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The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Crisis due to non-Movement of Ores in
Orissa and Bthar

*241. SHRI B.S. BHAURA : Will the
Minister of STEEL AND MINES be plea-
sed to state :

(s) whether 15,000 workers of the jron
ore mining industry of Barajamda Sector
in Orissa and Bihar are faced with retren-
chment as the trade is facing a crisis caused
by non-movement of ores; and

(b) if so, the steps taken to ensure
quick movemsnt of ores f-om the mining
areas to port-heads?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAH NAWAZ KHAN) :

(*) Owing to the difficulties faced by
_:he Ruilways in the movement of iron ore
in this area, stocks of iron ore have accu-
mulated at mine-heads, The Government
of Orissa have intimated that s number of
:'::Ike?’ connected with mining and trans.

of iron i
tnn:hmt,Min the area are facing ro-

() The Government of India are fully

s, improvs theJaw and. onder st
th;::: 25 to control the large number of

Wagon parts, over-head wires, tele-
m%mmmmm
inti 10 the Railways and stop the
midation and even sssaults of Raitway

stafl. The Government expects thereby to
increase the supply of wagons for quicker
mevement of ores,

SHRIB. S. BHAURA ;: What action
has been taken, in consultation with the
labour department to ensure that the strikes
are settled as early as possible?

SHRI SHAHNAWAZ KHAN : As I
said, it is primarily a law and order situa-
tion. The Railway Minister is fully seized
of the problem. He hos held a conference
ot which the Home Minister at the Centre,
representatives of the West Bengal Govern-
ment and all other interests concerned were
present, They are taking effective steps to
meet this menace.

SHRI B. S, BHAURA : Are Govern-
ment aware of the fact that due fo this
crisis, the country is losing valuable foreign
exchange also ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMA-
NGALAM) : We are aware of the very
serious situation that has arisen as & result
of the difficulties faced by the Railways in
this area and we know it will have repercu-
stions if we are not able to bring it under
effective control in the near future
That is why the Minister of Railways has
held a high level conference and we are
trying to take all the steps necessary to res-

tore normalcy in that area.

SHRI CHINTAMANI PANIGRAHLI :
From what the Minister has said, perhaps
it has become a kind of habit to shift all
responsibility on to the law and order situ-
ation. From the Barajamda area, iron ore
is transported to Nargundi and other
stations to be shipped from Paradeep
port,

There is no question of & law and order

problem there.
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MR. SPEAKER : No argument, only a
question,

SHRI CHINTAMANI PANIGRAHI:
The Minister is not aware of this. So will
they go into this problem? What is the
wagon allotment made in January? The
railways :have failed in this respect and a
number of workers have been retrenched.

SHRI MOHAN KUMARAMANGA-
LAM : We are aware of the fact that
in the area mentioned by the hon. Member
there is no serious law and order situation,
and I did not state that there was, not
even’my colleague. The difficulty is about
the availability of wagons which operate
in that entire area. To give him the
actual facts, we were promised 13 lakhs
in April, 1971 and what was actually
moved was 76,328, That is the shortfall.
That shortfall is due to the non-availa-
bility of wagons, and thel non-availability
of wagons is due to wagons Peing held
up in the area where there is the law and
order situation,  particularly
Calcutta and Asansol.

around
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taking action.

SHRI D. K. PANDA : This is a very
important matter., We are going to lose
and we have already lost some foreign
exchange. There is also accumulation
of stocks to the tune of 9 lakh tonnes
at the railway station and 5 lakh tonnes
at the mines. So, for lifting all these
accumulated stocks, what is the arrange-
ment that the hon. Minister is goingto
make with a very short time ?

Secondly, there is absolutely no
question of law and order in the Bara-
jumda-Banspani area. The target fixed
for export of iron ore from this sector
was 1.8 million tonnes and actually only
twelve lakh tonnes has been exported.
In view of the huge accumulations at the
railway station and the mines, what step
is Government going to take immediately
for lifting at least 5 lakh *tonnes lying al
the mines ?

SHRI MOHAN KUMARAMANGA-
LAM : I have already stated thatwe are
So far as the “railways are
concerned, the Minister of Railways had
convened a conference which was atlended
by myself as well as the Minister of State,
and we hope that we will be table to
improve the situation so far as railway
transport is concerned. The hon. Member
will appreciate that it is primarily a
question of improving the railway position
and availabilily of wagons in that area.
We want to take steps, we are taking
steps that are available to us, in order
It is a question of moving
and we are taking the

to ensure this.
it to the port,
necessary steps.

SHRI N.K.SINHA : 1Is the Minister

_aware that this is a chronic probiem of

the area, though it may aggravate some-
times, and that is so because of lack of

communications and lack of adequate
mileage of railway lines ?  Will the
Minister see to it that the Transport

Ministry and the Railway Ministry look
into these deficiencies of the area ?
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communications that 1s responsible for it,
What is résponsible is lack of availabi-
Tty of wagons which is due to_the very
dificult Jaw and order situation that we
are facing due to theft of overhead wires
et¢., which have been ligted in the main
answer, in the Calcutta-Kharagpur snd
Calcum-mmt arees.

SHRI DK, PANDA : We want to
get an assurance from the hon. Minister
that within a specific time some action
will be taken because the crisis started
giace November 1970. It is a matter of
arranging 600 Railway wagons to lift the
stock which would avert the threatened
retrenchment of 15,000 workmen.

MR. SPEAKER: Order, please.
Members should not speak unless they
arccalled. There are some Members
who do not get even one chancc while
others want more than one chance. They
must walt for their next chance.

Setting up of Zonal Research Centres
for Improved Agricuttural machi-
mery and Implements by
indian Councll of Agri-
cultural Research

*243, SHR1 M. KATHAMUTHU:
Will the Minisier of AGRICULTURE
be pleased to state :

(8) whether ‘the Indian Council of
Agricultural Research has formulated a
scheme for the establishment of two zonal
Research Centres for improved agricul-
tural machinery u’d impimmw .

d“” if 50, the main festures thereof:
an

© hheutinwom of unm-mr
THE ﬂmzs'nzn an‘mmm m

MINISTRY ‘OF AGRICULTURE : (BHRI
“Wu? Sﬂm«nm sir.

'uemmuuma

& Amnxauum mmf'
of the Sabha, <

(¢) .The full scheme will cost Rs, 31.04
lakh upto the end of the Fourth Five Year
Plan.

Statement

Two research and testing centres
in Agriculture Engineering at LA.R.L
and Coimbatore are being ‘strengthened
under a coordinaied research scheme,
with the main objective of providing
facilities for designing, developing and
testing agricultural machinery and imple-
menis suitable for the important crops
and multiple cropping complex of the
region concerned.

The detailed objectives of these centres
are —

1. Development of urgently needed
simple implements to the needs of high
yielding and multiple cropping programme,
and the dry farming areas and to make
suitable prototypes and have them eva-
luated at selected Centres.

2. To intensively test the prototypes
already evolved at Research Testing
Centres under actual dry and irrigated
farming conditions and also others entered
under prize award schemes sponsored by
I.C.A.R. at sclected centres and coordi-
nate the test.

3. Tocarry out field sesearch studics
on selected imported equipment, modify
the same if necessary to suit local needs,
and organise prototype production and
trials.

The scheme will be coordinated by a
research engineer in the grade of
Rs. 1300-1600 from LAR.L

Necessary additional equipment, staff.
and laboratory facilities have besan sanc-
tioned for both the centres wiz, LA.RI,
New Delhi and Agricultura Universiy,
Coimbatore, i
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Shortfall in the target for Fertiiser
Consumiption

*246 SHRI INDRAJIT GUPTA : Will
the Miniter of AGRICULTURE be
pleased to state :

(a) whether for the third successive
year, ta:get fixed for fertiliser consumption
has not been realised;

(b) if so, the reasons therefor; and

(c) the steps Government propose to
take to achieve the consumption target?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) to (c).
A statement is placed on the Table of the
Sabha,

Starement

(a) Yes Sir. The shortfall in the achie-
vement of consumption target operational
was however, 18% in 1970.71 as against
37% in 1968-69 and 23% in 1969-70. Some
of the States like Madhya Pradesh, Mysore,
Rajasthun and Maharashtra have realised
the targets of fertiliser consumption fixed
for them.

(b} The main reasons for the low level

of consumption in comparison to the tar-
gels are (—

(i) natural causes such as cyclones
and flonds in some States;

(ii) constraints in the availability
of credit for fertiliser distribu-
tion and use;

(iii) inadequacies in the fertiliger
distribution arrangements;

(iv) gaps in extension and promo-
tional efforts; and

(v) unfavourable price ratio bet-
ween inputs and the produce.

(¢) The Goverament have recently set
up a Credit Guarantee Corporation to en-
courage banks to provide greater credit
facilities to farmers and dealers of fertili-
sers, The State Governments have also
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bern urged 10, ensure the avellabjiity of
production credit to farmeys in larger
measure through cooperatives. The Gove-
rnment of India are also continuing to give
short-term loans to the States for stocking
and distribution of fertilisers. The distri-
bution system was Jiberalised by replacing
licensing by a simpler and quicker method
of registration. Besides, the Central Ferti-
liser Pool maintains buffer stocks in various
Stales where the distribution system is not
efficient and transport infrastructure is
weak. The Pool also liberalised distribu-
tion arrangement by making direct supphes
{o cooperatives, Agro-Industries Corpor -
tions, Zilla Parishads and cven privae
dealers.

As regarde extension, two imporiant
schemes having a direct bearing on fertil-
ser consumption arc in operation, vis. (a)
national demonstrations and (b) farmers,
training programme under which latest
technology, including optimum and balan-
ced use of fertilisers, is sought to be exten-
ded to farmers. The Government are also
considering the sctting up of a Fertiliser
Promotion Council as a joint venture he-
tween the Government of India, State Go-
vernments, Agricultural Universilics and
fertiliser manufacturers in order to supple-
ment the promotional measures unde taken
by the State Governments and manufactu-
1ers.

SHRI TNDRANT GUPTA : In the
statement I find certain reasons are given
for the low level of consumptinn but th‘e
remedies are very unsatisfactory. Is. it
nota fact that the chronic trouble lﬂ'li?l
fertiliser tonsumption has been maldistri-
bution and secondly the fact that the
smajler farmers cannot afford to purchase
fertilsers at their existing prices. What
is being dope¢ to improve the system of
distribution, This has been going on for
a number of years, Secondly, will the
prices be adjusted in such & way th:l‘
smalier farooers can svail of it 1o their
maximum capacity 7
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SHRt ANNASAHEB P SHINDE * Be-
fore [ reply to this supplementary, 1 want
to make pne correction in the statement :
the statement shou)d read the shortfall
m the achievement of operational consu-
mption target The word ‘operatronal’
should be addad

Shn Guptd has raised a very funda-
mental question in regard to fertlier
consumption 1n the countiy 1t relates
first of all to the availlability of credit to
the small farmers It 15a major hurdle
we have come acruss The credit lhioks
arc weak  Fflnrts are made to strengthen
the co-operatives The commeruial banks
have been asked to cater more to the
needs of small farmers and a credit guaran-
tee corpuration has been established to
guarantee lodns to the tune of Rs 1,000
to small farmers The loans were based
ou security and we have changed the secu-
rity basis now Crops have been adupted
as security. Various measures are taken
toimprove the availability of credit But
this 15 a problem of vast magnitude We
have now relaxed some conditions and no
licence 15 required to become a distribu-
tion agent  Anybody can become a dis-
iributor by registortng himself

SHRI INDRAJIT GUPTA Figures
show that the lowest rate of consumption
15 by and large m the sastern region of the
country May 1 know from the hon
Minister whether 1t §s nov a fact that con-
sumplion m the eastern region 1s mamnly
accounted for by the plantations which
means thai the smaller farmers are hardly
Comsumuig any fertilisers, May I know
from him, m view of the fact (a) that tho
co-operatives are very undeveloped in the
eastern region, (b) the banks, in spite of
what he his said, dre net yet giving credit
easily to the tmall Farmers, (c) in respect
of the Credit Glarantes Corporation which
15 beitg set up, there is no guarantes also
that it will catér pruiwdily to the smaller
farmers, sbe whold of the eastern region

' beltig’ adverasty' affocted, have they got
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Oral Answers 10

any special measures in view to step up
the consumption of fertilisers 10 the eas-
tern region ?

SHRI ANNASAHEB P SHINDE It
15 true 1hat 1u the castern region the main
bulk consumption s by the plantation
crops and therefore theie 1s need to look
to the requirements of the small faimers
In the eastern region, we have also come
aciong, m addition 10 the difficulues men-
tivned by the hon Member, tenurial difi-
culties and also natural calanmities Tenu-
1ol difficulty 15 the basic one  For provi-
ding credit and  fo1 tulisers, even the names
of the tenants arn not reeorded  Steps
are being taken by the Govirnment In
Wist Bengal We have abw conferred
permanent tenancy nghts or the faimerse
when there was President s rule

As far as credit 15 conceined, we are
taking a number of steps in the castern

region

SHRI B S MURTHY Is the Mwnis-
ter aware that most of the medium and
small scale cultivwtors are slowly becoming
averse to the use of more and mare chemi-
cal fertiisers and, ' so, what 15 the
reason ?

SHRI ANNASAHEB P SHINDE At
least the reports in the Mmstry donot
indicate that the medium ot the small far-
mers aie becoming averse  Rually, tert-
liwers wm this countiy have becume quite

populst The puwl 1s, 1€5 uiLe, bre not
avatlable . credit 15 not available and the

distribution srrangsments are not sati
fuctory These are the prublems which
we have come across

oft @te G0 WYa  Far gfw &
fardrast & ooy xe & § B g W
frmTT ®1 WTATE # gfesr i A
§, agr qq7 A A F AR FA
a7 & FY @aTATE RT3, wife
=g GE W AT T & A JHR



-

i1 Oral Angwars

wt st & ? T s ¥ @@ W
#r§ s fear § e afx ez & 9%
fram & s # g & Wi,
witfs ¥ DAY wexfawe §7

SHRT ANNASAHEB P. SHINDE:
This is also engaging our attention. A
very large demonstration programme has
been taken up in consultation with the
State Governments, We are scized of it.

Taking over of Assam Silimanite Factory
by Bokaro Steel Plant

*247 SHRI DINESH JOARDER : Will
the Minister of STEEL & MINES be

pleased to state:

(a) whether any negotiations have taken
place by Bokaro Steel Plant to taks over
th e Assam Silimanite Factory which is in
the privat sector;

(b) whether Government are aware
that the owners of the Assam Silimanite
factory are facing prosecution for mak-
ing false claims and the factory has in-
curred a lisbility of Rs. 60 Lakhs due to
mismanagement; and

(c) if 80, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHANY): (a) Bokaro
Steel Limited hes been examining the
feasibility of taking over a Refractory
Plant and, in this connection, have had
discussions with Assam Silimanite Ltd,
as well as some other units in the
private sector,

(b) Government are awar of the liabi-
litigp of the Company and also the
that the Registrar of Companies had i}
acase against the company for certain
violations of the Companies Act,

JUNE 3, 1973
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(c) There is ystno proposal before
Government for purchase of the Comp-
any by Bokaro Steel Limited. If sucha
propossl js received, sll relevent factors
will be taken into considerstions before
taking a decision on it.

SHRI DINESH JOARDER: Sir, may |
know whether the Assam Silimanite fact-
ory has a capacity to produce the specified
quality and the required quantity of fire-
bricks, as it is lleged that it never can
produce such sophisticated firebricks of
Russian specification as required by the
Bokaro steel plant? On the other hand, the
Asian Refractories, Bhandardihi, is »
modern plant, and may I know whether the
Government have enquired if it can be
a better proposition to purchase the same
instead of purchasing the Assam Silim-
anite factory which was originally purch-
ased by the Wali Brothers at UPCC at Rs.
1.4 crores and now its value is going to be
fixed, as is alleged, at Rs. 2 crores, an over
estimation of the price of the factory?
May I know wether this is correct or not ?

SHRI SHAH NAWAZ KHAN: The As-
am Silimanite Refractory can produce the
bricks that are required by Bokaro, It will
require some remodelling and some extra
exponditure will have to be incurred. It
will take about two years to go into prod-
uction, The other factory, the Asan
Refractory, is also good. 1 quite egree
with him that it could also gerve the pur-
pose. A committes is going in to all these
aspects and we have an open mind, There
are three refractories under consideration.
They are examining the pros and cons of
taking over one or more of these; that is
under consideration. No firm decision
has been taken so far,

SHRI DAMODAR PANDEY : Is the
Minister aware of the fact thet almost the
entire investmont of Assam Silimanite has
come from the public exchequer either in
the shaps of loan or by soms other method
and the employer is misappropriating the
money ! He is not making payment (0



- ¢he workérs regilaily. Far the last three
‘or four months mo payment has bsen made,
for whi!:h snenquiry commities has been
gt up by the State Government. So, will it
not be desirable to takee “over the factory
immediately without any further delay?

'THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGLAM) : As my colleague, the
Minister of State, has already men
tioned, a committee has been appoin-
ted consisting of Mr. Appu Rao. Director,
Hiudustan Steel Limited. a reprossentative
of Bokaro Steel Limited, and the Senior
Industrial Adviser in the miuistry, Mr.
Hari Bushan. We expect their report
within this month itself. All the matters
raised by the hon. members including
my hon. friend there will be taken into
consideration before comingto a final
decision in the matter.

Industrial Peace in Public Undertakings

*248. SHRIN. K. SINHA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state the steps
tuken to ensure an era of Industrial peace
in the country with special reference to the
working of public undertakings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABQUR AND REHABI-
LITATION  (SHRI BAL GOVIND
VERMA) : The Settlement machinery envi-
saged under the Industrial Disputes Act,
1947, together with voluntary arrangements
like the Code of Discipline, govern industrial
relatima in the ‘public as well as.private

or undertakings. The main effort is to
mmimue industrial disputes throgh the pro-
cesses of prefiminary discussions, informal
mediation, concillation and adjudication or
arbilution, s nocesgary, Under the exwting
statutory ' ond voluntary arrangess .ts;
Gomw have " also been haldi; = dis-
cussions  with the - -wgrkers and ens ‘oyers’
represgntatives with a view 0. &volving
agreed measures for securing nee/Pd intpro-
vementy in the industrisl mhﬂo s system.
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© BHRIN. K. SINHA : Tn view of the
fact that 1970 was the worst year from this
point of view, do Government propaose
to bring about some kind of structural
changes in the organisation of trade unions
and also in the management style and also
provide for a permanent machinery to
settle disputes and introduce some kind of
educational and cultural revolution in the
factories 7

SHRI BALGOVIND VERMA : So
far as changes in the structure of
the unions as'!well as the management
of faclories are concerned, discussions are
being held with the representatives of emp-
loyees and employers and we have not come
to any concrete conclusion. Government
are of the opinion that there must be some
sort of achange in the struciure of the
management and workeis musi be made to
feel that they are members of the manage-
ment and they should share the responsi-
bility of the management as well. Bu
nothing has come out so far. It is under
discussion. Regarding permanent machi-
nery, the WNational Labour Commission
is of the opinion that the system which has
been in vogue is not of a very satisfactory
nature. Theielore, a conference was held
of emploees and employers on 20, 21 and
22nd last month respectively. Some consen-
sus has been reached on broad issues but
no concrete proposals have come forward.
Government have asked the employees to
consult among themselves and put forward
cerrain suggesions which may be consi-
dered by the Government.

SHRI N. K. SINHA :  What are the
tetms of the agreement so far reached ?
Secondly, some kind of cultural and educa-
tional revolution on patristic lines has to
be brought about in side the factory. What
has the Government to say about that 1

SHRI BALGOVIND VERMA : Gover-
nment have a scheme for workers' educa-*
tion.  Workers fare collected from every
undertaking and they are put under train-
ing. Then thesc worker go and take cla-
sses inside the undertaking.  This process
is gol1g on. But we arc not _nftt-ins is



15 Oral Answers

much co-operation from the management
side as we want. We gre looking into it
and we will see what wecan dointhe
matter.

st gww wer wgar : § A
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SHRI RAJA KULKARNI : Does the
hon. Ministe r agree that the man-days Jost
is not the criterion for maintainiog indus-
trial peace or settiement of industrial dige

putes?

SHRI BAL GOVIND YERMA : $) far
as the man-days lost is concerned, thers
can be many factors responsible for it. We
cannot blame the industrial disputes for
the entire man-days lost. !
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vy ol gfraea & Wye & amm A
@t At e g o age &0
et g § o waif § Formrer wk
rarce aff § W ol At g
! wrear fr vk § 1 ot o e A
awr & wee w1 o Wk WIRE
Ty whwwrl g o) darc o &
Y wur x@ waw § o Rwk S
Farn e B e N & ot wwT
g for Y 5 B el
NI A gweE?
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oyt awft : gt aw o
gar & great Mrarg §, N g ¥
gRamy wad ¥ Iw ¥ wfr baw
d fafaer & aft, afes af
forfarfgar st s & 0

wgt av  gfroat & arEr w6
weq §—war s gfaaey ¥ g
¥ § 7€ gfaar s § dfew &t w0
tar o gt § 5 A g ¥ R
Gt ar wRfen o § o § )
AW wWfay % dRAF wa W
ot §, W F 0w, G5 W &
w §, I o gaw o gh
Tg W A §L @ gy el
wex €Y oY &+ wafag ag @ fear
war § f gy W F Y@ sgaet
i wrg fr Gl A T a@ @,
e 7 srefefd TR, @i
ghan & e W dw wger
ey st fr dRd AEewa @
Wi Aw o swfa & &% |

off g WY wsAw  wERT,
¥fgw arww ag § fe ofees vt
e Wi wTedE JwEx AT ¥ 419
Fegfrmt b N e &t o §
I 9T puHReY A gerl W
gRed %Y gr s & fog fafre
smrecafrk?

ot wrorsdfwoy wwf : wo g A
eifew wraer AR g wTgh &Y
o Tger wee & & gw ag
e wok € fv frg am@r o T%-
afe @ wnft § @ o aw ww A
u EY et § o Y e ¥ an
firm omy 4
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ot gowrr waf : sow WP,
A Afer gk 9w & whwvwty gha
& sfafafed) & #ar ov 5 wrever &
fae frda g & o ¥ gar
wtfgd oifr gfraa # wrar b Gl
¥ T 9T & S wnfigw

sit areritfaey awf : ey vy,
qg W TN SmT & 1 oo ar
W g § | wa @ g

ot yowr wwf & e wngar
a1 & fow fem gfaaa & sfafafen ¥
arT w4 ?

MR SPEAKER You did not ask a
question, that was a suggestion  Ask m the
shape of a question, then, the question can
be rephied to  If you give the suggestion,
what can he say ? You should read the rules
tor asking questions It should not give
suggestions,

ot g wwi 2 www wEhm,
B R qgry @ d% ¥ oA
sfafafe & S sgr a1 5 e
wTeaal T€t AT 9ifgy | wemar A\
& forg gare FTar wfgg 1 & e
wrgat ¢ 5 fea fer e Qur war
qr ?

SHRIA P SHARMA Sir,Imnse ona
point of order,

MR SPEAKER 1 have not allowed it.

SHRI A P SHARMA [Iam only seck-
ing a clarification fiom the hon  Minister
that 1f the answer given by him varies from
the fact stated there , Unterruption)

MR, SPEAKER Ihave not aliowed you,

ot gowry Wi oaw wE,
w THTC a0 & ATy 44 &
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¥ qvwr § el gwr, A
et w W A g o
et wwfer 51 weo w ger
&1 sETI AT g ¥ FesrA
P R T R p—

¥ g e wTEAm wr gae
femr )

st e iR ;WY wre fefi-
ofaa ¥ s & e i@ Preem
& fog areed wriargdw wgT #Y

weuy WERY : °T9 i IE T
& qF |

SHRI DAMODAR PANDEY: It is in
relation to this question. It mamly referr-
ing to public sector undertakings and that
too concerning industrial relations. So, I
want (0o know whether the public sector
undertakings inva:iably do not accept the
code of discipline and the method fur elimi-
nating the grievances of workmen by not
accepting arbitration immediately even—
after conciliation and mutual discussion.

SHRI BALGOVIND VERMA @ What
the hon. Member is suggesting is not co-
rrect because there is a definite proceduse
to look into the grievances. First of all,
the Supervisor is there to look into it; then
there is a committee to look into it and
there is the Head of the Factory to look
into it. There is also a joint works co-
mmittee which goes into it.

MR. SPEAKER : Shri Indrajit Gupta.

SHRI DAMODAR PANDEY : My
question was very specific, whether public
sector undertakings are invariably refusing
(Interruption)

MR. SPEAKER : I have called Shri
Indrajit Gupta.

l‘.i’J)ﬁ », 10
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SHRI DAMODAR PANDEY : He has
not replied to my question,

SHRI INDRAJIT GUPTA : In view of
the fact, a3 the Minister has stated, that
thres months time has been given to the
central tr .de union organisations to arrive
at an agreed consensus on the question of
collective bargaining, may I know whether
the Government of India has considered
taking steps to see that this effort to reach
a consensus is not vitiated by the fact that
in the meantime certain State Governments,
particularly, the Governments "of Mahara-
shtra and Andhra Pradesh, have already
brought forward Bills covering the same
sphere and have taken certain positions
and that the]Government will see that those
Bills are not given[approval or consent un-
til time is given to reach a conseusus?

SHRI BAL.GOVIND VERMA : That
15 & suggestion,

Bokaro Steel Plant

*249. SHRI NIHAR LASKAR : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether the fitst stage of Bokuro
Steel Plant will be completed by 1973; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THL
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN) : (a) and
(b). According to the present schedule
construction of the entire first stage
of _the Bokaro Stecl Plant is to be
completed by March, 1973, Al efforts are
being made to adhere to this schedule.

SHRI NIHAR LASKAR : It is refresh-
ing to hear the hon. Minister that they arc
trying to complete the entire first stage of
the Bokaro Steet Plant by 1973. I would
like 10 know what are the reasons for this
optimism, whether they have overcome il
the dificulties in regard to machinery and
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afl that, whether muchwery 1 arniving 1
time and also whether they have overcome
Iabour troubles What are the reasons for
this eptumistic reply?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMA-
NGALAM) So far as the construction of
the Bokaro Steel Plant 18 concerned, the
position has substantially improved That
15 the basis for our statement that we ex-
pect that we should be able to keep up the
revised schedule, that 18, the schedule as
revised in the middle of 1969

SHRI NIHAR LASKAR My question
was, what are the reasons for this optimis
ticreply Have you overcome all the diffi-
culties?

SHRI MOHAN KUMARAMANGA
LAM We have overcome difficultics

That 15 why we aie optumistic aboul
keeping upto the schedule

SHRIfNIHAR'LASKAR [ would like
to know whether 1t 18 not a fact that be-
cause of the delay 1n completion of the first
stage of the Bokaro Steet Plant, the public
exchequer 15 losing money and, it s0, what
15 the amount that our exchequer 1s losing
on account of the delay

SHRI MOHAN KUMARAMANGA
LAM  Our assessment 15 that we lose
about Rs 25 lakhs for every month’s delay
That 1s why we are naturally anxious that
there should be no further delay and we
should keep up to the schedule

Fall la Target of Wheat Procurement

*250 BHRIC K. CHANDRAPPAN
Will the Munister of AGRICULTURE be
pleased state

(s) whether wheat procurement during
the current marketing semson (1971-72) 15
hkely to fall short of the four million

JYAISTHA 13, 1893 (SAKA)
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lounes target due to nadequate arrange-
ments in respect of movement and storage
of foodgrains, and

(b) if so, the steps taken to ensure
speedy movement and proper storage of
foodgrains®

-~

THE MINISTLR OF SIATL IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDL (a) No Sir,
Although there had been some imitial diffi-
culties in the movement and storage of
wheat, 1t 1s expected that the target of four
mulhion tonnes will be achwieved

(b) In addition to the noimal move-
ment of foodgrams, contige: cy plans have
already been framed for movement of add:
tional quantities of wheat by rail and road
The Food Corporation of India, besides
arranging for additional hired godowns, s
taking emergent measuies including cons
truction of plinths for temporary storage
of wheat

SHRI C K CHANDRAPPAN The
hon Mmuster has stated that every arrange
ment had been made to complete the target
of procurement of wheat But the Minister
of Agriculture of the State of Pungab has
recently made a statement He sad
that due to lack of wagons availability
the wheal movement 15 wvery slow He
feared that they would not be able
to 1each the procurement targets He
had also said that due to the non-availa-
bility or inadequacy of the storage facili-
ties there wheat in Punjab 1s spoiled, 15
getting spoiled and rotten during the rauny
season Therelore, what 1 would like to
know from the hon Mumster is this
What measures have they taken with regard
to the fears expressed by the Mmister
m the State of Punjab ?

SHRI ANNASAHEB P SHINDE 1
have reade the statement of hon
Minister of Punjab 1 have had a
talk with him  In consultation with the
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Punjab Government we have worked out
a plan of movement We have worked out
an elaborate plan of procurcment, storage
and movement In the month of June we
propose to move out of Punjab and
Haryana 62 lakh tonnes of wheat For
the rest of the wheat, we have, m consul
tation with the procurement agencics,
made arrangements for local storage

SHRI C K CHANDRAPPAN 1 would
like to know from the hon Mimster whether
they have made a foor-proof arrangement,
because, the Mimister m Punjab had said
11 very clearly that during the rainy season,
partrcularly by the end ol June he feared
that several lakhs tonnus of wheat are
likely to get perished in rain beeause there
are no protection arrangements and storage
facilities He &lso said that no wagons are
avatlable 1 do not know what actual
measures have been taken by the Govern-
ment I would like to know from the
Government aboat those measures

MR SPEAKER Thank you very much
for taking nterest 1n Punjab !

SHRI ANNASAHEB P SHINDE About
the wagons, I may say there had been some
difficulties Because of the problems of the
return of wagons from the eastern region
But the Railways are giving their maximum
possible help and cooperation and there-
fore, aslsad, avery ambitious plan of
moving about 6 2 lakhs tonnes of wheal
out of Punjab and Haryana has been taken
in hand and this will be moved out m the
month of June Upto Monday last almost
2.4 mullons tonnes of wheat had been
procurod We have been procuring at
the rate of about one lakh tons of wheat
ger day So, we are trymg to cope with
the situation

ot gewt o Gt @ weny W,
qrer & w1 & AR sty were o shew
wweqr W 5 ¥ T R SOy
€t w7 geaTT 8 T §, o) e
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¥z 7 famd ¥ e @ mar § Wi
&g § auf & oftr R & qoee W
TEA T N § FrAar Argaw
g ®TawT ¥ s wihwfa) Wk
Fafeat & faars s wrqurd 4
g Nfr ga¥ fag fardarc g7

SHRI ANNASAIIFBP SHINDE The
officers of the FCI have been instructed to
take stringent measures against such cases
For mstancc in UP there were some difficul
ties becausc the market arrivals were 4 to
5 times more than pruvious  year
The market arrivals were 400 per
cent or 200 per «cent of what was
ongnally estimated by the State Govein
ment or the FCI But now, | may say
the situation has mmproved and we arn
attending to this problem

N1 g Tw wfgeae maa
A, ¥ AT AT § ;AT AT
FY ST A g feawrq = § f7
I B DT T & fg Ew AR
2 Wi fFeEre woX e &7 dar R @
a1 3§ &, frene &t wfear g A
arfaa a1 W@ ¢, Frqfer /A
FET § i ¥ dar T a7 Wy § wiaw
TR AN aFN N @ gy 7
frareT &1 wga | & feog ae w®1
I FE AT R ?

SHRI ANNASAHFB P SHIND!I .
Punjab and Haryana Procurement 15 going
onwell In UP there are some problems
relating to serving district magistrates and
lotal muthonties We have made certsin
arrangements If there are any disputes the
district magistrate would be taking final
decidon The Hood Corporation staff
would be implementing those detisions

ot faw e meRt W
wirea, frehr o avt & vy o ¥
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oA & farq foer fasay w7 st fisar
AT §, AT SARY THA BT K1E ywow
At drar @ fomd M oagw @
ara & g ¥y wrar @ o few e
fo f@ft 7 fasder aft sevmn
AT & | T T GHT YT H W
Fog Atagrt avdY T Y B fr oY
fesdt % g @rar 9 fan sgir
for & F9rar or @& ? &7 T NI
FuRg fayae g ?

SHRI ANNASAHEB P SHINDL Theie
has rot been much damage altcr the wheat
is recerved m the mandis of In wagons 1he
damage has been considerable in the firms
where 1t was harvested wird lyirg in the

open

ot ww fay Wt e e,
T R X qTa AW awr gar ¢ et ¥
fr wTwIT Y A swate T  Afer
W WY WA 9T G177 gfqw at
g A & a7 "y ) @ &1 s
¥ 9w WwgAT g W ow@ITC gAd
STEY ¥ fosd war W< Wy £ -
Fft arfs Ag &1 agr & Fa1 fmar g
X 5 TAEA FT AT AT GS |

SHRI ANNASAHEB P SHINDL Speuial
trains are also bemg rnn fiom Punjab ond
Haryana and as for the wheat lying m the
stalion yards, theie are instructions that
u should be properly overed with tar-
pauling ey

Wanchoo Working Groups Report on
Pricing of Alummum

-

*251 SHRI D D DESAI Will the
Minister of STEFL AND MINES be pleas
ed to state

(®) the tme by which Government
would publish Wanchoo Working Group
Report on pricing of atumsnfum,
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(b) whether its recommendations will be
implemented without any delay, and

(c) the steps p.oposed to ensure, adequate
ind genous production of electrolytic grade
1 umimium and s distribution to prionty
mdustiies 1y meet plan t1 gets of electrt
fication ?

THE MINISTFR OF SFATE IN
THE MINISTRY OF SIFTL  AND
MINES (SHRI SHAIT NAWAZ KHAN)
(and (b) The reeommendations made
by the Working Group on Aluminium
constituted to function under the Chairman
Burcdu of In lustindl Costs and Prices and
the wtion taken or proposed to be taken
by the Government on thise recommenda
t1o & have benn announced in Gover nment
Resolutioy No 5 (118) Met /70 publishod
in the Gasette of India Extraordin ary dated
24 5 1971 A cojy of the Resolution is lud
onth [ab'e ol the Hous | Placcd in Lib-
rary See No LT 29371

The Report of the Working Group was
meant to be for official use onlv 10 enable
the Government to fix the seling prices of
alummmum a d some of 1ts products
Howe ver s some requests from the alu-
minmum producers and otheis tor coples of
the Report have been received the question
of maki g wpies avaiabl to them 1 under
consider tion of Gove rnnint

() The current demand of alummum
1 sstimuied it 205 000 o nes which 1s
likely tn go up to 2 74 000 tonnes by 1973-
74 The present installed ¢ ipacity for pro
duction of aluminium 1n the country 18 1,
68,850 tonnes per  aunum and 1L 18
propused to set up addition il capacity of
2 61,000 tonnes per annum (1 50 000 tonnes
in the public s ctor and 1,11 000 tonnes 1n
the private seetor) during the Fourth Plan
period Thus by the end ol the Fourth
P an or early m the Fifth Plan the installed
capacity would goup to 4 29 850 tonnes
which would not only result in self suffici-
ency in alummium but may also enable
export of about 50 000 tonnes of aluminium

per annum
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SHRI D. D. DESAI: May 1 know the
average Tequitements of EC grade
aluminium which is principally used
for eiectric transmission lines elsctric
cables and electrical machinery has
been about 50 percent, and each time
an industrial lic nce is issued, 1t 18 made
clear that 50 per cent of the capacily
be used for manufacture of EC grade,
My I know whether Government have
taken an: steps to see that the producers
adhere to 50 per cent production and effect
deliveries on a weekly or monthly basis on
the basis of industrial licence and the Go-
vernment policy of producing 50 per cenl
of aluminium n the EC grade”

SHRI SHAH NAWAZ KHAN . Yes,
Governmenl are keeping a ‘ery heen eye
on it

SHRID D. DFSAI 1 may inform you,
Sir, that ~the Government have failed
miserably, and the clectrification prog-
rammes are serrously affected. Anyway,
let me now ask my second supplémentary
question. The imported aluminium, which
is about 25,000 to 30,000 tonnes, has been
channelised through the MMTC Would
Goverpvment accept the recommendations of
the Wanchoo Commission on pricing to be
applicable to MMTC. imports or would the
MMTC be allowed to demand extortionate
prices a» they have done in recnt months?

SHRI SHAH NAWAZ KHAN : Nu
extortion would he permitted and the im
ported aluminium would be distributed
on a pro-rata basis 10 all consumers.

o} fewe o : AT T agEy
wE Q@A %1 97 ¥ fr gw 71-72

# wreAe weafagy w) frad sredg 23
g g ?

sft orgew wt ot 6 goa
L

ot fowe Wiwt: graar At g o
e afr g ?
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sy . W 3y @ Qi
arrdYy wwea &5 o |

Strikes in Units of Hindustan Steel
Limited and Heavy Enagineering
Corporation, Ranchi

*252, SHRI S R. DAMANI : will
the Minister of STEEI. AND MINES be
pleased to state :

(a) the number of man-days lost during
1970-71 in the th.ee units of the Hindustan
Steel Limited and the Hceavy Engincering
Corporation, Ranchi on account of sirikes,
lock-outs etc,

(b) the loss of production thereby ,

(c) the extent of losses due to damage
1o the plans by worker"s violent activities,
and

{d) the steps taken 10 streamline the
mandgement-workers relations and to en-
force discipline to  get better working
1esulls ?

F'HE MINISTER OF STATE IN [HE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN): (a) to (v)
A statement is laid on the Table of the
House

Sraremenr

(a) The number of man-days lost dui-
mg 1970-71 on account of labour troubles
including strikes, lock-out etc, in the three
plants of Hindustan Steel Limited and 1n
the Heavy Engineering Corporation,
Ranchi were as under :—

Hindustan Steel Limited Plants 2,57,010

Heavy Engg Corporation 11,536

(b) On account of the man-days lost
referred 10 in (a) above, production, of the
value indicated below, was lost :

Hindusian Sieel Limited

Plants: Rs. 23.20 crores
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Heavy Engg Corpora-
tion Rs 87,004

(¢) During violent demonsthation by
some worhers of the Steel Melung Shop
i Durgapu: Steel Plant on 269 70, some
doors and windows of the Steel Melting
Shop and adjacent buildingy were broken
office records burnt and some tvp~writers

damaged

Al Rourkela, Bhilai and 1n the Heuwy
Fngg Corporation Ranchithe loss was
mil

(d) The policy of the Management has
been to follow and implement the require-
ments of the various labour laws and to
tesulve industnal disputes by mutual dis-
cussions as far as possible 1o emwuie
better understanding ol the points of view
of the employees periodic discussions dre
held with them with a view (o emsuning
better results by co opeative effort and
good team work

SHRIS R DAMANI According to
the statement, the loss 1n production due
to the loss of 2,57,010 man-days 15 Rs
2320 ciores Recently there has been a
wage settlement under which the workers
dare going to get Rs 15 crores per annum
Atter this, has the positior and effiviency
mproved ! If not what are the ieasons
therefore, and  what  action the hon
Minister is going to take in this segard ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) 1he position has impioved
in 50 far as the Rourkela and Bhuai s el
plants are concerned As for Durgapur,
it has had improvement for some time
But recently, there has been some deteriord-
uwon Governmen! are taking steps by
further discussions with the umions and
the management, particularly for the better
functioning of the jownt wage negotiating
tommitice and also by ymproving the co
mmunicaiion with the unions a1 the plant
level, and we hope we will be able to sce
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that & further im= ovement in (he situation
s effected

SHRIS R DAMANI 1also read in
the papers today thatn Durgapur there
will again be a stnke ' What improsemenis
hive been made in the management, as 1t
was not bevause ot the fault of workers but
of faulty manigement thut the production
losses ure theie

SHRI MOHAN KUMARAMA-
NGALAM  We have not stated that what-
evel lowses that have been suffered in
these steel plants have been soleh due 10
we hnow there
hue been certain weaknesses 1n the mand-
gement, but we have rahun steps to improve
man igerial contiol particulaily in the helds
ol mamieninee  proper  plunning and
production

these strikes and vo on

Programme for scientitic storaye and
Warehousing facilities by Central
Warehousing Corporation

#3131 SHRI 5 A MU RUGANAN-
THAM  Will the Mimista of AGRICUL-
TURFE be pluised Lo state

(i) whether the Centra Warchousing
Corporation pioposes 1o launch a ciash
pregramme to promote scientihe storage
#nd bringing W.rchousing facilities to the
lai gest number of farmers and

(b) fl so the main leatutes thereof ?

[HC MINISTER OF STATE IN THF
MINISTRY O AGRICULTURI (SHRI
ANNASAHFB P SHINDE)  (a) aund
(b) Yes Sir  the Cenual and
State Warchouning Corporations are consi-
dering a proposil to maxmise the utih-
sation of their scientfic storage facilities
by tarmes A scheme for establishing
warchouses 1n the regulated markets and
lmkmg them with the farm and commumty
level storage by providing tiansport fac
Ntes 18 bemg worked out by 4 Committee
consnting of the repieseniatives of th



31 Oral Answers

Central and the State Warchousing Cor-
porations.

SHRI 8. A. MURUGANANTHAM
Have Government approached the World
Bank for financial assistance for increasing
warchousing facihies * 1f so, has auy
help been offered 1n this respect ?

SHRI ANNASAHEB P. SHINDL , I
_ require notice

feelt % gat ot W gw ww
v g

*255. it werracr WSt @ 4T
wiw it ag aard 7t par %3 fr:

(%) feest ¥ guz FwTR A
1969-70 & 5w aw fraar sy g
Wi fFaT arer g,

(=) 7@ o7 asf & sww A
feest & gae amwra w1 gw fead
ufe w1 = faar, s

() faeelt & o qomA § F17-
QW A g FW & fag a1
w1 STRATR F7 w7 faw g ?

o swraa § ge-w 4 (s v
agrfgan): (%) 30 g7, 1971 #Y &ar
TR AW AgETd AW A Felfer
®IX e (gax ararx), af fasedt )
aIAT 19 aTY To w7 ghT g 4T
wgere g af wfg &1 qar @
Brerey o Farafler [ DA F ww
wawr, o e e www € o @ )
a§ 1970-71 &t feafa o7 qar m,
1971 % spwrdt #9 & FArw oY
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T 9y o & Fwret ©) whew w9
2 o vt e odwr feg ok &
FICT AT |

(&) 19606 ¥ xa% qrveq ¥ AHT
FCRIT X 72.97 @ %o W Ul
¥ w frg 3, fored @ qux ammc
¥ 12,26 Arqw To A wAUMH AUHIT
T arfaq #Y

(7) TR FR F FEAFE@ A
gL ¥ & g o arwar darg wf
§, Frgd mwen ara) & QTa-gr9 TAH
sqgeqT §—fFwraa & IWd QAT
foerd eqraAr araq & w4 w@T A
wrfirer 3, afcarer aar dar sframal
#1 AT gy Frou7 qamar, faw o
TETAT &7 WYT fawraAr a9 W= Ay
g Wi Fgfgswm i Fm | 6597
9 %) wfafom facha qgraar A g,
aTfa gaT FrTL WAt Xgar Y A
T g4 74T AT GO G AT FAFT
it ¥ fag @F =W I W@ Q@
I T qF |

t WaeATE T W : WA AR,
FTHTT A Tg W AT AL AT §
7g omat it wed)t e Wi @a
& T TN o fa® g @ @ W
SO & W4T @var § 1 o ot
aff Wgleq ¥ warar IW A W g
&1 wgr § WX o @l gwr 9% ar
37 war & fear § 1 A Super Bazar s
not expecied to Incur Suppor loss
wq qEA gy warar § At I X
W& Y oY garwr Y a7 w @ AT
g o ag g @ § fr o 9 A
stz At e ¥few x wel WX
awft % fud | graw Aag A 72
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HIT FFaT F1 gE A7 92 glaar F
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qAA FT qF |

sit st Tra A ¢ gaT AT
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arTe & Al &1 Fgr 9T Am
Fir @OERId & 4 FaER &7
sfaq 78 & fF gaz amne F FAAr
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AR A AT FEE & W var e
TR @G arfe ¥ gara AT ATSHATL
AOEAFW ¥ faw mry a1
g |

# aga wdar ma¥ gue amg §
TATZ A F faza & o gz awsne
W & AT Az & fearded w2y g
T 4% TIT guT AT Y T2 A=y
& < fAwrer w7 faery o1 qae g3
SATEAT FT I HT TG qH M | g
ST @ N7 4 57 & 97 W g =i
forr =T & <& fawrady & ag weim
AT 13T 2 9 et # arar e &
i % @i T gar fa e qg
W = F faw qd s agar §
WA qERT § AT Wgw froaz
AT ATATL AT I AT Fa7
FY wgger feafq =< Fraray AT
W7zl & FqarRal § seeng ¥ wfy
Sfaq syagry ¥ € wrgar @raw
qifF a7 gIT ars= FrvarT @ aF 7

AN qaeara agifea: arady aaeq
T gIT ATATE F1 F9a7 § FHITT 777
¥ fau ot g fag & S o @y
o=z fran 7 2gr & Hie o mramw
FIAATET &F A1 G & |

SHRI S. M. BANERJEE : I would like
to know whether the creation of Super
Bazaars and Apna Bazaars in Delhi has
forced the private shop-owners to keep the
prices within reasonable limits, if so,
whetler more Super Bazaars will be
established in various areas, because this is
giving a fillip to the consumers that they
can buy things at a reasonable rate ?

e AEAYET ¢ gI7 ATAT F 4l
a7 1 AT aTd qqATE § WX qEAT
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T Wi wfew §wr § gre wmn
W wTgwe @ §)

st ®wo Wlo wwuil: WwrET
o ag Y HF @ ST | oy
WET STET g A St g o |

1 want to know whether more Bazaars
will be opened so that there may be more
sales which will mean less cost and natu-
raly less loss.

weaw RN ¢ 5 wEEy
& ) g% w12 % wAw Dfay )

SHRI JAGANNATH PAHADIA :
Yes, I agree with the proposal. We have
opened some more branches in New Delhi
and Delhi areas, Apart from the Super
Bazaar in Connaught Circus, there is one 1n
INA, another in Patel Nagar and ono 1n
Irwin Hospital. Recently one has been
started i1n Willingdon Hospital.

st fo whgAeT : GAT T FA
TR 3 wEr, W & wwwar g, fow
W ® YT ATATC A FEET GAT
WTE 91, ITHY IAFT WA AE ghav
VI og Wg X @R 8 gI%
TR A o St § wwwar g e
@I §Y SATET G & wwAr g4
a7 ATETX ¥ AR X fawr v @

g

it wearq qgrfem @ gw A wrar
¥ T YA AAR WA qrgy § o
afer ag shgifer W@y
fog o § ) WX FEE W
wrafry Qs wwEr § & g
AET GETIAT T |
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Import of Byelares Tractors,

%25, SHRI S, M, BANERJEE : Will
the Mmister of AGRICULTURE be
pleased to suate :

(a) whether it is the policy of Govern-
ment to import tractors which have an
approved manufacturing programme and
which have been tested at Budni;

(b) whether Byelarus tractors have been
imported in the country without fulfilimg
the above mentioned conditions; and

(c) If so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) to (¢}
A statement 1s laid on the Table of the

Sabha.

Starement

(a) to (¢). The Government of India
have allowed import of such make/makes
of tractors (1) as have a manufacturing
programme approved by the Mmstry of
Industrial Development and Internal Trade
and/or the manufecture of which 18 likely
to be established in the country in the
foreseeable future and (1) which had either
been tested at Tractor Training and Testing
Station, Budni and found satisfactory Of
alternatively which had been imported i
the past and about which we have had
sufficient experience as to their satsfactory
performance under Indian conditions
Byelarus tractors were jmported in laree
numbers in the past and their performance
was found satisfactory. A programme for
the manufacture of Byelarus tracion
was also under consideration of
Government at the time the import Was
recommended. In the circumstances, the
import of Byelarus tractors was agreed to
against the requirements for 1969-70.
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SHRI S. M. BANERJEE : May |
know whether permission was given to the
particular company to import these tractors
and tractor parts without taking nto
consideration the utility of these tractors
m our country 1

SHRI ANNASAHEB P SHINDE
There are two critena which we apply
while examuning imports, Budm test firstly,
and alternatively if the tractor has been
used m the country and found to be suita-
ble to our conditions, licences are given to
import tractors on these criteria provided
there 15 demand for these tractors.
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areTQ yeary wrowr ¥ fed
wy waer & wr

*242, it wew fagrt ot .
s gHo GWo W& :
0 weawr W et W qg qary
w1 gqT W
(%) =T FFTX TR wTCA

¥ gwre fear § fie ve Wt W
w7 R T wifgg, Wik

(&) afzgt, @ @ < wTHI W
war wfafrar § 7

e ol wm st (s qwe
W gAreTe ) ;o (7)) o @)

(@) ammer fasrodr & 9
fer § Frgga frdr oy & e 3

Scheme of the Unemployment Insurance
for Retrenched Colllery Workers

*244 SHRI ROBIN SEN wall
the Minuster of LABOUR AND REHA-
BILITATION be pleased to state *
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(a) whether Government are formu-
Iating any scheme of unemployment
insurance for retrenched colliery workers,

(b) 1f so, the salient features thereof,
and

(¢) the time by which the scheme
18 going to be implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI BALGOVIND
YERMA) (&) to (¢) The National
Commussion on Labour has recommended
inter-alia enhancement of the rate of
Provident Fund contribution from 8 per
cent to 10 per cent of pay and suggested
that the additional contribution may be
used, with marginal adjustment, to finance
new benefits including unemployment
surance The question of introducing
a Scheme of Unemplovment Insurance
will be considered after a decision 1
taken on the recommendation of the
National Commission on Labour

gd At ¥ g ¥ W AT
¥ s fied o @ &y
® WA } 7w wON

245, st TRTEATT STESY : W
¥l ot 7% T oY T WA fo

(%) w1 "R ¥ oF T W
g Iy Wi § e feger @
FrQd iy or " s

g =i

(@) afx g, @ saar g A
wmy?

iy wwrem & wwe wR (s
Nmf!' o &ﬁ]:{%‘) L1
(). @ A fex W@, wTdw
s fm X Wie  @®e-09
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Jed & g ¥ 21-2-1971 W
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oF AT qX gearEe R § ) 0w
s e &1

AT
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Y arirg a% sratfaa F w2 71 arfag
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I TEY 9% T A Y A ww {
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qma aar fewd & wmar o< afow
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3. us awiret afafa a9 o
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sfafife @1 ¥ o7 TwwEn Wi
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Procurement Price and Issue Rates of
Wheat

*254 SHRI N K SANGHI Wil
the MINISTER OF AGRICULTURE
be pleased to state

(a) whether Government have tken
any deciston on the procurement prices
of different varieties of wheat,

(b) 1f Ro, the rates fixed and how they
compare with the previous rates,

(c) while fixing the rates whether
Government have taken 1mo account the
diffiring views exprrssed by the Chuef
Ministers of both producing and consum-
1ng States and' cost of production, and

(d) whether increase, if any, in the
procurement prices will also affect the
1s5ue rates ?

THE MINISTCR OF STATL IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE) (a)
Yes, Sir

(b) It has been decided to continue
last vear's price in respect of all varieties
of wheat except indigenous red  Only
small quantities of thiv variely are pro-
duced and procured in some of the States
These prices have been fixed by State
Governmenis 1n  consultation with the
Central Government, as per last year’s
practice and are at the same level as Jast
year

(C} Yﬁi Sir

(d) Does not arise

Review of Success of Green Revolution

#2357 SHRI R S PANDLY Wil
the Mmmster of AGRICULTURE be
pleased to state

(a) whether Government have reviewed
the success of the Green Revolution mn
the country and if so, the details thereof,
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(b) whether Government have taken
some further steps to step up Green
Revolution in the country in future and
if wo, the main features thereof ; and

(¢) the special facilities provided to
the farmers under this programme to help
them proper cxploitation of their lands
and to increase the production therefrom ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICLILTURE
(SHRI ANNASAHEB P. SHINDE) :
(a) Government hsve no specific pro-
gramme called “Green Revolution™ as
such. The saccess of the New Agricul-
tural Strategy, launched from Kharif, 1966,
has often been described as ‘“‘Green
Revolution” by many Foreign and Indian
observers.

The High-Yielding varieties and Multi-
ple Cropping progiammes conslitute the
two major planks of the New Strategy,
which have made this *break-through”
possible. The progress under these pro-
grammes is reviewed by the Government
from time to time. The general finding
is that taking the country as a whole and
taking all crops together, the progress
made is satisfaciory,

(b) Besides bringing larger arecas
under the High-Yiclding Varietics and
Multiple Cropping Programmes, the other
steps taken include intemsification’ of
research, extension and farmers’ training
programmes; intensive development of
irrigation;  particularly  ground-water
resources; surveillance of pests and dis-
cases and well organised plant protection
operations, etc.

() The participating farmers are
assured of required inputs viz. seeds,
fertilisers, pesticides and credit. They
are also provided training im the latest
methods and techniques of raising high-
yicelding variety crops; efficient use of
inputs, particylarly fertilisers and better
water management, Besides, effective and
purposeful demonstrations are organised
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on farmers' Belds alongwith National
Demonstrations.

Setting up of Steel Plant in Kerals

*258. SHRI M, K. KRISHNAN : Will
the Minister of STEEL AND MINES
be plu:ud to state :

(8) whether the decision on setting
up of a stex] plant in Kerala would be
taken after knowing the extent and quality
of the ore deposits iuv Kozhikode:

(b) if so, the findings of the geological
survey; and

{(c) the steps taken to set up a Steel
Plant in Kerala 7

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : (a) to (c). The Geolog-
cal Survey of India are yet 10 complele
the investigations on the Kozhikode iron
ore deposits. A view can be taken on any
investment proposal only after the nvest-
gations have bcen completed.

Help by Indian Red Cross Society to
East Pak. Refugees

*259, SHRI M. M. JOSEPH ;: Will the
Minister of LABOUR AND REHABILk
TAT1 CN bte pleased to state the aid of
help given by the Indiar. Red Cross Socely
to the refugees who came from East
Bengal to India during the period January,
1971 to May, 19717

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHAFILITATION (SHRI EA.LGO\"D.“D
VERMA) : The Indian Red Cross Society
have informed that their headquarters have
so far allocated supplies worth about rupees
eight lakbs eighty thousand to their State
branches for providing relief to Esst
Bengal refugees. A statement showins
the details of allocation is laid on the
Table of the Sabha,
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Statement
Indian Red Cross Society
Supplies allocated by headquaters to various State Branches for East Bengal
refugee relief
Avsam Tripura West Bengal

1 Milkpowder 22,500 kgs 10,200 kgs 15,800 kgs

2 Baby milkpowder 516 kgs 276 kgs 312 kgs.

3 Ovomaltme 300 kgs - —

4 Clothes, cotton/woollen 3,500 8,600 6,500

5 Woollen puliovers 6,770 1,690 -

6 Sarees and dhoties, cotton - 1,118 5,250

7 Blankets, woollen 200 160 —

8 Khes, cotton 300 1,200 -

9 Footwears, pairs -— 200 _
10 Pemcillin, vials 1,000 915 11,115
11 Serums/vaccine, amp - - 3,436
12 Medicaments, assorted, tabs-|

tubes/vials/capsules etc 122,000 20,400 150,000

13 Vitamins and Medicaments - 129 cartons -
14  Dressings, rolls —_ 2,400 —
15 Cotton wool, surgical - 200 pkts 1,008 pkts
16 Tents 100 100 45
Approximate value Rs 2,23,450 5,12,275 1,44,750

World Bank Loan for special Land
Development Scheme in Tamil Nadu

*260 SHRIP GA.'NGAD Will the

Mmnter of AGRICULTURE be pleased
to state «

(a) whether the World Bank has agre-
od Lo exten a loan of Rs 33 26 crores for

tpecial land development schemes m Taoul
Nadu,

() if g0, whether the representatives
of the State, Central Goverament and the

Agricultural Refinance Corporation have
visited Washington to finahse the terms
and conditions, and

(c) When the work 13 hkely to start on
the Schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNA SAHEB P SHINDE) {a) On the
basis of the ncgotiations held with the
World Bank from 25th Apnl to 3rd
May, 1971, the IDA have agreed
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to lend the equivaleat of § 35 million
{Rs. 26.25 crores) for the Tamil WNadu
Agricultural Credit Project. A statement
regarding the details of the project is laid
on the Table of the Sabha.

(b) The Indian Team for negotiation
consisted of the representatives of the
Government of India, State Government
of Tamil Nadu and Agricultural Refinance
Corporation.

(c) This will be known only after the
agreement is signed.

Statement

The project is a two and a half year
programme to finance farmer's investments
in minar irrigation, land levolling, land
drainage and improvement and farm
mechanisation through Primary Banks and
Participating Commercial Banks. Tt relates
to some talukas of Thanjavaur (North)
district, Tiruchirappalli, South Arcot dist-
rict for 7000 filter points, 3,800 shallow
tubewells, 700 medium tubewells and 4000
electric pumpsets, Dugwell development
has to take place in districts of Chingleput
Dharmapuri, North Arcot and Salem.
The total investment for the now dugwells
snd improvement and cnergising of
existing dugwells is not to exceed Rs. 125
million. The other component of the
Projects is the import of about 1500 trac-
tors and their initial spare parts in amount
equal to 16 per cent of the G.I F. cost
of tractors.

Category wise allocation of items to be
financed out of the proceeds of the 1.D.A.
eredit is given below.-

Category Amourt in
dollars in
million

() Loans for minor irri-
gation %2.70
(iiy Loans for land leve-
lling 1.50
(iii) Loans for drainage 0.60
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(iv) Tractors and initial

spare parts 5,00
{v) Wall drilling equip-

ment and earth

moving machinery 2,70
(vi) Consultancy Ser-

vices (Ground-

water Directorate

Aerial Survey) 2,50

. 35,00/
Total

Rs. 26,25 Crores

The project is part of a lending prog-
ramme for agricultural development in
Tamil Nadu.

The project is likely to be signed in the
first week ot June,

American aid to East Pak. Refugees

*261 SHRI SHYAMNANDAN
MISHRA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state ;

(a) whether any consultation has taken
place between India and the United States
over the American aid to refugees from
East Pakistan; and

(b) if so, the assistance expecied from
the United States in this respect?

THE DEPUTY MINISIER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHR1 BALOOVIND
VERMA) : (8) The Government of India
have approached various foreign Govern-
ments including that of the United States of
Amcrica for aid for providing that relief to
East Bengal rcfugees.

(b) The United States Government
bave so fac pledged § 2.5 million for this
purpose.
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Issues Discussed at Chief Ministers'
Conference Held at New Delhi

*262 SHRI BISHWA NATH JHUN-
JHUNWALA Will the Minster of
AGRICUL TURE be pleased to state

(a) whether at tle Chiel Minssters
Conference held in New Delhi m April,
1971, the difficulties about the transporta-
uon of foodgramms from the producing
States to the receiving States were discu-
ssued, ar d

(b) 1f so, the 1ssues discussed and the
steps taken to resolve the transport diffi-
culties particularly after harvesting?

THEC MINISTER OF STATI IN THE
MINISTRY OF AGRICUI TURE (SHRI
ANNASAHEB P SHINDE (a) Yes, Sir

(b) Surplus States cxpressed concern
over the difficulties faced by them n
movement of gam procured A slate-
m nt indicating the steps taken for spee-
ding up transportation of foodgrains 1s
laid on the table of the Sabha

Sratement

The following steps have been taken
to speed up the transportation of food-
grains -

(1) Movement to West Bengal and
Assam 18 bemng maximised to the
extent possible

(1) In order to give additional outlet
for despatches from Punjab and
Haryana, & contingency plan was
formulated for transporting wheat
all the way from Punjab and
Haryana to the 3 Southern States
This contingency plan 18 already mn
opsration from May 1971,

(i) Additional storage accommodation
18 being obtained 1n  Gujarat and
Mahgiashtra States 80 that des-
patches to these two States could be
increased.
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(V) Arrangements are being made to
obtain additional storage avcommo-
dation m Rajasthan so that wheat
fiom Punjab and Haryana can be
accommodated 1n addition to  heavy
internal procuieme nt

(v) Despatches of wheat by road fiom
various mandn of Haryana to Delh
15 beeing increased by ohtaming
additional storage accommodation
in and around Delh

The position 1s being constantly reviewed

1 stimate of Inland Fisherles
Potential
*263 SHRISAMAR MUKH}RIFL
Will the Minmister of AGRICUITURE be
pleased eo s.ate

(a) the estimated potentral of inland
fisheries in India and

(b) whether it 1s fully bemg utihsed ?

THT MINISTER OF STATL IN THF
MINISTRY OF AGRICUI TURF (SIIRI
ANNASAHLCB P SHINDL) (a) The
potential of nland fisheries 1 India
has been cstimattd to be about 4
million tonnes annually The estimate of
potential of 4 million tonnes has been
worked out with reference to the entire cul-
tivable water area in the country, including
ar eas requiring reclamation for fish culture,
and on the assumption that technological
advances 1n fish culture mcthods will be
extensively applhed so as to secure substan-
t1ally higher yields than are being obtained
at present

(b) No, Sir

The production of fish from inland
water areas m 1970 was 0 7 mullion tonnes

Check on rise in price of 1oodgraws
Oils and other Ldibles

*64 SHRI S C SAMANTA Wil
the Mimister of Agriculture be pleased to
state
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{8) the reasons that the prices of food-
grains, oil and other edibles remain more
than the prices fix ed by Government ; and

(b) the steps, if any, being taken or
are likely to be taken to see that the shop-
keepers do not charge more than than the
reasonable margin of profit on such
commodities ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHEB P. SHINDE): (a). Prices
of foodgrains, oil and other edibles are not
fixed by the Government except in case
of Vanaspati and or rice in two or three
States.

(b) Government are keeping a con-
stant watch on the prices. In case of
commodities ke foodgrains, sugar, vana-
sapati etc., action is taken to arrange for
additional supplies through public/open
market channels in order to control prices,
The State Government will also utilise the
powers available to them under the Essen-
tial Commodities Act to check undue pro-
fiteering by traders in respect of essential
commodities.

Steel for Travancore Titanlum Factory,
Kerala

*265. SHRI A. K. GOPALAN : Wil
the Minister of STEEL & MINES be plea-
sed to state ;

(a) whether Government propose to
supply necessary quantity of Steel for the
expansion of Travancore Titanium Factory
in Kerala; and

(b) If so, what quantity ?

THE MINISTER OF STEEL & MINES:
(SHR1 MOHAN KUMARAMANGALAM)
(a) and (b). In February, 1971 a re-
quest was received from the Kerala Gover-
nment for allotment of about 1,800 tonnes
of various categories of steel for expansion
of the Travancore Titanium Factory,
Kerala, The procedure for obtaining
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priority for supply of this steel was explain-
ed to the State Government. As and
when the priority Requisitions are recei-
ved, they will be given full comsideration
by the Steel Priority committee in the con-
text of the availability and the total
demands from all priority sectors.

Visit by the Ispat awr Khan Mantri to
Durgapur Steel Plant.

*266. SHRI TRIDIB CHAUDHURY .
Will the Minister of STEEL & MINES
be pleased to state :

(8) whether he visited Durgapur and
inspected the Durgapur Steel Plant fac-
tories on the 8th and 9th of May, 1971 and
also held discussions with the management
and Labour Union representatives about
raising the level of steel production
Durgapur Steel Plant, and

(b) the specific new measures 1mitated
since than on the basis of these discussions
for improving production and utilising the
productive capacity of the Plant in full 7

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : (a) Yes, Sir. During my
visit to Durgapur Steel Plant on 8th May,
1971, T had discussions with the manage-
ment and Labour union representatives on
measures to raise the production of Stecl
in that plant.

(b) The need for concentrating atten-
tion on incroeasing production, on preven-
tive maintenance and creating & congentsl
atmosphere for work by co-operative
effort was recognised during the discussions
held with the employees and itis hoped
that better results may now be expected.

Central Assistance for Famine Aress
and Scarcity sreas of Bihar
*267. SHR] H.M, PATEL: Will the
Minister of AGRICULTURE be pleased 10
state :
(2) whether Government of Bihar havt
declared 11 blocks as, “famine arcas” and
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43 Ylock as “'scarmity areas” in Patna,
Gnoya, Monghyr, Champaran and Darbh-
anga Dnstricts, and

(b) if so, whether the Central Govern-
ment have given any assistance to the
Government of Bihar to mect the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (a) The
Government of Bihar has declared
20 blocks as ‘“famine affected arcas’
and 103 blocks as ‘“scarcity affected
areas” m the districts of Patna, Gaya,
Monghyr, Champaran, Darbhanga, Hrazai -
bagh, Saharsa, Muzaffarpur, Dhanbad,
Santhal Parganas, Shahabad und Bhagal-
pur

{b) The State Government has request-
ed the Central Government for an ad-hoc
financial assistance of Rs 3 crores A
Central Study Team 15 visiting the biate
for an on-the spot assessmont The quan-
tum of assistance, 1f any, will bo decided
on receipt of the Team s report

Commissloning of a Sccond mine
cut at Neyveli.

*268 SHRI MURASOLI MARAN
Will the Minster of STEEL AND MINES
be pleased to state

(a) whether a decision has been taken
to commussion a second mune cut at
Neyvel1, and

(b) if not, the reasons therefor !

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES

(SHRI SHAH NAWAZ KHAN) (a) No
Sir

(b) The proposal to commission &
second mine cut at Neyveli 1s directly
linked with the question of setting up
additional capacity for power generation
to meot the ostimated power shortage
in the southern region after 1973-74 The
matter is presently under exammation in
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the concerned Departments of the Govern-
ment of India

New Process of Making Steel

*269 DR RANEN SEN Wil the
Minister of STEEL AND MINES be
pleased to state

(a) Whether a new process of making
Stecl has been mvented by an Indian
Metallurgist and has proved useful m
actual practice, and

(b) If so, whether Government have
given any trial to the method and if so,
the result thereof ?

THE MINISTER OF STFLL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM) (a) The refurence presumably 15
to the concept of Shr1 1 K Bharati, which
envisages production of sponge iron ore mn
a static/rectangular chamber by the reduc-
tion of ron oxide with the help of carbon
monoxide and hydiogen generated from
non-coking coal This process has not
yet been proved 1n actual practice

(b) A number of complex techmcal
features are involved even before pilot
tests could be considered Minustry has
given consideration to the process, how-
ever, 1n the context of the nature of the
process It has been remitted for evaluation
to experts  Their report 1s awasted

Stock of Foodgralns with FCI and
taking over of wholesale trade
in foodgrains

*770 SHRI BHOGENDRA JHA
Will the Minuster of AGRICULTURE be
pleased to state:

(8) The total stock of foodgralns
acquired by Foed Corporation of India
and the target for the next year,



2 Writien Anrwers

(b) Whether it is proposed to take over
the entire wholesale trade in foodgrains by
the F.C.1.; and

() If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) A
statement is laid on the Table of
the Sabha indicating the stock of food-
grains acquired by the Food Corporation
for the kharif scason 1970-71 and the rabi
season 1971-72. It is too early to fix a tar-
get of procurement for the next kharif and
the rabi seasons since this will depend on
the expected production. However, for
the coming kharif season, the Food Cor-
poration is preparing plans to cope with
procurement of 4 million tonnes of rice.

(b) and (c). Government are carrying on
a considerable volume of wholesale trade
m major foodgrains through public
agencies. Complete take over of the whole-
sale trade of all foodgrawns is not contem-
plated at present as the procurement and
distribution carried out through/public
agencies have helped 1o stabilise the prices
and regulate trade. Moreover complete
take over of wholes ile trade will require an
elaborate organisation and huge finances.

STATEMENT

The total quantities of foodgrains pro-
cured by the Food Corporation of India.

('000 tonnes)
Rice (1970-71 season) 2374.2
Wheat (1971-72 scason) 1720.8
Kharif coarsegrains, pulses and
other grains (1970-71 scason) 420.7

Barley (1971-72 scason) 18
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Concesssion exrned by Sugsr Fuctories

1139. PROF. 8. L. SAKSENA : Will
the Minister of AGRICULTURE be pleas-
ed to state the total rebate in (i) cane price
(ii) in Excise duty (iii) any other concession
earned by each sugar factory, State-wise in
the crushing seasons 1969-70 and 1970.71
(up to 30th April, 1971) 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
SHER SINGI) : No rebate in cane price
was allowed during the season 1970-71.
However, in 1969-70 season, the Gowern-
ments of Mysore, Andhra Pradesh, Assam
and Tamil Nadu werc permitted to grant
suitable rcbate i mimmum sugarcane
price mainly on noncontracted canc crushed
by factories towards the end of the crush-
ing season, so that the amount of the
rebate did not exceed 5.36 paise per quintal
for cvery 0.1 percent fall in actual recovery
below 9.4%.

As regards rebated in excise duty,
Government of India had allowed a rebate
of Rs. 8/- per gquintal in excise duty on
sugar produced by a factory during the
year 1969-70 in excess of 105 percent of thal
produced by it in the year 1968-69. A
further rebate of Rs. 8/- per quintal was
allowed in excise duty on sugar produced
by a factory during the period from lst
July to 30th September 1970 m excess of that
produced by it during the corresponding
period in 1968-69, provided that the total
sugar produced by 1t dumng 1969-70 was
in excess of 105 percent of ats production
during the corresponding period in 1968-69.
No excise duty rebatc was allowed 10
1970-71.

Othor concessions granted to U’
factories by the State Governments in the
scasons 1969-70 and 1970-71 as per infor”
mation available were as under ¢
Uttar Pradesh : 1969-70
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() Robate of 25 palse per quintal of
sugarcane on all sugarcane purchas-
ed upto 14 5 1970 by sugar factorres
in U. P 1n excess of 105 percent of
that purchased by them during the
corresponding pertod 10 1968-69
The remussion was available onmly
to those factories which commenced
operation on or before 15th
November, 1969,

(1)) Rebate ot the enture cane purchase
tax of 51 paise per quintal on all
sugarcane purchased after 14th
May 1970

() Draw back of 51 paise s cane pur-
chase tax on all sugarcane purchased
after 9th July 1970

1970-71

(1) Rebate of 25 paise per quintal of
sugarcane purchased from date of
start to 2ist November 1970 m
case of factorres m West and
Central Uttar Pradesh and upto
28th November 1970 for factories of
East Uttar Pradesh, provided fac-
torles started crushing operations
on or before 15th November 1970

(1) Rebate of 51 paise per quintal of
left over cane of 1969-70 season
purchased m 1970-71 season

Maharashtra : 1969-70

Full remission in sugarcane pur-
chase tax (50 paise per quintal) on
all sugarcane purchased after 15th
May 1970

Andhra Pradesh 1969-70
Waived purchase tax on sugarcane

to the extent of 80% on the non-
contracted cane crushed by the
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sugar factories after 30th April,
1970, subject to the condition that
the concession would apply only
where the recovery of the factory
Falls below the average recovery of
the sugar factory during the season
or 9 4 percent whichever 13 less

Madhy Pradesh 1970-71

Remutted purchase tax of 30 paise

per quintal on sugarcan purchased
during 1970-71

Haryana 1969-70

Remitted the entire amount of pur-
chase tax of 50 paise per quintal on
sugarcane purchased with effect
from 24th May 1970 till the close
of the crushing season

The factory-wise information 1n res-
pect of rebates and concessions earned by
each sugar factory 1s not avajlable

Produced and Sold Duriog
1969-70 and 1970-71

Sogar

1140 PROF S L SAKSENA Wil
the Mister of AGRICULTURE  be
pleased to state

(a) the total amount of sugar produced
in quintals factorywise, 1n each State in the
seasons 1969-70 and 1970-71 (upto 30-4-71),
and

(b) the total amount of Levy Sugar
and Free Sugar sold and unsold, factory-
wise, m each State on the 30th April, 1971
out of sugsr produced in the seasons 1969-
70, 1970-71 (upto 30-4-1971)?
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THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI SHER SINGH) : (&) A
statement showing  production of

sugar factorywise in each State during
1969-70 and 1970-71 (upto 30-4-1971) is
laid on the tableof the House. [Placed in
fibrary. See No. LT—293/71]

(b) . Information In respect of quanti-
ties of sugar sold and unsoid by factories
is not available. A statement showing,
factorywise in each State, quantities of
both levy and free sale sugar despatched
and in stock out of 1969-70 and 1970-71
scason's prrduction as en the 30th April
1971 is attached.

Target for Food Procurement

114]. SHRI MUHAMMED SHERIFF:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Food Corporation of
India has drawn up any specific food
procurement targets for fulfilment during
the current financial year; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) : (a)
and (b) . The estimates of procure
ment are not made by the Food Corpo-
ration of India financial year-wise, These
cstumates are made semscnwise and the
estimates of procurement for Rab: marke-
ting season, April 1971 to March 1972 and
Kharif Season, November 1970 to October
1971, are as under;-

Rabl Marketing Season-April 1971—
March 1972

Wheat 40,25 lac tonnes
Barley 0.1571ac tonnes
Pulses 0.08 lac tonnes
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Kbarif Season - November 1970—Oriober
97

Rice " 28.55 1ac tonnes

Pulscs 0.12 1ac tonnes

No estimates for pocurement of coarse
grains viz. Maize, Jowar and Bajra. have
been made as procurement is being made
a8 a price support measure,

Options for Family Pension Scheme for
Workers

1142, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether there is confusion among
wor kers while exercising options 1n Form
Iof the Family Pansion Scheme, 1971,
because the scheme is silent asto whether
the workers will also get Provident Fund
benefit 1f he opts for pension;

(b) whether in the statement of Objects
and Reasons of Bill No. 35 of 1971 (now
Act 16 of 1971), it has been stated that the
benefits payable under the pension scheme
will be in addition to the payments due
to the workers from the Provident Fund
because only a part of the Provident Fund
was being diverted to the Pension Scheme,
and that this point has been omitted in the
Pension scheme; and

(c) if so, whether this important factor
will be made clear for workers benefit
and incorporated tn the Family Pension
Scheme!?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND VER
MA) : (a) to (c). As stated in para 1 of the



Statement of Objects and Redsons appen-
ded to the Labour Provident Fund Law
{Amendment) Bill, 1971, the benefits pay-
able under the Family Pension Scheme will
be in addition to the payments due to the
employees from the Provident Fund. The
Family Pension Scheme contain provi-
slons for family pension benefits and
- Provident Funds Scheme, contain provisions
for provident fund benefits. There is no
confusion about the nwo benefits and it is
not necessary to amend the Family Pension
Scheme to provide that provident fund
benefits will be paid in addition to the
family pension benefits.

Definition of Rules under Family Pension
Scheme, 1971

1143. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether the wordings in the provision
to Clause 31 and Clause 32 (1) of the Family
Pension Scheme, 1971 are confusing and
lcave one in doubt about the actual benefits
accruing to workers above the age of 25
years ;

-(b) whether these two rules are proposed
to be properly defined with some examples
by way of illustrations so as to clarify the
doubts of workers ;

(c) whether in view of the complicated
nature of this scheme the last date for
exercising option by workers on Form I
Is being extended; and

(d) If so0, the period of extension being
given?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION - (SHRI  BAL-
GOVIND VERMA): (a) and (b). The
Provisions of . -paragraphs 31° and 32
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(I) of the Employees’ Family Pension
Scheme, 1971, are independent of
each other and are not likely to create any
confusion in their implementation.
Paragraph 34 regulates the grant of benefits
to members entering the Family Pension
Fund after atmining the age 25 years. It
is not considered necessary to amend these
paragraphs. However, the Central Provident
Fund Commissioner has circulated a
Pamphlet containing illustrative examples
to all the establishments and the members.

(c) and (d). The period of exercising
option has already been extended by 3
months from the 31st May, 1971 to the
31st August, 1971.

Industrial Tribunals and Labour Courts

1144. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) the number of Industrial Tribunal-
cum-Labour Courts functioning in India
as on the Ist of January, 1971 in each of
the industrial towns of India separately
under the Central sphere ;

(b) The number of fresh disputes and
adjudication casesfapplications received,
disposed of, and pending before each of
these Tribunals during each of the calendar
years 1968, 1969 and 1970 separately year-
wise, category-wiso and Tribunal-wise ;

(c) whether the percentage of disputes/
cases is on the increase during the past three
years and there is a noticed increase in the
accumulation of pending cases in each of the
Tritwnal ; and

(d) if so, the steps being taken to arrest
the accumulation of pending cases 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-

BILITATION (SHRI BALGOVIND
VERMA) :
(a) Bombay ... ... 2
Caleutta ... .. 1
Dhanbad . ... 3
Jabalpur ... ... 1

The Indusirial Tribunal-cum-Labour
Court at Culcutta and another at Dhanbad,
are, in addition, also funclioning as
National Industrial Tribunals; there s
also a National Industnal Tribunal at
Delhi.

(b) to (d). The information is being
collected and will be placed on the Table
of the House after it is received.

Indastrial Disputes in the Country

1145. SHRI CHANDRA SHEKHAR
SINGH : Will the Minmster of LABOUR
AND REHABILITATION be pleased to
state:

(8) the number of industrial disputes,
workers involved and man-days lost in
different States of India during 1970, State-
wisc and category-wise, separately;

(b) whether the figures for 1970 are said
to be the highest for the past few years,
and

(c) if so, what steps are contemplated
to improve the industrial relations at the
industry-level, especially with a viev to
encoursge joint labour-management parieys
away from the bargxining table's heat?

DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA): (a) Two statements showing the
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available provisional information, State-wise
(Statement I) and category-wise (Statement
M), are Laid on the Table of the House.
[Place in Library. See No. LT - 294/71)

(b) The provisional figures for 1970 are
not the highest,

(c) Does not arise,

Shortage of fats in the Country

1146, H. M PATEL: Will the Mimster
of AGRICULTURE be pleased to state

(a) whether Government are aware
that the shortage of fats in the country
has now developed mnto a major and long
term phenomena, and

(b) 1s so, the steps Government propose
to take for coping with the problem on
short term and on Iong term basis?

THE MINISTER OF STATF IN
THE MINISTRY OF AGRICULTURE
(SHRI SHER SINGH) - (8) An overall

shortage n the supply of oils and
fats has developed during recent years
due to contmuously increasing demand
owing to increasing population and moncy
mcomes.

(b) In the short run, the defict 1
sought to be covered by import of suybean
oil, copra, tallow and rapesced to the
extent necessary. Steps of a long-term
nature are aimed at maxmizing indigenous
production through:

(i) adoption of package approsch In
darge areas under assured ramfall
and irrigated conditions,

(if) extension of irrigation facilities,

(i) multiple cropping, use of high
yielding varieties wherever thes
bave boen developed,
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V) sioption of moistore comservation
snd other dry-farming practices,

(v) cultivation of new oilseed crops
like soybean and sunflower seed

Review of Rehabilitation work in
Woest Beagal

1147, SHRI § C SAMANTA - Will
the Mimuster of LABOUR AND RFHABREI-
LITATION be pleased to stale

(8) the number of families/persons
belongmg to the categories of old and new
migrants to be benehted under the schemes
accepted by Government which have been
outhned in the Reports of the Committee
on Review of Rehabilitation Work
West Bengal, and

(b) the number of the beneficiarics foll-
owing the agricultural and the non-agri-
cultural pursuits separatcly ?

THE DEPUTY MINIS1ER IN IHE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA). (a) and (b) (1) 5024 families
of old migrants, conmsung of 554
families of agniculturists, 7627 families
of non-agricultursts and 203 families of
P. L. Category.

() 181 non-agriculturist femilies of
new migrants.

(1) 85,800 students belonging to agn-
culturist and non-agncullunist families
of new mugrants

ot woioht & wree qwo-09 &
stariier fvedt Wy gy
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Purchase of Wheat from Mandles

1150 SHRI VIKRAM CHAND
MAHATAN Will the Minister of AGRI-
CULTURE be pleased to state

() whether Government Corporations
have not entered all the Mandies and con-
sequently the wheat prices to th: farmors
are being pard below the prices fixed by
Government,

(b) in wuch Mandies the Government
Corporations have made purchases of
wheat so far andin which Mandies no
purchases have basn made so far,

(c) whether the payment to farmers
by the Corporations are made after a long
time, if so, the reasons thereof, and

(d) what percentags of farmers have
been paid withm a month of purchase and
what percentage within six months?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a8 The Food Co.poration of India
operates only m such mandies as are allo-
tted to them by the State Governments
taking into consideration their relative
importance F. C I entered the markets
assoon as the arrivals of wheat started
and Is paymg the farmers the procurement
price fixed by the Government.

) Alst of Mandies where the Food
Corporation of India has made purchases
sofaras well as a Jist of such Mandies
where it 18 operating but ne purchases
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have been made 8o far is hwing collected
and wil be laid on the Table of the
Sabha

(c) The payment to the farmers 1
made by the Corporation m accordance
with the rules and regulations m force in
the regulated markets At those places
where there are no regulated markets, the
payments sre made to the farMers m acc-
ordance with the traditional system and
the payment 158 prompt In most of the
mandies payments have to be made to
the, farmers on the dey of the purchase it-
<elf a1 d this 15 kenn g done by the Corpora-
tion

(d) All the farmers are paidas mdi-
cated 1 answer to (c) the delay in pay-
ment if at all can cnly be a day or two
Therefcre there 15 nermally no caseofa
fermer not being paid by the Feed Cor
poration of India for more than a month
after purchase

Tapping and Utilisation of underground
water for Irrigation.

1151. SHRI BHOGFNDRA JHA
Will the Minister of AGRICULTURE he
pleased to state -

(a) whether any step 18 bemng under-
taken o fully tap and utilise underground
water throughout the country for nrgs
tional pur poses, and

(b) 1f so, what ?

THE MINISTER OFR STATL IN
THE MINISTRY OF AGRICUI TURE
(SHRI SHER SINGH) - (3) and ()
Yes, Sir The steps being taken include
() supplementng the State Flad
resources available for ground WAt
development  schemes, to & very 1478
extent, by mobilising credit throvsh
institutional egencies ke Land Develor
ment Banks, Agricultural Refinarce Cor
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porstion, Central Corperative Banksetc;
i) increasing availability of ciedit by
processing suitable projects for world Bank
sssistance; (iii) strengthening of the ground-
water organisations in the States as well as
at the Centre for handling expanded pro-
gramme of groundwater development: (1v)
introducing modern drilling techniques for
fast drilling of tubewells and borewells in
all types of formations, (v) introducing
improved methods for revitalisation of
dugwells; (vi) intensifving arrangements for
groundwater surveys and investigations;
and (vii) introdocing sophistication in
groundwater evaluation studies with the
assistance of foreign agencies

Voluntary Arbitration

1152 SHRI CHANDRA SHFKHAR
SINGH - Will the Minister of LABOUR
AND REHABII ITATION be pleased to
state .

(a) the number of labour dispute cases
which went in for Settlement through volu-
untary arbitration 1n each of three years
1968, 1969 and 1970 State-wise and year-
wise;

(b) the number among them that were
successful, unguccessful and partly-succe-
ssful in the above three years, category-
wise, year-wise and State-wise,

(c) whether the voluntary arbitration
me thod is om the decline in the past three
years and it is considered to be a failure,
and

(d) if so, the steps contemplated to
streamline this method for better accep-
tance by all ¢

{(a) and (d) : The information is being
collected wnd would be placed on the
Table of the House after it is received.
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Asian Seminar or population and [apmly

Planmng

1157 SHRIR KADANAPALLI
SHRI T 5 SAKSHMANAN

Will the Mimster of LABOUR AND
REHABILITATION be pleased to state

(s) the man points of discussion held
be the Asian Semmar oa population and
Family Plunmng durmg the month of
March, 1971, and

(b) the decisions arrived at in the
seminar?

THE DEPUTY MINISTER IN THF
MINISTRY OF LABOUR AND
REHABILITATION (SHRI BALGOVIND
VERMA) (a) and (b) The International
Labour Organsation, in collaboration
with the United Nations Development
programme and  United ~ Natons
Fund for Populaton Activitics
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~organised an Asian Employers Seminar
- on Population and Family Plan-
ping in New Delhiin March, 1971 for
 which the Government of India provided
~ host facilitiss. Such Seminars are pro-
jects undertaken by the I. L, O. under its
technical assistance programmes and are
" pot conferences aimed at reaching deci-

Effect of Imports on India’s Industrial
Growth

1158. SHRI C. K. CHANDRAPPAN :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Government have allowed
import of large number of equipment,
machinery and parts for coal mines in the
Private Sector;

(b) if so, the names of companies
which applied for the imports of parts etc.
in 1969, 1970 and 1971 along with the list
of the spare parts during these years;

(c) whether these equipments could
have been manufactured in the Mining
and Allied Machinery Plant at Durgapur
or in other factories in the country; and

(d) whether bulk importation of foreign
equipment machinery spare parts and
bulbs greatly harm and’ retard the indus-
trial growth of the country?

THE MINISTER OF STATE IN THE
° MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) :
(a) Government has not allowed im-
port of Capital equipment for coal mines
in the Private Sector during the years
1969-70 and 1970-71. Import of spare
parts and component only was allowed,

(b) A statement showing the names of
thel companies/collieries which were allo-
wed import of spare parts and alco des-

JYAISTHA 13, 1893 (SAKA)

Written Answers 74

cription of stores, during the years 1969
1970 and 1971 is laid on the Table of the

House. [Placed in Library. See No. LT
295/71]

(¢) The Mining and Allied Machinery
Corporation and the Indian Engineering
Association are represented on the Import
Licence; Screening Committee which screen
the applications for Import Licences and
spare parts/components available from
indigenous sources are rot allowed to be
imported.

(d) Import of minig machinery and
aquipment/spare parts eic. are resorted
to when the same are not available from
indigenous sources. To that extent, the
industrial growth of the country is not
retarded because the indigerous industty
is not geard to produce those items which
are imported.

Bangla Desh aid Committees

1159. SHRI P. K. DEO :
SHRI PRAFODH CHANDRA :

Will the Minister of LABOUR AND
REHABILITATION be  pleased to
state :

(a) whether a number of Bangla Desh
Aid Committees have been constituted in
the country in the wake of political deve-
lopments in Bangla Desh; and

(b) whether Government have ensured
that the money collected by these Com-
mittee is properly spent for the purpose
for which the same is being collected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI BAL GOVIND
VERMA) : (a) As far as the Government is
aware, an Organisation called ‘Bangla Desh
Assistance Committee’ has been set up
under the chzirmanship of Shri M. C.
Setalvad in Delhi.
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(b) Bangla Desh Assistance Committee
is a registered body has been recognised
by the Government for the purpose of
chanpelising all donations in cash or
kind by voluntary agencies through this
Committce. The accounts are checked
by the approved auditors in order to en-
sure that the amount spent is being utili-
sod for the purpuse for which itis inten-
ded.

Conference of Secretaries to Push
through crash Programme of Employment

1160. SHRI SHYAMNANDAN
MISRA : Will the Minister of AGRICUL-
TURLE be pleased to state

(a) wether a two-day conference of the
Chief Secretaries was held in April Jast to
push through the crash progrmme of emp-
loyment; and

(b) if so, the main decisions taken at
the conference ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) and (b). A
Conference of Chief Secretaries of
State Governments and Union Territories
was held in New Delhi on the 12th
and 13th April, 1971, to discuss inter-alia
the Crash Scheme for Rural Employ-
ment.

2. The Conference had been convened
to consider the operation problems likely
to arise in the implementation of the
Scheme. After discussing the scheme in
all its aspects it was decided that the
scheme will be implemented by the States
and Union Territories with the urgency
and earnestness it deserves so that its basic
objective of alleviating the prevailing con-
dition of unemployment and under-employ-
ment, in the country is fulfilled. The
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Centra) Government on their part gave the
assurance to all States and Union Territo-
ries that all projects of States and Umion
Territories under the Scheme wil) be sanc-
tionid with the utmost expedition il they
conform to the objectives of the Scheme
It was decided further that for this purpose
the guidelines that have already heen
issued by the Central Government
will be observed. It was emphasised upon
all States and Union Territories that
their projects should be designed to creaic
durable assets which will promote the
development of the districts.

Consolidation of Land in Rural areas
of Delhi

1161. SHRI DALIP SINGH Will
the Minister of AGRICULTURI be
pleased to statc

(a) the steps Government intend 1o
take in regard to tho consolidation of land
in rural areas of Delhi where it las not
been done,

{(b) the last target date to complete the
job; and

(c) the number of villages 0 Defhi
where the work of consolidation of land
is yet to be done 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a0
(c). The Union Territory of Delh
consists of 357 villages. Out of
these 127 villages were not to be consol
dated as they are hilly, riverme or 41
under acquisition. Consolidation work
has already been completed in 171 villages
Delhi Administration has framed & schemé
to consolidate the remsining 59 villages:
In pursuance of the scheme 15 villeg®
were consolidated during the yesr endifé
318t March, 1971, Work s in progress i®
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another 15 villages The remaining villa-
ges will be taken up for consohdanon
duning 1972-73 The entire work 1s hikely
to bc completed by the end of 1973
Delln Admimstration has appointed spe-
cial consolidation staff for this purpose

Complaints Re. Distribution and Illegal
re-sale of Steel

1162 SHRI MANORANJAN HAZ
RA Wil the Mimmster of STEEL &
MINES bc pleased to state

(a) the total pumber of complaints
1ecerved by his Minustry about steel distrl-
hution and 1llegal ie-sale during 1969-70
and 1970 71,

(b) the broad fiatures thercof, and
(c) the action taken aganst those res
ponsible for this ?

THLE MINISTER OF STATF IN THE
MINISTRY OF STEEL & MINFS (SHRI
SHAH NAWAZ KHAN) (a) to
()  Statutory Control over the
price and distnbution of all catego~
ries of Jron & Steel was withdrawn with
efiect from 1-5-1967 Resale of Stecl, theie-
fore, did not attract any legal penalty m
1969-70 and 1970-71

2  According to an amendment to the
Iron & Steel (Control) Order notihed on
29-3 71, use of 1ron of steel otherwise than
for the purposes mentioned by the person
in his apphication 1s prohibited. Therefore
if a person obtaiming steel uses 1t for pur-
poscs other than what 18 indicated by him
in his application for that steel he will now
be Mable (0 prosecution and conviction

under Section 7 of the Essential Commodis-
ties Act

3. Whenever any case comes to the
notice of Government, suitable action will
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be taken Regional Offices of the Iron &
Steel Controlier have been recently set up
and one of thewr functions will be to check
against such abuses
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U. N, Help for Refugees from East
Pakistan

{164 SHRI JYOTIRMOY BOSU
SHRI P VENKATASUBBAITAH *
SHRTB S MURTRHY
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Wil the Minister of LABOUR AND
REHABILITATION be pleased to state

(a) whether India has formally presen-
ted a request to the U N Secretary-General
U Thant, for help and assistance irom th-
U N and its specialised agencies to dea)
with the ever ncieasing fow of refugees
from East Pakistan because of Pakistan
Goveinment's military suppression there
and

(b) if so, the response of the U N
Secretary-General to the sanc ?

THF DLPUTY MINISTFR IN THL
MINISTRY OF LABOUR AND RFHA
BILIIAIION  (SHRI BALGOVIND
VERMA) (a) Yes, Sir

(b) A three-man tuam headed by iic
U N. Deputy High Commussiener for rulu
gees cime to India to make an on-the spot
assessment of the dimensions of tl e pob
lem created by the Influx of refugees On
the basis of the assessment made by the
team, the Secretary General has maudc an
appeal Lo all nations and private organi/d
tions to providc emergency assistance for
the rchief of the refugees from Lasl Bengal
In 1esponse to Secretary-General’s a4 ¢ |
some countries have already announced
offers of assistance

Central Assistance for Rural works Pro
grammes in States

1165 SHRIM KATHAMUTHU
SHRT BHOGENDRA JHA
Willjthe Mimster of AGRICULTURF b
pleased to state

(a) whether the progress made 1nre
gard to rural works programmes m the
State had been satisfactory,

(&) 1f not, the reasnns for the slow
progress 1n this respect,
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(c) - the total allocation made by the
Central Government tor rural Works pro-
grammes in the year 1970-71; and

(d how much of it has been spent ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI SHER SINGH) : (a) to (d).
A total outlay of Rs. 13.85 crores was
approved for implementation of various
schemes  under the Rural Works
Progamme during the year 1970-71 in 45 of
the 54 selected districts. The identification
and selection of hard core of the drought
affected arcas could be finalised only by the
middle of October 1970 on the basis of the
data furnished by the State Government.
The project reports furnished by the State
Governments were processed and the
schemes sanctioned very quiekly. In most
of the States, there was only a short work-
ing season available after the sanction of
the schemes. In addition. the States had to
clear the required technical, financial and
other procedural formalities and arrange
for the immediate appointment of staff
before the actual field implementation of
the schemes could commence. Conse-
quently a sum of Rs, 9.05 crores only
could be released to the States during the
year 1970-71. The figures of the amount

actually spent by the States have not been
received so far.

Legal Status of refugees from East
Bengal

1166. SHRI TRIDIB CHAUDHURI :
SHRI SAMAR GUHA :
Will the Minister of LABOUR AND
RELABILITATION be pleased to state :

(a) whether Government have consi-
dered and ‘taken any decision in regard to
the legal status of mew refugees who have
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been forced to enter in India from East
Bengal since March 25, 1971 as a result of
West Pak Military depredations;

(b) whether these refugees are to be
treated as ‘alien” refugees under item 17 of
the Union List under the Seventh-Schedule
of the Constitution or as Displaced Persons
under item 27 of the Concurrent List or as
Stateless persons; and

(c) whether the question of regarding
them as alien subjects of the newly formed
‘Peoples Republic of Bangla Desh' who have
taken temporary refuge and asylum in Tndia
has also bee n considered 1

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOYIND
VERMA) : (a) and (b). The new refugees
who have been forced to enter India from
East Bengal since March 25, 1971 are Pakis-
tani Nationals. They are ‘alien’ refugees
under Item 17 of the Union List under the
Seventh Schedule of the Constitution.

(c) The question of regarding them as
‘alien’ subjects of the ‘Peoples Republic of
Bangla Desh’ does not arise as the Repub-
lic of Bangla Desh has not yet been recog-
nized by the Government of India.

Drawing Attention of U. N. O. and
other World Organisation to Problems

of Refugees from East Bengal

1167. SHRI SAMAR GUHA :
SHRT K. LAKKAPFPA :

SHRI BISHWANATH JHUN-
JHUNWALA :

Will the Minister of LABOUR AND
RFFABILITATION be pleased to state :
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(a) whether the attention of the U.N.O.
and other world organisations has been
drawn with & view to send rcpresentatives
to visit the border camps of the homeless
East Bengaless and give help for rehef
works for those people;

(b) whether it has been stressed that
these homeless East Bangalees, should be
the concern of the U. N. O,; and

(c) il so, the response received by

Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRY BALGOVIND
VERMA) : (a) and (b). Yes, Sir.

(c) A three-man team headed by the
U. N. Deputy High Commissioner for re-
fugecs came to Indiato make an on the
spot assessment of the dimensions of the
problem created by the influx of refugees.
On the basis of the assessment made by
the team, the Secretary General has madc
an appeal to all nations and private orga-
nizations to provide emcrgecy assistance
for the relief of refugees [1om East Bengal,
In response to Secrelary QGencral’s appeal,
some countrics have awready announced
offers of asuistance. An inter-agency con-
sultatjon unit consisting of representatives
of UNICEF, F.A O,, W.H.O. and the
Woild Food Programme has been establi-
shed at Geneva. The U, N, High Commi=
ssioner for Refugees will act as the focal
point for coordinating assuistance from
various organisations of the U, N, system,

Report of Energy Servey of India Commi-
ttee, 1965

1168. SHRI BALATHANDAYU-
THAM : Will the Minister of STEEL
AND MINES be pleased to state :

{(a) whether the Energy Servey of India
Committee, 1965 had reported that the
Principal increase in Energy in the form of
oil would be in transport and in the dome-
stic sector,
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(b) whether keeping the Energy Servey
Committee's report in view, the Fuel pol;.
cy Committee is faced with disconcerting
factor and the anticipated improvement 1p,
fuel efficiency has not materialised, and

(c) 1f so, that Government intend 1o
do to improve the fuel consumption ?

THE MINISTER OF STATEIN THL
MINISTRY OF STEEL AND MINLS
(SHRI SHAH NAWAZ KHAN). (a) Yo,
Su.

(b) A prelimivary study made hy the
Energy Servey Unit of the Plannmg
Commission which was made availablc to
tbe Fuel ,Policy Committee, seems to indi-
cate that the rate of consumption of energy
in terms of coal replacement appears to
have gone up as compared to the proje-
tions made by the Energy Servey of India
Committee, 1965

(c) The matter 1s being studied further
by the Fuel Policy Commuttes.

Pakistan Efforts to disown Responsibility
for Refugees in India.

1169 SHRI BISHWANATH JH! N-
JHUNWALA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state

(@ whether Radio Pakistan in a broad-
cast has stated that the refugees going over
to India, are in fact, Indians who had mf-
itrated into Pakistan;

(b) whether Government' of Pahntan
are trying to disown responsibility of take
ing back such refugees; and

(©) whether it is Government's deck
sion not to rehabilitate the refugees permi
nently and to encourage them to g0
to Pakistan ?
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THE DEPUTY MINISTER IN THE
MINISIRY OF LABOUR AND REHA-
BILITATION (dHRI BALGOVIND
VERMA): (=) and (b). No, Sir. According to
Radio Pakistan News Bulletin on 25-5-1971,
the President of Pakistan, while addressing
a news conference at Karach, inter alla,
rcfared to the question of refugees
and declared that *‘those bonafide citizens
of Pakistan who had to leave the country
will be taken back. Some of them werc in-
cited, he said, while some were driven away
forcibly by forces not friendly to Pakistan.
Some had to leave under threat or duress.
His Government would make sure that bo-
nafde citizen refugees returned to the coun-
.

{c) It 15 the firm 1ntention of the Govern-
ment that the refugees from East Bengal
wl 0 have come to India following internal
suunfe there should go back to their homes
when favourable conditions are created
there. ‘There 15 no question of rehabilita-
ting them in India,

Shortage of Coal in Delhi

1170. SHR1 PRABODH CHANDRA:

SHR1 JAGANNATHRAO JOSHI :

Will the Minister of STELL AND
MINIS be pleased to state :

(a) whether there 15 acute shortage of
coal in Delhi resulting in exhorbitant price;
and

(b) the steps Government propose to
tahe to meet this situation?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN). (a) Yes,
Sir,

(b) This is due to Railways’ inability
'o move full supplies of coal to Delhi ow-
ing 10 shortage of wagons which is the out-
come of deteriorating law and order con-
ditions in Bengal/Bihar area. The Govern-
ment are fully aware of the situation and
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are taking all possible steps, in consultation
with the respective Staie Governments, to
improve the iaw and order situation there
and to restore normaly in the Railway
operations.

Iron ore produced by the WNational
Mineral Development Corporation Ltd.

1171, SHRI S. R. DAMANI : Will
the Minister of STELL ANI} MINLS be
pleased (o state .

(a) tho working results of the National
Mineral Development Corporation 1 imited
for 1970-71 and how they compare with
those for the previc us year:

(b) the quantities of iron ore produced
during the year for internal consumption
ad for shipments and the 1calizations from
the ameland

(c) the main features of the pricing
policy for ore suppled through M M.T.C.
for shupments and the hasis for calculating
the price?

THE MINISTER OF STATL IN THE
MINISTRY Ol STEEL AND MINLS
(SHRI SHAH NAWAZ KIIAN): (a) The
annual accounts of the MNational Mineral
Devclopment Corporation Lid, for the year
1970-71 have not yot been finalised.

(b) Details are as below :

quantity (in  Sales realisation
lakh tonnes) (m lakh Rs.)
Internal consumption 017 3.00
Shipments : 49.39 3311.90
(provisional)

(c) The export contract is on FOBT
basis and is entercd mnto by the Minerals
& Metals Trading Corporation with the
foreign buyeis. According to the present
arrangement, all costs upto the FOBT stage
and the risk upto the destinational port, as
provided in the contract, are borne by the
National Mineral Development Corpora-
tion. The National Mineral Development
Corporation is paid the FOBT price less all
expenses incurred.
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Production costs of Iron ore by National
Mineral Development Corporation

1172. SHRI S. R. DAMANI : Will
the Minister of STEEL AND MINES
be pleased to state :

(a) how the production costs of iron
ore by the national Mineral Development
Corporation compare with those of the
private operators;

(b) in which operations, the National
Mineral Development Corporation is
mcurring more costs; and

(c) the steps taken to reduce the
costs in order to bring down losses of the
Corporation every year ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN): (4)
The cost of production of sron ore by
National Mineral Development Corpoia-
tion compares favourably with that
private sector iron ore mines.

(b) At the present level of production,
the cost of production of Bailadila-14
is more than that at Kirtburu mine.

(c) A decision has now been taken,
in principle, that with effect from April 1,
1971, National Mineral Development
Corporation should supply ore to Minerals
& Metals Trading Corporation for export at
an agreed F.Q.R. price. This is expected
to reduce the losses of National Mineral
Development Corporation,

Closure of Washery built at Gidi in Bihar

1173. SHRI BHOGENDRA JHA:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Rs. 832 crore washery
built at Gidi in Bihar to wash non-coking
coal is facing the prospect of being locked
up even before it 18 commissioned due to
want of customers; and

(b) if so, the steps taken to find out
customers for the washery ?
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THE MINISTER OF STATE IN THr
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN) : (a) Yes,
Sir,

(b) The possibility of utiliung
the Gidi Washery to the best advantage is
being explored.
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Report of the High-level Fuel Policy
Committee

1178 SHRI § A MURUGANAN-
THAM  Will the Mimster of STELIL
AND MINLCS be pleased to state

(a) whether any progiess has been
made by the high-level fuel policy commi-
tice m its woik, and

(b) whether the commuttee will be able
to subnut its report within the stipulated
period of one year ?

THE MINISTER OF STATE IN THE
MINISTRY OF STELL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) The
Fuel Policy Commuittee’s work 1s at present
1n 1ts preliminary stages

(b) While the Committee has not
asked for extension of time so far, it1s
likely that it may not be able to submut
its report within the stipulated period of
one year from October, 1970
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Zinc Metal Deposits in Rajasthan

1179, SHRI N, K. SANGHI : Will
the Minister of STEFL AND MINES be
pleased to state :

(a) whether Rajasthan possesses the
largest lead, zinc deposits 1n the country
at present;

(L) if so, the reasons why the Hindus-
tan Zinc Ltd. has only developed ome
mine while there is potential for establish-
ment of four large mines near Udaipur;

(c) whether delay in ¢ine metal pro-
duction 18 causing & heavy burden on the
country by way of forcign exchange, and

(d) if so, the development plans, if any,
of these metal deposits in Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Till
recently the only known workable
lead and /inc deposits in the country
were confined to the Zawar area of
Rajasthan which covers Mochia Magra,
Balaria, Zawar Mala and Baroi mines.
Further workable deposits have been
located in Dariba-Rajpura and Der: areas
in Rajasthan.

(b) The Hindustan Zinc Lid. are at
piesent wor king the Mochla Magra deposit
in Zawar area in Rajasthan and have taken
up detailed exploration of other deposits
in the area, namely, Balaria and Zawar
Mala. Plans have also been drawn up to
explore the lead and zinc deposits in Baroi
tin Zawar area) and Dariba-Rajpura areas.
The exploration and development of lead
and 7nc deposits take considerable time.

() and (d). Production of zinc metal
commenced in the country in 1967-68 in
the smelters (one in the private sector
based on imported zinc concentrates and
the other in the public sector at Debari,
Rajasthan based on Zawar area ore) with

JUNE 8,971
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a total installed capacity of 38,000 tonnes
per annum. Present production 18 of the
order of about 26,000 tonnea per annuim a.
against the country's requirement of
1,17,000 tonnes. Durmg the Fourth Plan,
it is proposed to double the capacity of
both the existimg smelters and also to set
up a new Zinc Smelter at Visakhapatnam,
based on imported concentrates with a
capacity of 30,000 tonnes per annum
Plans uare also being drawn up (o ncrease
production further, based on the deposits
in the country including those 1n Rajasthan
so as to meet the increasing requirements
of the non-ferrous metal to the maximum
extent possible.

Setting up of Zinc Smelter Plant at
Visakhapatnam by the Hindustan
Zinc Limited

1180. SHRI PK, DEO: Wil the
Minister of STEEL AND MINIS be
pleased 10 state .

(a) whether the Zinc smelter at Jawat
in Rajasthan 1s proposed to he catended
o1 there s a proposal to establish a new
plant at Visakhapatnam by the Hindustan
Zinc Limited, and

(b) it so, the main features of the
proposal ?

THE MINISTER OF STATL IN THE
MINISTRY OF STEEL AND MINFS
(SHRI SHAHNAWAZ KHAN) (4
The Zmc Smelter at Debari (near
Udaipur), based on the Zawar deposits,
being operated by the Hindustan Zinc
Limited, is proposed to be expanded
Administrative approval has also been
accorded to the Company to set up another
new Zinc Smelter at Visakhapatnam, based
on imported zinc concentrates.

(b) The main features of the (w0
schemes are briefly as follows :—

() Debari Zinc Smelier (Exaprsion)



93 Written Answers

It is proposted to expand the Smclter,
capacity from 18,000 to 36,600 tonnes per
annum with corresponding ciease 1n the
production of by-products wz Cadmium
and Sulphuric Acid  Along wnh tic
exponsion 1113 also proposed to modify
the existing Super phosphate Plant (utilising
produc ion of Sulphuric Acid) to producc
Tup'e Superphosphate mstead of Single
Svperphosphate

(n) Vizag Zinc Smelter

It will have a capacity to produce 30,000
tonnes per onnum of zinc n.etal (eleciro-
lytic grade) and 1,500 tonnes per annum
of 7zmc dust  The Smelier will also pro-
duce Sulphuric Acid, Cadmium and Lead
a5 by=products The project 1s based mainly
on imported Jnc concentrates but will
also mahe use of sludge arising n the
cxisting Zine Smelters 1n the country and
m the Vizag Zioe Smelter 1tself

Both theso schemes are expicted to
matcnalise early in the Sth Plan

Associating of Bangla Desh Govi. to
look after Refugees from Bangla
Desh in India

1181 SHRI1 TRIDIB CHAUDHLURI
Wil the Mimster of LABOUR AND
RIHABILITATION ke pleated to state

(a) whether the Government of
People’s Republic of Bangla Desh i
Last Bengal hes made any reqguests to
India to be allowed facihities for looking
after the vast nunbexs of Bangla Desh
r.fugees in India who have been forced out
of the countiy by the oppression of West
Pakintan armed foices, and

(b) whether 1n our eflorts to get the
help of international organmsations for
tacklng the problem of refugees from
Bangla Desh 1te clams of Bangla Desh
Government to be associated with the
work of 1ooking after them have been borne
o mird by our Government and impressed

on the mternational  organisations con-
cerned ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RFUHARI-
LITATION (SHR1 BAI GOVIND
VERMA) (a) lhe Government of India
dre not aware of any such reques*

(b Does not arise

Closure of Manganese ore Mines

1182 SHRI S R
the Minister of STEFI
pleased to state

DAMANI Wil
AND MINLS be

(a) how many mangaunese ore mines
are working at present an the eountry,

(b) how many new muines have teen
opened o1 how many working mines have
been closed down during the last three
years and

(¢)  the reasons for closures, the [oss
suffercd as a result in teims of employ-
ment opportunities as well as financial
and the steps taken t¢ re-cpen them ¢

THE MINISTEFR  O@6 STATF IN
THF MINISTRY OF STFL] AND
MINLS (SHRT SHAHNAWAZ KHAN)
(a) 196, excluding God, ds on st
lanuary, 1971

(b) The number of mines opened
und those clused during the last
three years, 15 as unde:

—— - —

Year Opened Ciosed

1968 24 52 (10 mmnes reopened

Subsequently)
1969 24 48 (3 mmes reopened
subsequently)
1970 8 26
() The  reasons responsible for
closures have been slump in  the market,
uneconomic  working, jlabour shortage

and heavy monsoons 1n ceriain places
The lossts stfliced toth financal and in
tums of employment opportunitics, based
on production and labour cemployed in the
years pieceding the years in which the
mine- closed, are mdicated below :
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Year Financial loss Loss of employmem

1968 Rs. 27,70,000 2,198
1969 Rs. 13,01,000 1,435
1970 Rs. 9,55,000 811

There is a keen competition in the
world market due to emergence of new
sources of supply nearer the European
market, rendening our prices compara-
tively lgh. However, demsand in the
local market has picked up last year, sod
the sale price of high grade ore is wmpro-
ving, Reopening of mines, which were
marginal producers could, thereiore, be

expected.

Simultaneously, the Government
appointed 1ast year s Working Group on
Manganese, which has made useful recom-
mendations in ther interam report. Action
15 being taken on these lines to strengthen
the industry as a whole.

Sheep received as gift from abroad

1183. SIHIRI G. Y. KRISHNAN : wil
the Minister of AGRICULTURE be plea-
sed to state :

(a) the number of sheep received as
gift during the year 1970 along with the
names of the foreign countries;

(b) the names of the States to which
these sheep were given; and

{c) whether the climate of India is sui-~
table for these sheep and if so, the further
steps for purchasing more sheep?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) and (b). 1529 sheep
were received from Australia during 1970
88 gift.

1030 shecp were retained for use at
Central Sheep Farm, Hissar. The rest were
given to Jammu & Kashmir, Andhra Pra-
desh and Mysore.

JUNE 3, 1971
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() Exotic sheep have been brought in
the country from time to time and kep
under different climatic conditions. The
Sheep have fared well. Government is ne-
gotiating purchase of sheep from U.S.S.R |
New Zealand and other countries. A num.
ber of sheep were bought in U.S.A. n the
last financial year,

Land revenue grants to village puncha-
yats in Chandigarh

1184. SHRIA. N. VIDYALANKAR
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a statutory ohligation
of the Government to allot land revenue
granis to the village Panchayats;

(b) whether since the formation of the
Union Territory of Chandigarh, no land
revenue grants have been disbursed to the
village Panchayats of 1tbat Union letntory,
if 8o, the reasons thciefor, and

{c) the action proposcd to be tahen m
the matter?

-THE MINISTER OF STATE JNTHE
MINISTRY OF AGRICULTURL
(SHR1 SHER SINGH) : (a) Panchaau
Raj is a State subject and gant of
land revenues to the village panchayals
is regulated by the Acts/Regulaiions
in foice mm the State/Union Teiniory
which are not uniform.

(b) and (c)» The Punjab Gram Panché-
v at Act, 1952 provides for assignment of
land revenue to the village penchayals
This Act 1s m force in ercas comstiuting
Chandigarh Union Territory. The village
panchayats in Chandigarh Union ']'emwﬂ:'
were reconstituted by Punjab Zila Per
shads, Panchayat Samitis and Grem Sabhas
(Reconstitution and Reorganisatron)
1969 which carme into foree on 1.9.196‘:;w
number of villages were transferred i
the district of Ambala to the Unioo
tory of Chandigarh by this Order. o
transfer of Mrnmdtmd det.
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nation of land revenue granta due to village
panchayats in Chandigarh Union Territory
took time 'The records, 1t 15 reported,
have now been obtamed and land revenue
grants due to village panchayats are hkely
to be released shortly

Tube-wells erected and emergised
in Chandigarh

1185 SHRI A N VIDYAI ANKAR
Will the Minister of AGRICULTURE be
pleased to state

(a) the mumber of tube wells erected in
the Chandigarh Umion Territory which
could not work due to want of electric con-
rectons

(b) the rcason for not gwving prionty
to the tube-wells for slectric connections in

view ol the impor tance of food production,
and

(¢) the ume-bound programme ot ener-
grvng  the tube wells within this Union
Terntory?

THL MINISTER OF STATF IN
THF MINISTRY OF AGRICULTURL
(SHRI SHFR SINGH) (a) There
a1L At present 32 tube-wells 1
Chandigarh Union Territory in respect
of which applications for sanction of elet-
ik connections are being processed by the
U T Administration Out of these de-
mand notice have already been served in
Fespect of 22 applications and connections
will be given as soon as the Test Reports
gre furnished by the consumers

(b} Applications for electric connec-
tons m Chandigmsh Territory are enter-
tained freely and there 13 no restriction on
the grant of electric connection As such

the question of giving prionity does not
arise

©) Because of free availability of elec-

tric connections, the question of time bound
Programme does not anse
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weadt 1970 § gfwam ¥ gu wfw
favafegod & astom

fawrfon ot fimnrfafa

1186 ot qaw fagrdt avoedt
w1 giw o= g7 T 3T Far EOh
fr

() war ==, 1971 & geaeIe &
g #fy freafemraa & swrast &
sreq ¥ 497 99047 @ a1 {5 /a7
¥ wead, 1970 w gfwamr & gw
e 17 faerfeat Y arasg 37 &
st w1 o A9 frar #, o

(=) afz gt, at glagrm ad==
& e 7 q=q TwrE F41 ¥ AT I9F
afir gvare oY war wfaftwar & ?

it warm ¥ wvg war (sh
momatge @ k) (v) FW
freafaatedt & @y & wvw J
wiw, 1971 ¥ gagmc ® Fq
ZAX WATTH A WA AT F F OF

a@ fur | qarfy areafaear a8 § &
aa fagifcn 937 daw qa fa=re
fapr war & afer 37 o7 gfe fam-
frarert % g9 & gfafafedy & A9
weftert o7 quew ¥ fasre faww
o fear AT 31 v fawre-famal ¥
Feqer gu AfETE A 7 TrAATE
SRR

(m) gfaarr & go T ¥ &Y
w§ ger famrfor WX 7 9T WA
gwre F sfafrar A% & @ § -
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fawriest

fasafraran & fae wafafeg
faslla gama@ F ®7 7 0¥
wqrdt fafy amar)

sy fesafeamar #t ofc
arsar & fr 32 ®913 wE
T A FIAFT STAEYT FT g7
rarfga 77 #  wiAegwar
? 1 s fasafagrg & fao
2 w9re w7 ¥ fagifer ofg
wAaw gt arfey A fw
afusag )

faeafaaieg 71 & w9 1fw
93 AIATT 377 AR AE AT

FrT 3rfed

Wity gy sgaarT afeg
FY arfafas T a=maT 3

o g faafaaem & fag
gw-gdfq gtoar &t &=
ST 9T Iy AT nfey )
qfcares wrawaEl & fan
gy QAT B OWATT
g el )

y A WAy g oqaem
gfigy A wgeam Afy ¥
¥® afad® w1 %t fawifear
3T 4 1
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wuere o sfafear

RS IT {TA ALHR G qfrg =1
¥ faure fawar sir var ¥

aigre fag@afgga® N1 waifn
ARIEACIT AT sogT g Maw &
qgiea FYTAAT FATTAT FY ITTHAT 77
fras w7t &

gz gwiE WA ferar wrr 2

4
T ATAA 97 W77 §OF0T I 47

W

favafauredt & ngate foar an # 7
A Y Ao & o fae AmAm
FmT et g g7 famre fma 7
qERTE QTATAG HEIT & WA g A ¥
R T o aw fawafrara d
2R #3 o awg-} g aifa (49
#7a & ol famrfrg w77 )

@k fam Afs ¥ wge ofrwa O
wravgwar § 1wy g A AT
fasrr T #F wraersar
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blishment of an Agricultural Univer-
sity in Gujarat.

~ 1187. SHRI JADEJA : Will the Mini-
ster of AGRICULTURE be pleased to state:

(a) whether i there is any proposal to
~ establish an Agricultural University in
- Gujarat; and

(b) if so, the main features thereof?

- THE MINISTER OF STATE IN THE
~ MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, Sir.

(b) The State Legislature has already
- passed a Bill for the establishment of an
Agricultural University in the State. De-
~ tails of the project are awaited.

Demand of fertiliser from Gujarat

1188. SHRI JADEJA : Will the Mini-
ster of AGRICULTURE be pleased to
state :

(a) the total demand of Gujarat State
for fertilizer;

(b) the demand met by the Centre; and

(c) the steps taken to help the State to
meet the full demand ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
~ (SHRI ANNASAHEB P. SHINDE) :

~ (a) The Gujarat Government indicated
the following fertiliser requirements for

(b) Normally, the entire requirements
of N and P,O; of Gujarat are met by the
domestic manufacturers, mainly Gujarat
State Fertiliser Company and that of K,0
by Indian Potash Supply Agency (now
Indian Potash Ltd.). However, due to
shortfall in production in the Gujarat

- 1970-71 in terms of plant nutrient :

)

|

-r (figures in tonnes)
3 N P K

I

r 90,000 36,400 6,000

2 .

g

4
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State Fertiliser Company, the State Govern-
ment requested the Government of India to
supply the following quantities from the
Central Fertiliser Pool for the year 1970-71 :

(figures in tonnes)

N P K

CAN 6,700 1742 — -
Urea 20,000 9,200 — -
DAP 10,000 1,800 4,600 —
Total 12,742 4,600 —

The State Government, however, furni-
shed despatch instructions for 774 tonnes
of urea only and this quantity was duly
supplied; for the balance quantity they did
not give any despatch instructions. Re-
quirements of CAN were met in full, but
supply of DAP fell below their requirement
because of limited availability of stocks
with the Pool. In short, the actual supply
made by the Central Fertiliser Pool is indi-
cated below :

(Figures in tonnes)

N P K
CAN 8404 2185 — —
Urea 774 356 — S
DAP 4872 877 2241 i

Total 3418 2241 -

The total fertiliser consumption of the
State during 1970-71 was as follows :

(figures in tonnes)
N P K
74,097 46,713 6,762

(¢) The requirement of the State for
1971-72 and the supplies to be made from
the Central Fertiliser Pool were assessed in
the Zonal Conference held on 29.4.1971
and steps are being taken to meet the
full requirement of the State from the
Pool.
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Aerial spray in Gujarat

1189, SHRI TADEJA : Will the Mini-
ster of AGRICULTURE fb: plawed to
state :

(a) whether Government have placed
at the disposal of Gujarat State any air-
craft or helicopters for aerial spray :

(b) il so0, the number of aircraft and
helicopters; and

(c) the total area covered under the
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUILTURE
(SHRI ANNASAHEB P, SHINDE):
(@) No, Sir The Government of
Gujarat, however, requisition ancraft from
the Aerial Unit of the Government of India
whenever needed. They can also draw upon
the fleet of agricultural aircraft availuble
in the private sector, They have not made
any proposal to have any aircraft of their
own for agricultural aviation purposes.

(b) and (¢) Do not aise,

Variable Dearness Allowance Paid In Coll-
ieries in Ranigan], Asansol Coal Belt
1190. SHRI ROBIN SEN: will the

Minister of LABOUR AND REHABI-

LITATION be plcased (o state the names of

the collieries who are paying Rs. [.53 Rs.

1.6 and Rs. 1.B6 as Variable Dearness

Allowance respectively mn Ranigan),

Asansol, coal belt ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABIL ITATION (SHRI BALGOVIND
VERMA) :

A statment is laid on the table of the
house. [Placed in Library. See No. LT-
296/71)

Abolition of Recruitment  Through
Coalfield Recruiting Organisation

1191. SHR1 ROBIN SEN: Wil the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

JUNE 3, 1571
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(2) Whether any decision was aken
the Tri-partite meeting held ou the 2is
December, 1963 to abolish recruitment
through Coalficld Recruiting Organisation
(CRO); and

(b) if <o, the steps Government projose
to take to implement the decision ?

THE DEPUTY MINISTER IN Tl
MINISTRY OF LABOUR AND
REHABILITATION (SHRI BALGOVIND
VERMA) : (a) No final decision to -iop
reciuitment through the Coaltield
Recruiting Organisation was taken at the
meeting.

(h) TDors not arise.

Gratuity Scheme for Colliery Workers

1192, SHRI ROBIN SFN- Wil ih
Minister of L ABOUR AND RENABIL -
ATION be pleased to state*

(e) whether Government  have enac teel
uny scheme of gratuity tor colliery workes

(b) if so, the salient features of the
scheme, and

(c) the time by which the graluny s
me 15 gaing 1o he implemented

THC DEPUTY MINISTER IN TH
MINISTRY OF [LABOUR AND
REHABII ITATION (SHRI BAI Gf WIND
VERMA), : (a) to (c) The proposal
under consideration.

Problems Faced by Labour in Baraut
Industrial Belt

1193. SHRI ROBIN SEN wﬂEIﬂ:
Minister of LABOUR AND RFHABI
TATION be pleased to state:

(a) whether Government arc awnre of
the problems faced by the Labour in Bars"
ni industrial belt, which is causing 8¢
unrest among the workers;

(b) if so, what are those problem’ ad

() the steps Government are taking w
ramedy the situation ?
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THE DEPUTY MINISTER IN THL
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA)
(d) to (©) The matter faily essenually

1 the State spheres

ECAFE Report and Workers Wages

1194 SHRIA K. BSAHA Wil ke
Minstet of LABOUR AND
REHABILITATION be pleused to state:

(e) whether Government have tokem
note ol the teport of ECAFE which 1 eld ity
27th sesston at Mamila on Aprnl 20, 1971
whith iccommended that workers must be
paid more 10 Asian Countries and uigent st-
eps taken for more equitable distuibution
ol national wealth, and

(b) if so the stops Government are tak-
mg o mplement the U N expert Body's
lindings *

1HE DFPUTY MINISTER IN
1HE MINISTRY OF LABOUR AND
RLHABIL ITATION (SHRI BALGOVIND
YLRMA) (a) and (b) Government bas
laken note ol the ECAFE Report whih
Inter al emphasised blending of economic
growth with social justice including progres-
sive, jeduction tn income dispaiities, wider
employment opportumitics, better sharing

of benefils vl development, improved social
srvices, etc tor all sections ol the society

Governnimnt’s policies, dlready accepted
4nd beyng implemented, are also aumed at
the same goals

fagre geere w1 Qame was
wifa & Tt ¥ e

1195, «ft crwreare srreet . w47
N9 it grate Ty 9g Famy Y O§aT
v fs .

(#) war 7g aw § f& fagr
TE A CE ATOA GTHTT FT WA
frar § fore®r ¥z P B TR
wodks Ay ¥ 9w sTTE 19T AT
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(w) afec g, & TwR g and
w1 g, W

(7) =7 97 g # whahsar
s E?

oW Wi gaate waea A ge-R
(st wrer sitfasy @wt) : () wiv (=)
FRAA: agl IgrAT a1 faglea wame
e gy faaifa dwim g & fadw
FEET w1 Iere AT mar § ) fagre
HYFTL €1 gowra wiar § B za dywen
& wee g7 vif &1 fafraT fawre
Aot &Y @ear s frel W Rgrt
WTEATEY 71 e41d 7 w@Hv (141 Smar
iz 7 fa aara =1 7 warw for &
far 12.50 ama wag % 2T ¥ Sav
& arar & fafewqs 2

() =wa a7 fawre fear @
w’E

avatg wfasy fafie wfivera

[196. it TreraaTT rest @ &7
a Wiz gAaty 7@ 7g 343 A Far
w0 fF:

() #7ar afg wfgsg  fafy
wfa®rd 2T & w3 T ¥ w9 T
Wwe,

(m) afa er, aY ng seg® 7w &
wgt wfasy fafa mfafas g @@
SFX & FEATT T4T IAH F1g FI7
are AT F1 gEar g § -

(7) =ar @ T AT gear ¥
fagre & 07 97ET FUTAT T Y FH-
arr wfesg fafe wfefras & s
W T wWfis s arfofas
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FearAt & w9l 7 geqr 99 "
& 3 ; AT

(7) afz gt, ot z@F FAT FA
& 91T £ wge A g A &
AT FT A=A AT FAATE A
FT g7

u® Wit gRate AAtew ¥ 99
gt (st areritfase awi) - aﬁﬁ‘-ﬁfﬁ?f
wfger fafe & swEw &1 F9F
afgdl & FeAa @ ¥ F W
fir Fara wigsr fafa ww af@re
Faq we wfafqaw, 1952 & wwaad
firgaa fPrar @at &, WX T@FT FAA
qeFIT ¥ Ay gaw A &1 wlasT
fafr mfgaifeat & freafafas g=ar
g —

(%) FF=rd wfasa fafa waT
&1, weer oW, waw, f&agry, I,
¥, wen 3w, ARy, &Y, AT,
e, qifaaArg, IO SR, qfEE
srer ¥ worF s 7§ AT frwt /7
uiiTg & Sarw gqa a7 ¥ &A
F1FAT § |

(=) wfaa gaar fazw & 4@
w§ & St @Al qea 97 @ fear war
2 [weaem ¥ war man o fed
geqr LT-297/71]

() FH=T Afger fafaat =iz
qfeare G mfafraw, 1952 #I”
ITF TEAAT aArE WE ASAg FaTq
fafger  gami/gfassral & il #
Froifora FAFTL 9T A E § Fmd
fs ¥ gg a9 TU AL AR Al
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fafaat & @zex ava &  wfgsd
gfasst sz 37 & faqifas Fawd
FT AHET, Te4F TS F  HrEAIfE
AT w7g fawra 97 AT g, @
ST ¥ gE s § fyew gm

(%) w=7 & Izar |

Dangers of Unemployment

1197. SIIRI K. LAKKAPPA: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the press reports
in the ‘Hindustan Times' dated the 3rd
February, 1971 wherein it has been stated
by the Director-General, Internatjonal
Labour Organisation that short of the final
catastrophe of nuclear war, unemployment
of a growing population was the greavest
danger to political stability, economic

growth and social justice now confronting
the world; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-

BILITATION  (SHRI BALGOVIND
VERMA) : (a) Yes.

(b) Creation of employment opportuni-
ties on an increasing scale has been one of
the major objectives of planning in India,
Government are seized of the problem of
unemployment and are taking all possible
steps to tackle it resolutely, and as speedily
as possible, within the available resources,
through economics development programm-
es. Steps are also simultaneously being
taken to bring down the rate of growth
of the population.
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 Increase s Price of Levy Sugar

1198, SHR1 INDRAJIT GUPTA :
Will th» Minister of AGRICULTURE be
pleased to state:

'[a.) whether Government propose to
increasc the price of Levy sugar;

(b) if so, the extent of pricc increase
propoaed; and

(c) the reasons for increasing the price?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Control on price,
distribution and movement of sugar has
been removed with effect from 25th  May,
1971. There is, therefore, no question of
increasing the price of levy sugar.

(b) and (c). Do not arise,

Legislation to Take Over Concerns
Closcd Down due to Industrial disputes

1199, SHRI INDRAJIT GUPTA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether there js a proposal to enact
Legislativn 1o empower the Government
w0 lake over a1l industrial concerns which
have closed dowu on account of Industrial
disputes; and

(b) if so, when the proposed Legislation
is expected to be brought before the
Parliament?

THE DEPUTY MINISTER IN THE
MINISTRY oF LABOUR AND
REHABILITATION (SHRI BALGOVIND
VERMA) : () No Sir.

(b) Does not arise.

Wage Negotiation Committee for Steel
Industry

1200, SHR1 INDRAJIT GUPTA:
SHRI B. K. DASCHOWDHURY:
.+ Will the Minister of STEEL & MINES
be pleased to state:. .
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() whether Government are cousidering
u proposal to s=t up « Wage Negotiation
Committeo for the stee! industry: and

(b) if so, tne main features ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) and

(b). Presumably the reference is 1o the
Joint  Wage Negotiating Committee for the
Stecl Industry which arrived at an agree-
ment on the 27th October, 1970, in regard
tv the revised wages structure and some
other conditions of service for workers in
Steel Industry.  This Committes has appo-
inted a Standardisation Commitiec 10 stan-
duardise designations und seales of pay and
to bring about uniformity concerning ame-
nities in respect of leave, holiday, medical
benefits and relirement age.

The Joint Wage ™egotiating Commitiee
will supervise and ovnsure implementation
ol the agreement as well as decision con-
cerning standardization during the period
of the agreemecnt i. e 4 years from st
September, 1970.

Schemc for setting up of Agro-Service
Centres in Rural Areas

1201. SHRI INDRAJIT GUPTA :
SHRI B.K. DASCHOWDHURY:
SHRIR. C. VIKAL :

Will the Minister of AGRICULTURE
be pleased to state : '

(a) whether Government have formuia-
ted a scheme for sciling up agro-service
centres in rural areas on a pilot basis:

(b) if so, the main features thereof:

(¢) the number and location of centres
10 be set up, Statewise; and

() the estimate d cost of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE}: (a) Yes, Sir.

{b) Under the scheme, Engineer entre-
prencurs will be assisted in the establish-



11 Written Answers

ment of workshops in the rural areas for
repair, maintenance and hiring of agricul-
tural machinery such as tractors, drilling
Tigs, plant protection and irrigation equip-
ment and for taking up such allied acti-
vities as sale of spare parts, inputs etc.
which would provide added income and

work.

Investments per centr® may range from
Rs. 50,000 to Rs. 2 lakhs depending upon
the type and size of activity which would
be met by the entreprencurs out of loan
from State Bank of India, nationalised
banks and other financial institutions. To
assist the entrepreneurs in the setting up
of the centres, the Government of India
has also earmarked imported tractors and
other agricultural machinery for priority
allotment to the centres. The State Govern-
ments/Agro-Industries Corporations have
also been requested to assist entrepreneurs
in formulating viable schemes and in secu-
ring loaus from the financial institutions.

(c) Initially it is proposed to set up
500 centres on a pilot basis throughout the
country. The number of centres would be
increased depending upon the experience
and response from entreprcneurs. The
scheme envisages establishment of 20 to 30
centres in the bigger States; 15 to 20 cent-
res in the smaller States and 3 to 10 cent-
res in the Union Torritories in the initial

stages.

(d) The finance required for procure-
ment of machinery eotc. for establishment
of Agio-service centres is to be obtained
by the individuals from the State Bank of
India, Nationalised Banks and other finan-
cial institutions, The Ministry of Indus-
try, Government of India, is implementing
a scheme, “‘Training of and Assistance to
Engiocer ;Entrepreneurs”. Under  this
scheme 3 months training with fres boad
and lodging or Rs. 250/- p.m. in lieu
thereof, and subsidy of about 4 1/2% on

the interest charges on the loans advanced
by the commercial banks are paid. A
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provision of Rs. 3 crores has been made
during IV Plan for the training programme
and financial incentives under the above
scheme. The scheme for establishing Agro
Service Centres of Agriculture Ministry
also qualify for assistance under the above
schems and steps are being taken to se
up new c2ntres under this scheme.

Allocation to States for Relief to Up-
employed Persons

1202. SHRI N. K. SINHA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the amount allotted to each Statc
for relief to the unemployed persons a
per vote-on-account budget 1971-72; and

(b) the suggestion made by the Cential
Government to the State Governments foi
spending the amount in any particula
manner ?

THE DEPUTY MINISTER IN THF
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND VER-
MA} : (s} Presumably the reference is t the
Crash Scheme for Rural Employment foi
which an outlay of Rs. 50 crores has been
provided during the current year 1971-72
Allocations lo the State Governments and
Union Territories are to be made at the
rate of Rs. 12.50 lakhs per dijstrict.

(b) In the guidelines issued by the
Department of Communily Development
to the State Governments and Union Terri-
tories for formulation and implementa-
tion of the schemes, it has, inter-alia,
been suggested that :-

(a) Careful attention should be paid te
the proper identification of areas to cnsure
that (i) additional employment opportuni
ties through these schemes reach out ©
those areas where they are needed most,
and (ii) areas selected are those where
appropriate works of labour intensive
naturé can be fruitfully undertakes and
the work projects proposed in them &
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really additional to the sch:me; and pr.-
‘grammes that are being implemented
under the normal plans.

(b) The work projects undertaken in
the area have to be basically lebour inten-
sive; they must also be backed sdequately
by considerations of productivity in releva-
nce to the overall development needs of
the arca.

(c) In selecting workers for employ-
ment, families in which no one is emplo-
yed are to be given priority.

(d) Since the Crash Scheme seeks to

alleviate the problem of unemployment
locally, the work drojects wunder the
Scheme should not encourage migration of
labour to the project sites from distant
areas,
(v) The wages paid to the workers
should correspond to the locally prevai-
ling off-season rates not exceeding in all
Rs. 100 per head per month. An amount
not exceeding a fourth of the total wage-
bill for any project will be available for
materials and equipment for that project
to ensure its productivity and durability.

Import of wheat under PL-480

1203, SHRI NIHAR LASKAR:

SHRI S5.M. KRISHNA :

Will the Minister of AGRICULTURE
be pleased to state :

(a) the total wheat U.S. will supply
to India under PL-480 during 1971;

(b) how much has already been
supplied and how much is still to be
supplied;

(¢) whether in 1970 the PL-480 wheat
was much Wss than that of 1969; and

(d) whether India still needs wheat
to be imported and if so, how much ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : () The
P.L. 480 Agreement of 1-4-T1 provides
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for a supply of about .57 million
tonncs of wheat all of which is likely to
be shipped in 1971, There is also a possi-
bility of some additional quantity becom-
ing available.

(b) Out of the above, about 0.29
million tonnes has already been received
in India. The rest is yet to come.

(¢) No, Sir.

(d) For 1971, the quantity of wheat
required to be imported, for consumption
and buffer stocks, has heen assessed at
about 3 million tonnes.

Interim Report and Formation of Sub-
committee on Agricultural Deve-
lopment of National Commission
on Agriculture

1204. SHRI NIHAR LASKAR :
SHRI 5.M. KRISHNA :
Will the Minister of AGRICULTURE
be pleased be state :
(a) whether the National Commission
on Agriculture proposes (o submit certain
interim rcports to the Government;

(b) if so, the subjects of reports and
their recommendations;

(c) how long the Commission will
take to complete its work;

(d) whether the Commission has
decided to set up five new sub-committees
on verious aspects of agriculural develop-
ment; snd

(e) if 50, the purposes thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes.

(b) As per the terms of its reference,
the Commission was asked (o make
interim recommendations on the following -
items :(—

1. Agricultural Rescarch and Exten
sion.
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2. Administrative Organisations for
agricultural Research and Develop-

ment.

3. Employment Potential of agricul-
tural sector.

4. Problems of small farmers and

agricultural labour,

5. Programmes for Integrated Area
Development.

6. Any other items that the Commi-
ssion may deem fit.

Keeping these in view at its first
meeting. held in October 1970, the Commi-
ssion decided to furnish interim reports on
the following items related to the subjects
mentioned above :—

1. Application of science and techno-
logy to agriculture,

2. Arrangements for multiplication
and distribution of quality seeds,

3. Arrangements for supply of ferti-
lisers and chemicals,

4. Pilot projects for " creation of
employment potential in different

types of areas,

5. Agricultural credit with particular
reference to the needs of small and
medium farmers,

6. Land Reforms, and

7. Agricultural Extension (if time

permits),

At the fifth meeting held in March 1971,
the Commission felt that the following
other areas would also be important from
the point of view of the need for making

interim recommendations :

(1) Present status of the soil map with
soil classification and soil profiles;
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(2) Present status of experiments on
surface water and groundwater
utilisation-economics of  ground-
water exploitation and restrictions
on their exploitation;

(3) Fertiliser sale, promotion, distri-
bution and financing;

(4) “Operation Flood'—dairy project
and the working;

(5) Use of mixed hardwood for manu-
factureof paper-pulp; and

(6) Improvement of existing irrigation
resources with particular reference .
to controlled irrigation. .

At thé 6th meeting held on 7-5-71, the
Commission felt that it should submit
Interim Reports on the following two areas
in the field of Agricultural Labour :— -

(1) House sites for landless labourers;
and

(2) Rural Works Programme as an
emplovment oriented programme
to maintain wage levels.

Recommendations will be known when
the reports are received.

(c) The Commission has been asked to
submit its report as soon as practicable
and, in any case, within a period of 2
years, i. e. by August, 1972.

(d) Yes, The Commission at its 6th

‘meeting held on 7-5-71 decided to set up 5

more working Groups on various asp-
ccts of agricultural development.

(e) These working Groups will study in
deiadl the problem referred to them and
make recommendations for consideration
by the Commission. The Government
propose to refer to the Commission for any
early interim report regarding ‘Post Har-
vest Technology’, as this problem has assu-
med considerable significance owing to the
vagaries of weather, expiernced lately in
the Northern India. j
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Agency for research work in fruit
industry

1205, SHRI NJHAR LASKAR
SHRI S. M. KRISHNA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are conside-
ring to set up an agency for carrying out
research work on the fruit industry in the
country;

(b) if so, whether the World Bank has
also decided to assist in setting up fruit
industry in Assam; and

(c) if so, the main purpose of setting
up the agency?

MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No sir.

(b) The proposal for horticultural

development and processing of fruits was
one of the proposals looked into by a
World Bank Agro-Industries Reconnaissa-
nce Mission in February, 1971. A detailed
project will be prepared on the basis of the
Report of the Mission which is yet to be
received.
(c) Does not arise.

Central Assistance for Exploitation of
Sea-Food available in Kerala Coast

1206. SHRI C. K. CHANDRAPPAN :
Will the Minister of AGRICULTURE be
pleased to state ;

(a) whether any proposal is under
consideration to finance the State Fisheries
Corporation in Kerala for intensely exploi-
ting the sea-food available in Kerala coast;
and

(b) if so, the salient features thereof
and the decisions taken thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
(a) and (b). There is no proposal under
consideration of the Central Government
for financial assistance to the State Fishe-
ries Corporation in Kerala,

Winding up of State Farm in Hirakud.

1207. SHRI C. K. CHANDRAPPAN :
Will the Miniser of AGRICULTURE be
pleased to state:

(a) whether the State Farm in Hirakud
is going to be wound up as it is running at
a deficit; and

(b) if so, the reasons for this deficit in
this particular farm, while most of the
other farms run by State Farms Corporat-
ion had shown good results?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). In view of the consistant and
continued agitation by the local tenants
displaced by the construction of Hirakud
Dam, cultivation operations at the farm
have been severely hampered resulting in
huge losses in running the farm from year
to year. The State Government have been
requested to offer an alternative site on
the same terms and conditions already
agreed to where cultivation operations
could be carried on without any hindera-
nce. In case the State Government is not in
a position to offer any such alternative site
it is possible that the Farm might be
wound up. However, a final decision in
the matter will be taken after hearing from
the State Government.

Shifting of Factories to places where
Trade Union Movement is weak

1208. SHRI C. K. CHANDRAPPAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:



:_"..': '-tor ‘hmd!oan workers all over India; and

m wlmher mdmtrhluu are now
--lhif!hs their factorks to places where the

“Trade Union movement is weak and cheap

. "Iabour available, from traditional industrial

~ ‘contres where the workers have established
 their rights?

.. - 'THE DEPUTY MINISTER IN THE
* MINISTRY OF LABOUR AND REHA-

BILITATION (SHRI BALGOVIND

"VERMA) : (a) No.

. {b) No such insteuces have been
brought to the notice of Government.

" Areasnd Distribution of Khas Lands in

States
© . 1209, SHRI DINEN BHATTA-
- CHARYYA : Will the Minister of

" AGRICULTURE be pleased to state:

(a) the arca of Khas lands in each
State at present available for cultivation;

- {b) when Government propose to direct
thﬂ_ States to distribute them; and

- (¢) the main features of the scheme of
the proposed distribution of these
lands?

THE ‘MINISTER OF STATE IN THE
‘MINISTRY OF
(8HRI ANNASAHEB P, SHINDE):
@ to {¢), About one million hectare
“of iand has been declared surplus by ths
‘States for - distribution -as a result of

imposition of ceiling aud about half of this -
‘dred “has hwn distributed as - indicated '

Mof Snrplulm Amdiﬂdhlt«l :
&.mnam M{mmw

Wnﬂw 3 Mo

i ne e e

Chm l’w making uniform minimum wm.'
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Haryana 7 -
Rujesthan 24 s
Madhya Pradesh 34 7
Gujarat 0 10
Tamil Nadu - 11 9
Andhra Pradesh 30 00
Assam 27 00
Total 1073 500
As the implementation of ceiling

legislation is still in progress in most of
the States it is not possible to give any
precise estimate of the total area of land
which would become available for distri-
bution on completion of implementation of
ceiling laws. The lands which are becoming
available on imposition of ceiling on
holdings is being distributed to landless
agriculturists and other categories of per-
sons eligible for allotment.

Besides the distribution of surplus land
which become available on imposition of
ceiling, State Governmenmts have been
distribuitng Jand in the nomal course
through their Revenue Departments of
Gaon Sabhas. So far 5.7 million hectares
of waste land have been distributed by
various sm a.siudiemd below :

State Emmo{muhnd
distributed
 (in 000" bectares)
1 AR
“Andhra Pradesh . 880




Punjab ' 68
Rajasthan 1500
Tamil Nadu . 128
West Bengal 49
Uttar Pradesh 378

Total - sm0

For ditsribution of surplus es will us
other land priority is given to cultivating
tenants aleady in occupation of land
acquired from the owners, displaced
tenanis and uneconomic holders and land-
less agricuturists, Within these categories
preference ' is given to persons belonging 10
Scheduled Tribes and Scheduled Custes
and cooperative farming rsocieties. Otber
ct legories of pursons who aiso get privrity
inallotment in & number of States are
holders of contiguous lands and ex-scrvice-
men, State  Governments  have  been
requested to expedite distzibution of
available land,

Heavy Engineering Corporation Equip-
ment for Bokaro Steel Plant
1210, SHRI §. R. DAMANI :  Will

the Minister of STEEL AND MINES be
pleased to sinte :

® ."hm Heavy Engincering Corpo-
ration, Ranchi is much behind the delivery
schedules of equipn'mls o the Bokaio
Steet Plang; -

() ifto.tl'n rﬂmn ‘therefor and the
itemns whose deﬁmyhubmwdue; _

(€) ‘the ‘effect of this delay on the prog-

ress of work xt Bokare and how much it
WWmmmmfmnlmm of its
""‘“Wud -

(ﬁ) ﬂuwm mbrhmnbuut more

3 vmm"la. 1093 (s,m.q,

ﬂhmm ? '-‘s' 1?:2 S

THE MINISTER OF STATEINTHE .~

'MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (8)

and (b). Out of a total of about
tonnes of mechanical equipment to be

supplied by HEC to Bokaro for First Stage;, =~

supplies of about 30,770 tonnes were in
arrcars, as on the 30th April, 1971, Only
a small part of this tonnage i in relation
to the First Blast Furnace Complex which
is due 10 be erected by the end of this
year. . .

The main reason for delay is that most
of the items of equipmeni are being manu-~
fectured in the country for the first time -
and it has taken HEC longer time than
was anlicipated to overcome the techno-
logical and production problems in the
manufaciure of these sophisticated items, -
To some extent, the delay is also due to the
shortage of malerials and the failure of
sub-contractors to make supplies 1o HEC,

(b) The shortfalisin supply of equip-"-
ment by HEC are being made up by
increasing its own rate of production, by
import of some vitsl components and by . °
subletting some of the werk, As a result |
of these efforts, the despatches frem HEC
during the last five orsix months have
shown some fine improvement, and {t is
expected that the supplics will be made in

time for the completion of the Plant in

accurgunce with the current schedule.

(d) A detailed itemised programme for -

the productjon of various items of equip- =
ment has been drawn up by HEC. The
implementation is being watched and -
reviewed closely both by the Management =
and in the Ministry. Some changes in_-
higher management are also being rnade.

% Ay, 1971 irgwmvm
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Assessment of Fuel

1212, SHRI P. VENKATASUBBAIAH:
Will the Minister of STEEL AND MINES
be pleased 10 state :

{a) whether Government have assessed
the fuel potential and
country ;

needs of the

(b) if so. whether there is any proposal
to formulate a long range policy on fuel :
and

(c) whether more crude «il will be im-
ported to meet the increasing demands
of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a)
and (b). The Government have already
set up a high level Fuel Policy Com-
mittee 1o frame a long icrm fuel policy
for the country. This Committee will
also assess the fuel rescurces and the con-
sumption pattern of different fuels by
Various consuning sectors.

(c) Yes, Sir. The estimated imporis

of Crude Oil envisaged during the vears
1971-74 are as under —

1971 12.8 millior tonnes
1972 13.1 mullion tonnes
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1973 16.5 million tonnes
1974 17.7 million tonnes

Research on Hazards of Artificial
Manures

1213, SHRI N. K. SANGHT: Will
the Minister of AGRICULTURE be plea-
sed to state :

(a) whether Government's attention has
been drawn to the news item appearing in
the Statesman in its Delhi issue dated the
17th Anril, 1971 that all man-made fer-
tilisers are cancer inducineg according to
Tananese scientists:

(b)Y whether anv researeh is undertakan
in our Medical Tnstitutes: end

(e} if not, whether Government consi-
der the decirabilitv of conducting investi-
gations on the possible ill-effects of artifi-
cial manures extensively used in our coun-
try and to reduce the hazards ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURI.
(SHRT ANNASAHEB P. SHINDE) :
(a} According to recent press reports,
a Japanese research scientist has found
that six varieties of chemical fertilisers
produced in Japan contained small quan-
tities of hvdrocarbons which may caunse
cancer. The Japanese scientist is, how-
ever, reported to have not been able to
find out the extent to which these dan-
gerous substances find their way into the
crop plants,

(b) and (c). The reported findings of
the scientist are under examination in
consultation with the Tndian Council of
Aegricultural Research, Ministry of Health
and the Department of Food.

Embezzlement in Delhi Milk Scheme

1214, SHRI K. M. MADHUKAR :
Will the Minister of AGRICULTURE be
pleased to state :
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vernment have seen press
milk powder
ed

y (a) whether Go

reports 1o the effect that
worth Rs. 35 lakhs has been embezzl
from the Delhi Milk Scheme |

(b) if so, the facts thereof ; and

(c) the action Government have taken
or propose to take against the erring offi-
cials of the Delhi Milk Scheme responsi-
ble for the said embezzlement ?

THE MINISTER OF STATE IN THE
"MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Yes.

(b) No case of embezzlement of Milk
3 Powder worth Rs. 35 jakhs in Delhi Milk
Scheme has been reported by Audit. The
Press report possibly refers to an alleged
mis-appropriation of approximately 13,830
Kegs. of skim milk poewder of il.e vaiue «
Rs. 22,820/- as disclosed rom a test check
of accounts for the period “June 1969 to
October, 1969 by the Internal Audit Sec-
tion of Delhi Milk Scheme.

(¢) One Store Keeper and onc Store
clerk connected with alleged irregularities
in respect of skim milk powder were sus-
pended and the case was referred 10 the
Central Bureau of Investigation on
2-5-1970 for further investigation. These
investigations have not vet been compleied.
Meanwhile, Government ordeicd a special
physical verifications of all stores of Delhi
Milk Scheme under the supervision of an
officer deputed by the Cempiroller and
Auditor General of India. This report
has been received by Government
31-5-1971 and is under ¢xamination.

on
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Implementstion of Minimum Wages Act
In Tripura

1217. SHRI DASARATHA DEB : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the names of the Industries in
which the Minimum Wages Act has been
implemented in Tripura ;

(b) if the wages have been fixed, the
date thereof ; and

(c) whether further revision of wages
is envisaged, if so, m what indusiries ¥

THE DEPUTY MINISTER IN THF
MINISTRY OF | ABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA): (a) to (c). The information 1
being collected and will be lard on the
Table of the House after it is received.

Schemes for Employment Opportunitics
in Tripura

1218, SHRI DASARATHA DLB : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the specific schemes sponsored by
the Central Government for giving employ-
ment opporiunities to  tle unemployed
youth of Tripura ; and

(b) the number of unemployed youths
who are likely to be absorbed n each of
these scheme in Tripura ?

THE DEPUTY MINISTER IN IHE
MINISTRY OF LAFOUR AND RFHA-
BILITATION (SHRI  BALGOVIND
VERMA): (a) and (b) : The warious
development programmes  included in
the Fourth Five Year Plan are
expected to generale increasing  employ-
ment opportunitics although it is not
possible at this stage 10 assess the
actual impact of each of (lese pregrammes
on the employment of youlh and others,
The recently sarctioned Crash Scheme for
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Rural Employ ment, however, envisagss an
expenditure of Rs. 34 98 lakhs in Tripura
in 1971-72, resulting in the employment of
about 3,000 persons.

Food Production and Area ander High
Yielding Variety of Seeds

1219, SHRI JYOTIRMOY BOSU : will
the Minister of AGRICULTURE be
pleased to state :

(a) the state-wises production of food-
grains during 1969-70 and 1970-.71 ;

(b) the state-wise targets of production
during 1971-72 ; and

(c) the State-wise breakup of areas as
proportion of the total area under cultiva-
tion covered by high-yielding variety of
seeds during 1969-70 and 1970-71 ?

THF MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) :(a) State-
ment I showing the Final Esti mates
of production of foodgraine in diff-
erent States during 1969-70 Is laid on the
Table of the House. [Placed in Library.
See No. LT-299/71] Similar information
for 1970-71 is not yet available.

(b) Statement T showing targets of °
foodgrains production for 1971-72, as em-
erging from the Annual Plan discussions
with the representatives of thc State
Governments, is laid on the Table of the
House. [Placed in librarv. See No. LT-

299/

(c) Statement TTT showing total area and
area under high vieldmg varieties and the
percentage of the area under high yielding
varieties to total cropped area in respect of
paddy, maize, jowar, bajra and wheal
during 196970 is taid on the Tablo of the
House. [Placed in Library. See No. LT-
299/71] Similar information for 1970-7!
is not yet available.



Nuun in inteasive Agricultural District
' Programme

1220, SHRI JYOTIRMOY BOSU
.. 'Will the Minister of AGRICULTURE ‘be
~_pleased to stats :

(a) the extent of increase or decrease in
_the productivity of land in each of the
Intensive Agricultural District Programme

© year-wise during the last three years ; and

(b) the extent of rise or fall of the per-
cqpita ecarnings of agricultural labourers
and other sections of the farmers in the
Intensive Agricultural District Programme
during the same periods ?

"THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
- ANNASAHEB P. SHINDE) : (a) State-
meat I showing the percentage increases
or decreases in the yields per hectare
of principal crops in the different I. A. D.
P., Districts during the three yoars 1967-68
to 1969-70, as eompared to the pre-
Package period, is taid on the Table of
the House. [Placed in Library. See No.
LT-300771]

(] .

(b) Informetion regarding the extent
. of rise or fall in the per capita camings of
. of the farmers inthe 1. A. D. P. Districts
is not available. However, Statement IT
showing the rates of daily agricultural
- wages at selected Cenires in some of the
" 1.A.D, P, Districts is 1aid on the Table
of: lhl-lome [Placed in Library. See
;_-No I.T!ﬁoml

s’ -&mm.mmﬁ—m
“iiv o by Hindusten Steel Limited
1221, ‘SHRI JYOTIRMOY BOSU :
- 'Wifl the Minister O‘I’STEELAHD MINES
" bo plemed 1o vinte:
iy ﬁn total md&m lneumd on

.m'nmmrm-!"

li'mhnm

m tln um: lumtmm us on ﬂio 3lu

‘l(m:h. 191’1 and

(c) the total accumulated loss as o -
the 31st March, 1971 7 )

THE MINISTER OF STATE INTHE
MINISTRY OF STEEL AND MINES
(SHRI  SHAH NAWAZ  KHAN) :
(a) the total expenditure incurred on
advertisements by Hindustan Steel Limited
during the years 1968-89 to 1970-71 was .
a8 under i—

1968-69 Rs. 14.18 Lakhs

1969-70 Rs. 16.78 "

1970-71 Rs. 28.36 (provisional)
(b) the total investment based on

Government funds, as on 31.3-1971, was
Rs. 1025.98 crores (Equity Rs. 557.0 crores
and outstanding Capital Loans Rs, 468.98
Crores).

(c) the total accumulated loss as on

31-3-1970 was Rs. 172.83 crores. The acc- .

ounts for the year 1970-71 have yet to be
finalised.

Payment of Sugarcane arrears in U.. P.,
Bihar and Tamil Nadu

1222, SHRI S. M. BANERIEE : Will
the Minister of AGRICULTUR_F. be plea
sed to state :

(a) whether effective steps htve been
taken to ensure carly payment of sugar-
cane price arrears to the cane growers in
Uttar Pradesh, Bihar and Tamil Nadu ;'

(b) whether the question has i'aamj g
taken up with the State Gowmmonh;_

(© ifs0, the action taken’ by thon

India have asked the State ooma'ﬁ s
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take stringent measures including coercive
steps against defaulting sugar mills to
enforce timely payment by sugsr factories
of cane price AITCArs (O CANE roWers.

{©) In Uttar Pradesh, recovery certi-
ficates have been issued on the basis of
position of cane price dues as on 15-4-1971.
Eight sugar [factories have been placed
under receivership. Collectors have ann-
ounced auction of six sugar factories. The
owner of one sugar mill was put
under revenue lock up For  holding
up payment of cane price dues. In Bihar
legal steps 1/z. crimmal and certificate
proceedings have been started against the
defsulting mills which do not make pay-
ment on the demand of the cane growers.
Tamil Nadu Government have reported
that they are making every effort to per-
suade the sugar factories to clear off the
arrears carly, but the progress was slow
due to low off-take of levy sugar. With
the removal of controls over price and dis-
tribution of sugar the position is likely 1o
improve,

Rise in Price of Sugar in Open Market

1223, SHRI S. M. BANERIJEE : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether the price of sugar in the

open market registered increase in the
month of Apri), 1971 :

(b) if so, the reasons for the same ;
and

(c) the steps taken to bring down the
price ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) There was some m-
crease in the price of sugar in the open
market during April 1971,

(b) The increase in price was mainly the
efiect of jincrease in price of lovy sugar
allowed by the Allahabad High Court,
in their inferim orders, to sugar factories
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in Utiar Pradesh which hallenged in that

Court the price of levy sugar fized by
Government.

(c) Control on price, distribution
and movement of sugar have been removed
with effect from 25th May, 1971 and a
larger quantity of 4.5 lakh tonnes of sugar
has been released for sale from 29th May,
1971,

Implementation of Electricity Wage
Board Recommendations In Uttar Pradesh

1224, SHRI S. M. BANERJEE : Will
the Mimster of LABOUR AND RFHA-
BILITATION be pleased to state :

(a) whether the recommendations of the
wage Board for Electricity workers have
been implemented in Uttar Pradesh : and

(b) if not, the reasons for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI  BALGOVIND
VERMA) : (8) An order enforcing the te-
commendations of the Central Wage Board
for Electricity Underinkings was issued by
the Government of Uttar Pradesh under
section 3 of the U. P. Industrial Disputes
Act, 1947, on the 11th thmary, 1978.

(b)AMiuueofﬂwahawodﬂ. cer-
tain difficulties were pointed out br::rn::
ployers of major electricity underta
such as the U. P. State Blectricity Board,
M/s Martin Burn Ltd, etc. These are be-
ing considered by the Staie Government.

wm&mﬁdw
Derelopment Projects

1225. SHR1 R. 5. PANDEY : Will the
Minister of AGRICULTURE be pleasod
1o state ;
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curred on them, whereas they are not pro-
ving very useful to achieve the set objec-
tives ;

(b) whother Government have recently
reviewed. the working of the community
blocks and taken any steps to streamline
thelr working in order to improve their uti-
lity in the agriculture and farming in the
country ;

{c) whether most of the State Govern-
ments are not in favour of continuance of
these blocks and have recommended their
closure ; and

(d) if 30, the decision taken by Govern-
ment about the future set up and working
of these community blocks 7

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(S8HRI SHER SINGH). (a) and (b).
It would not be correct to say that
the Community Development programme
is proving very expensive, It provides
tho basic extension organisation and
execution agency at the block lovel for
most rural development programmes, parti-
cularly the Agricultural Production Pro-
gramme. Effecting improvement in agri-
culture is & major objective of Community
Development. The question of streamlining
the working of the programme is under con-
stant review and cne of the steps under
consideration is the appointment of & Com-
mission,

(©) Community Development Pro-
gramnw is being implemented throughout
the country and no State has indicated any
desire 10 discontinve the programme .

(@ Does not arise.

Fusrds for Guble Service and ssslstance
to Paomers from Agricuitara]
Aresparch Tnstitutes

126 SHRI R.S. PANDE: Wil the
Minkwee of AGRICULTURE be pleased
to whate:
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(s) whother Agricultural Research Inste
itutes in the country are affording any guide
service to the farmers to teach them ways
and means for the use of scientific farming
implements to raise their production and
if so, the details thereof:

(b) whether these bodies are also help-
ing the farmers in the procurement of mod-
ern farming implements and better quality
sceds otc, ; and

(c) whether governmment proposes to
allot adequate funds to these institutes and
if s0, the steps being taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE). (a) Yes, Sir.

Farmers' Days are periodically arranged
by the agricultural research institutes inclu-
ding agricultural universities, The agricul-
tural implements and machinery evolved at
the institutes are demonstrated there.

In addition, under the National, Demon-
strations Scheme m the 4th Plan of the
Indis Council of Agricuitural Research,
agricultural research mstitutes and agricul-
ture universitics have been made responsi-
ble for conducting first line demonstra~
tlons all over the country. The agricultural
mwmmmh the
research institutes or agriculture] universis
ties demonstrate, Imver alia, the wuse of
suitable machinery and implsinents and
guide the farmers on their related problems .

(b) Direct procurement of improved
implements and supply to farmers does not
mstitutes. However, farmers are given
the technica] advice and guidance on
availability of implements, their suitability
and performance.

(c) Inthe 4th plan, the agricultural
institutes including the agricultural universi-
ties have besn strengthened for rosearch and
training on agricuitural implements sud
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machinery under vanous projects, such as,
Unuversity Development programme, All-
India Coordinated projects and schemes
for strengtheming of 1.C.A.R., institutes,

In addition, good rescarch schemes, not
included in the plan, are also taken up as
ad hoc schemes for which expenditure 1
met from the cess funds

Distribution of Tractors to small
Farmers

1227 SHRI R. S. PANDEY : Will the
Minister of AGRICULTURE be pleased
to state *

(a) whether distribution/allotment of
tractors to farmers 15 uneven with the
resuli that small farmers are unable to get
the tractors due to lack of credit facili-
ties etc.

(b) whether Government have any set
criteria for allotment of tractors to the
farmers and if 50, the main features there-
of ; and

{c) whether Government have also
made proper arrangements to provide trac-
tors to the small farmers and for that
purpose provide them credit facilitics on
casy terms ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c). The
required information is being collected from
the various State Agro-Iodustries Corpor-
ations and will be laid on the table of the
Sabha after it is received.

wen ww # fava, g, v
¥ wree ot yiw o gl der
wm

1228, off gwr W wwaty : wov
ghif o Ao sR s
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wrp Y fray T § ot R war
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Allegation against Mamaging Director
Punjab State Agro-Industries Corporation

1233. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Government have received
complaints against the Managing Director,
Punjab State Agro-Industries Corporation;

(b) if so, the nature of complaints

received ;
(c) whether Government have since

inquired into these complants ; and

(d) if so, the action taken or proposed
to be taken by Government in this regard ?
THE MINISTER OF STATE IN THL
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes, Sir.

(b) The complaints relate to admims-
trative and general matters concerning the
Punjab Agro-Industries Corporation.

{c) and (d). The complaints are being
forwarded to the State Government.

Damage to crops due to Insects, dis-
eases, dust storm and rain.

1234, SHRI MUKUTIAR SINGH
MALIK :

SHRI SUBODH HANSDA :
‘Will the Minister of AGRICULTURE
be pleased to state :

(a) whether any asscssment has been
made by the Government regarding crops
damaged during the current year by insects,y
plant discases and dust-storm and rains
in the country, State-wise ; and

(b) if so, thesteps taken or proposed
to be taken for the protection of crops?

(a) It is extremely difficult to mmtdy
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wasess the loss incrop yield which is due
only to damags by insecls, pests, plant
diseases, otc. Tho crop map be attacked
by one or more insects, diseases, stc.,
and depending on control measures taken,
its yield may be affected in varying deg-
rees. Itis, however, estimated that losses
to foodgrain crops in the Aeld on account
of damage by insects, pests, discases,
weeds, etc.  and in storage range between
15 to 20%.

There were reports of hail storms,
thunder storms, dust storms of high inte-
nsity and rain from Bihar, Uttar Pradesh,
Punjab and Haryana in April and May,
1971. The Damage was mostly to the harv-
ested wheat lying on the threshing floor to
the extent of 20 to 25% in Bihar, 10 to 15%
in Punjab and Haryana and 20 to 25% in
Uttar Pradesh: This assessment of damage
1s & general one. No report of any serious
damage has been received from Rajasthau,
There has also been damage to other crops
like mangoes, melons, vegetables, efc.

(b) For the protection of crops agamns
pests and diseases, the State Governments
have their own plant protection organisa-
tions fully equipped with necessary plant
protection equipment and material. In
addition, there are nine Central Plaat Pro-
tection Stations fortaking control measures
against crop pests and diseases. It is repo-
rted that the State Governments have taken
control measures over an area of 3.95 Lakh
hectares affected by epidemics in 1970-71.
The Government of India gives grant t©°
the extent of 50% and Loan to the ex
tent of 25% on the cost of pesticides used in
the control of crop epidemics occurting 11
the States.

For eradication of pests and disoases 07
crops in endemic areas, & centrally $PO™
sored scheme was started during 19707
with & total outlay of Rs. 4.30 crores for the
4thplan, Unds this scheme, an 8o
12.95 Lakh acres was covered by the 87

chemical operationd in 1970-71.
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As for the umseasonal rains, the Gover-
nment are aware of the need for improving
the post-harvest handling and storage at
producer’s level and have been considering
steps that are to be taken in this regard.
So far as damage to the wheat by recent
rains is concerned, it is reported that the
damage is ore in terms of quality than
quantity, In order to give relief to the prod-
ucers, the Government have relaxed the
spectfications for procurement of wheat
in order to facilitate purchase of the rain-
damaged wheat

Closure of Kalipahari Colliery
West Bengal

1235. SHR1I MUKHTIAR SINGH
MALIK : Will the Minister of LABOUR

AND REHABILITATION be pleased to
state ;

(a) whether Kalipahari Colliery, West
Bengal, has been closed down by its
management;

(b) if so, the reasons thereof;

(c) the number of workers affected
as a result thereof; and

(d) the steps taken or proposed to be
taken by Government to re<opon the mine,

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI  BALGOVIND
VERMA) : (a) to (d). Information is
being collected and will be placed on the
Table of the House when received.

National Institute of Labour

1236. SHREF S.M. KRISHNA :
SHRI P. GANGADEB :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state

(8) whether Planning Commission has
agreed to the proposal of his Mantralaya
to convert Indian Labour Institute into
National Institute of Labour;

JYAISTHA 10, 1893 (S4K4)
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(®) if s0, how far the change will
benefit the labour class; and

(c) when 1t is likely to be done ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : (a) The Planning Commission
has approved the Fourth Plan project for
the establishment of an autonomous
National Labour Institute in which the
existing Indian Institute of Labour Studies
will stand merged.

(b) The Naticnal Labour Institute will
undertake broad-based trainjng and orieat-
ation programmes for personnel concerned
with labour matters, alike in managements,
trade unions and Government adminis-
trations. It will also undertake research
and consultancy functions, and bring out
publications, of common interest toall,
including labour.

(c) Necessary steps (o establish the
National Labour Iustitute are in hand.

Reported Statement of Chief Minister
Punjab for a price freeze of Agriculture

Inputs

1237. SHRI SHYAMNANDAN
MISHRA : Will the Minister of AGRI-

CULTURE be pleased to state :

(a) whether Government's attention
has besn drawn to ths statement of the
Chief Minyster of Punjab pleading for a
price freeze of agricultural inputs at the
1968 price level in view of the fact that
the Government of Indja had retamed the
last year's procurement price for wheat ;
and

(b) if so, Government's reaction thereto?

THEJMINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No. Sir,
However, it is & fact that the procurement
price of wheat for 1971-72 has been retai-
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ned &t previous Yyear's procurement
price. It i also truo that prices of
certain agricuftural inputs have risen
marginally since 1968, But the prices of
cortain varieties of fertilisers were reduced
during 1969-70 and 1970-71, the prace of
& particular variety of ammonium sulphate

; was reduced by Rs. 100/- per M. T. during
1969-70 and recent]ly the price of urea
was reduced by Rs, 20/- per M. T. with
effect from March 4, 1971, There 15 also
a downward ftrend in prices of scods of
established varieties,

(b) In view of the answer to part (a),
the question does not arise,

Meeting of Ispat aur Khan Mantri with
Represeatatives of Steel-Industry and
Workers.

1238. SHRI SHYAMNANDAN
MISHRA : Will the Minister of STBEL,
AND MINES be pleased to state :

{a) whether he had held a joint meet-

ing with the representatives of the Steel
Industry snd workers recently to improve
the performance of the units in the public
sector ; and

(b) if so, whether any decisions were
arrivedi at ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN) : (a) and
(b) The Minister of Steel and Mines had
met the members of the joint wage Nego-
tisting Committee for the Steel Industry
on the 2ist April, 1970, The Committes
comsists of representatives of employers
(both in the public and private sector) and
of workers. On this occasion, there was
an exchange of views on & number of sub-
jects including the need for improved in-
dustrial relstions, greater production and
higher productivity. This was m the nat-
ure of a mesting for axchange of visws
and hance, no specific decisions wers taken.
There wes, however, favourable response
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from all gides to the suggestion thad ast-
esition must be directed to improve pro-
duction,

Expansion of Durgapur Steel Plant

1239. SHRI  SHYAMNANDAN
MISHRA : Will the Minister of STEEL

AND MINES be pleased to state ;

(2) whether & proposal fo expand
Durgapur Steel Plant had been forwarded
to the Siate Government ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN): (a) No
Sir.

(b) Does not arise.

Pradban Mantris’ Appeal, to States to
Create more Employmeut Potentinlities

1240, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
LABOUR AND REHABILITATION
be pleased to state :

{a) whether the Pradhan Mantri had
appealed to the Chief Minsters of all
States to create more employment puientia-
lities 1n their States; and

{b) if so, what bas been the reaction of
the different Chief Ministers in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND VER-

IMA): (8) ThePrime Minisier (Pradhan
Mantri) has written to the Chief Ministers
on March 18, 1971 requesting them to get
concréte programmes formulated urgently
for implementation umder the Centrsl
Governiment's Crash Scheme for Rural
Employment.

(b) Replies have beon received from
most of the Chief Ministers who have
positively responded to the appeal.
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Development of Dune-Infested Arcas

1241, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether some dune-infested areas in
the country are being brought under
sprinkler  irrigation to develop into
agricultural farms :

(b) whether the Centre has any such
scheme for the development of the dune-
infested areas of Rajasthan;

(c) if so, the salient features thereof;
and

(d) if not, whether the Central is aiding
the Goverament of Rajasthan to sponsor

any such scheme and if so, the details

thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI SHER SINGH) : (a) Yes, This is
being done on a pilot basis in the Soil and
Water Management Project near Patiala
an area where irrigation facilities exist.

(b) No such scheme has been formulated
at present. However, depending upon the
results of the Pilot Project near Patiala it
should be possible to extend such practices
to suitable areas in Rajasthan i. e. where
irrigation facilities exist on an adequate
scale, in due course.

(¢) Does not arise

(d) No. The question of sponsoring a
scheme of sprinkler irrigation in dune
infested areas can arise only after the
Patiala Pilot Project has been duly comp-
leted and its results analysed.

Secaling of Ovens in Durgapur
Steel Plant

1242. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
STEEL AND MINES he pleased to state:

JYAISTH A 18, 1893 (S4K4)
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(@) whether about 60 Ovens in the
Durgapur Steel Plant have been sealed;

(b) if so, the reasons therefor; and

(c) whether as a result of the sealing of
the ovens the production in the plant has
been affected and if so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) to
(¢). No oven was permanenily sealed.
In February and March, 1971 when there
were a series of work stoppages and
‘Bandhs’ about 60 Ovens had to be blanked
temporarily. These were brought back
into operation in the latter half of March
1971. As a result of such temporary
blanking of ovens, the production in the
Plant was affected and the loss of Produc-
tion during the period from 8.2.71 to
13.3.71 was as follows :-

Coke Ovens - 48875 Tonnes
Blast Furnaces — 60,886 i
Steel Melting Shop 43,647 y
Blooming Mill — 41,556 ¥
Billet Mill — 27,888 ’
Section Mill — 11,682 o
Merchant Mill — 13,397 ~ ,,
Skelp — 7,741 -
Sleeper Plant — 4,298 "
Fish Plate Plant 207 .

Wheel & Axle Plant 909 -

Conference of Additional and Joint
Registrars of Consumers
Cooperatives held in
Delhi

1243. SHRI SAMAR MUKHERIJEE: :
Will the Minister of AGRICULTURE be
pleased to state:

(a) the decisions and the recommenda-
tions of the conference of Additional and
Joint Registrars of Consumer Cooperatives
held at Delhi recently;
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(b) whether the confersnce discussed
the serious shortcomings and losses of the
large number of cooperatives in the
country;

(c) if so, the gist of the general dis-
cussion; and

(d) the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE
(SHRI JAGANNATH PAHADIA) : (a)
A summary of the main decisions and
recommendations of the Conference is
laid on the Table of the House, [Placed in
Library See No, LT—301/71].

{b) Yes, Sir.

(¢) A statement is laid on the Table of
the House. [Placed in Library See No. LT
—301/71]

(d) The recommendations of the
Conference are being sent to all State
Governments and Union Territories for
consideration and necessary action, They
will also be examined in this Ministry for
necessary aclion,

Bringing of Land Under Two Crop
Irrigation System

1244. SHRI B. N. REDDY : Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether nearly 80 per ceat of our
cultivable Jand is non-irrigated or one-crop
Producing per year; and

(b) if so, the steps Government propose
to take to make these lands irrigated and
bring them under two-crop or three-crop
system?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI SHER SINGH) : {a) According to
the latest land utilisation statistics svailable
for the latest year wiz. 1967-68, about 80
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per cent of the total cultivated land, (nel)
Was non-irrigated and about §3% was one
crop producing.

(b) Steps taken to bring more ares
under irrigation and under multiple cropp-
ing include; (i) giving priority to irrigation
in allocating funds under the State Plan;
(il) mobilising additional financial resou-
rces from the institutiona] agencies for
minor irrigation and command area
development to the maximum extent
possible ; (iii) introducing modern methods
for fast drilling tubewells, bore wells and
boring of dugwells and for lifting of water
(iv) extending rural electrification pro-
gramme for energising wells tubewells ;
(v) strengthening groundwater organisa-
tions in the Siates as well as at the Centre
for looking after the expanded programme;
(v1) encouraging conjunctive use of surface
and ground-water for providing more
assured irrigation and encouraging multiple
cropping; (vii) undertaking command area
development programmes for more effici-
ent and timely utilisation of the available
irrigation water (viii) introducing pilot
project in multiple cropping in selected
blocks as a Centrally sponsored programme.

Representations for Lifting of Ban on
Manufacture of Milk Products in Delhi

1245. SHRI 8. C. SAMANTA : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether any representations have
been made with regard to lifting of ban
on milk products in Delhi and districts of
other States round about Delhi; and

(b) if so, the reaction of the Goveru-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRL
SHER SINGH) : (a) Yes.

(b) Govermment have decided that in
the larger public Winterest, the prohibition
on the manufacture of milk products will
continue (o eperaie during the ban period
from 7th My, 1971 to 15th July, 1971 &
mestionad in the Dalhi, Meernt and Buland-
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shahr Milk and Milk Products Control
Order, 1971,

Reduction in Middle Men's Profit in
Procurement of Foodgraing

1246, SHRI S. C. SAMANTA : Will
the Minister of AGRICUITURF be
pleased to state :

(a) the steps taken further to ieduce
the middle man's profits in procurement
of foodgraing from different States;

(b) the gap between the procurement
price and the market price of food-
grains; and

(¢) the profits, if any, which middle-
men and the State undertaking ge1?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDEF) - (a) Conti-
nuous efforts are made towards maximum
utilisation of cooperatives and ditect pur-
chases from producers.

(b) Procurement prices, fixed by the
Government, act as the support or floor
prices below which the prices are not
allowed to fall. For comparable quahiies,
the gap between the procurement prices
and the market prices are eithet narrow or
nil during post harvest period. The gap
widens during the lean periods owing to
upward trend in market prices.

(¢) The Statc undertakings generally
work on incidentals approved by Govern-
ment which does not contain an element
of profit. The middlemen work as commi-
ssion agents of the State undertakings
and paid commission for services rendered
in the mandis in accordance with marke-
ting regulaitions and practice which varies
from State to State. Such commission is
paid both for procurement and distribu-
tion work, wherever middlemen are
engaged. It is difficult to say what pro-

fits they make out of the commission paid
to them.
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Sanetion for Expansion of miik Industry
in Kerala during fourth Plan

1247. SHRI A, K. GOPALAN : Will
the Minister of AGRICULTURF be plea-
sed to state :

(a) whether Government have sanctio-
ned any milk industry expansion scheme
to Kerala duiing the Fourth Five Year
Plan period: and

(b) if not whether Government propose
to sanction atleast one milk industry
expansion scheme to Kerala during the
Fourth Plan period?

THF MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : Yes, Sir. The Govere-
ment of Kcrala have included a project
for the expansion of Trivandrum Milk
Supply Scheme during the Fourth
Five Year Plan period, at an estimated
cost of Rs. 12 lakhs

The Milk Scheme at Trivandrum was
commussioned in the year 1971 with a
targetied capacity ,of 6,000 litres per day
of milk, Imported equipment for the
scheme was received under US. A, 1. D.
Programme. The scheme has exceeded
the target and is now handling on an ave-
rage about 10000 litres of milk daily.
The Government of Kerala have initiated
action to expand the scheme for a daily
throughput of Rs. 20,000 litres of milk.
The expansion will be n the form of addi-
uon to the existing dairy buildings "and
\nstallation of dairy plant and machinery.

(b) Does not arise i view of (a) above,

Utilisation of Central Assistance for
Drought-Affected areas of Gays (Bihar)

1248. SHRI S. P, VERMA : Will the
Minister of AGRICULTURE be pleased
to state :
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(a) whether Narwada and some other
parts of Gaya district in Bihar were decl-
ared as drought-affected areas during the
year 1970-71

(b) if so, the amount of Central assis-
tance granted for relief work ;

{c) whether the amount has been utili-
sed for the specific works for which it was
sanctioned :

(d) if not, the steps taken by the
Government against those responsible for

the diversion of the funds ; and

(e) whether fresh grants have been given
for the fulfilment of the works criginally
sanctioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes,
Sir. Tt is presumed that the place referred
to in the question is Nawada and not

- Narwada,

(b) Rs. 2.35 crores (Rs. 2.00 crores
as loan and Rs. 0.35 crores as grant) were
released to Bihar by the Government of
India during 1970-71. Ttis for the State
Government to make allocations for indi-
vidual affected areas in the State,

(c) Noreport to the effect that funds
had been utilised for purposes other than
the sanctioned works had been received.

(d) Does not arise.

(e) The State Government has drawn
up ‘fresh relief schemes at an estimated
cost of Rs. 12.35 crores for the State as a
whole. A request has been received from
the State Government for an ad-hoc fina-
ncial assistance of Rs. 3 crores, To make
an on-the spot assessment, a Cen(ral Study
Team is currently visiting the State. The
quantum ol assistance required by the
State will be decided on receipt of the
Team’s report.
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Pilot Scheme for Dry-Farming in Areas
with Scanty Rain Fall.

1249, SHRI N. S. BISHT : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government have started
any Pilot Scheme for dry-farming in areas
which have scanty rain fall and have no
other means of irrigation;

(b) if so, the salient features thereof’

(¢) whether any such scheme has been
introduced or is proposed to be introduced
in Uttarakhand region; and

(d) if so, the broad outlines of the
same with financial and physical targets?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes, Sir.

(b) The salient features of the Scheme
which is of the nature of Pilot Projects, in-
clude soil conservation and land develop-
ment; suitable tillage operations and soil
management: water harvesting practices;

use of sprinkler irrigation: introduction of
new varieties; new crops and improved im-
plements; animal husbandry programmes;
demonstration and training of farmers in
close coordination with research centres of
the ICAR.

(c) No, Sir.

(d) Does not arise.
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Retrenchment of Workers in Madhugar
Colhery, Raniganj

1251 SHRI MADHURYYA HAL-
DAR  Will the Mimster of LABOUR
AND REHABILITATION be pleased to
state

(a) whether n Madhugar Colliery,
Ranigan; West Beagal, the management
has retrenched 11 workers

(b) whether this action of the manage-
ment 15 a violation of the agreements with
the workers

(v) whether the police have been resio-
ring to large-scale arrest of leadinig workers
in order to suppress thewr resistance, and

(d) what steps Government are con-
templating to rediess the gnevanics of the
workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
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LITATION (SHRI BALGOVIND VERMA):
(@) to (d). Itis presumed that the infor-
mation sought is in respect of Madhujere
Colliery. It is learnt that the management
of the Colliery charge-sheeted 11 workmen
on B-1.1971 and subsequently dismissed
them after holding a domestic enquiry for
assaulting the unit supervisor and a clerh
of the colliery. The police too are reported
to have investigated the matier, and made
one arrest, on the basis of a complaint lod-
ged by the management. The dispute re-
garding the dismissal of the 11 workmen
has since been referred for arbitration un-
der Section 10A of the Industrial Disputes
Act, 1947

Distribation of Stesl to Calcutta Metro-
politan Development Authority

1252, SHRI S. C. SAMANTA : Will
the Mimister of STEEL AND MINES be
please to state :

(a) the demand of different categories
of steel and steel materials by Calcutta
Metropolitan Development Authority snd
how much has already been supphed,

(b) whether works on different pro-
jects of Calcutta Metropolitan Develop-
ment Authority could not proceed timely
and regularly because of non-supply of de-
manded materials; and

(¢) if so, the steps taken to see that
orders are promptly supplied?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN): (a) to
(c). Although the Calcutta Metropolitan
Development Authority indicated a require-
ment of 1546 tonnes of steel for the period
April-June, 1971, their demands were not
received in time for normal aliocation by
the Steel Priority Commitier, With special
efforts, however, it was possible to earmark
about 604 tonnes for them from the
Reserves.

JUNE 3, B71

Wrigten Arawers 160

2. For the period July-September, 1971’
sgainst the indicated demand for 8,992
tonnes, the Steel Priority Committee were
able to allocate 592 tonnes, in the context
of the low availability for allocation com-
pared to the total requirements of all prio-
rity sectors. As a substantial part of their
requirements are bars and rods, which are
still available for allocation from other
sources, the Iron & Steel Controller has
been asked to help them to the maximum
extent po.sible when finalising those alloca-
tions.

af faecht, md qamy feafr “qmo e
iw werE” Aame eoer fedt §
iy ¥ W

1253, it fagf frer : a1 yera
st wm & ag a@ & guT S
fr -

(v) war =€ feeelt § Arq ¥y
feaa “aqme ftw Mw FFEI AWT
wrger feat wadt glrargare areart
wraer o fwal ¥ afcrdw wwar @

]

(w) afz i, @t wTOW TR F
M gz weet ¥ fwewr wwA
g e g ;

(v) wr e et ¥ wda @
o  wft @ g ; o

(v) wfe of, o ww dx & &
et WY Sfwer e qe Wi T
arn ¥ wrqwr aqeey o  fQ
e vl g ?



161 Wrirten Answers

o dftwer wewem § e
ot (St wrgrerw wit) < (%) ¥ (n).
et wwmew g Ay g fvar
& fir Wiae fedt o1 @l v Sae
g 9w AT i @R o wwA A
a7l q¢ fsie fafaer 20 97 dar @
§ 1 ot wE 1971 & A wong
ge¥ it felt ¥ fa @ 0
warre w4 A gk AfeT 7w d
fir diw &< qT wrad o a3 gk S
s v wrgfe & wrow v fadt and
A wor ATl o sdfe Qo

wrgfer = o g

(%) & awwaw F gew 7 fam-
T o2 e s fagerg a@ &)
ourfy fesdlt swmas grer 9w @t
forr gomt #) ot wEx wEe w0
e &, €19 FiRre @ & wEET AT
TR & qUA A TO T Y qroAv
o7 W § 1 T ORI FE
¥ ofms 3g Wi ® STwa W
A ¥ foq i et e ar R 2

Additionnl Supply of foodgrain to
Meghalya due to in flux of
Refugees From East Bangal

1254. SHRI TRIDIB CHAUDHARI :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether any assessment and estimate
of additional supplies of foodJrains that
would be sequired by the State of Megha-
laya for the evacuees that have come to
these border Statos from East Bengal since
25th March, 1971 has been made; and

(b) whet her any arrangements have been
made to mmke tliese additional stocks of

JYAISTHA Y, 1893 (S4K 4)
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foodgrains available to this State over and
above the already committed central sup-
plies, so that the open market levels of
foodgrains prices may not go up in the
coming lean season months ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUI TURE (SHRI
ANNASAHEB P. SHINDF) . (a) Yes, Sir.

(b) Arrangements have been made to
meet the Government of Meghalaya’s re-
quirements of foodgrains from the Cential
pool.

Survey for location of fresh water re-
sources in Rajasthan.

1255 SHRI P. K. DEO: Will the
Minister of STEEL AND MINES be
pleased to state -

(a) whether a survey was conducted by
the Geological Survey of India 1ecently n
Rajasthan for locatmg fiesh waler
resources;

(b) if <o, the arcas covered under the
scheme, and the results achieved, and

(c) whether the survey has also revealed
alarming sitvation regarding disease caused
by the use of water contamning fluorine?

THE MINISTER OF STATE IN THE
MINISTRY OF STEFL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) and (b). The
Geological Survey of India has been carry-
ing out systematic groundwater resources
gtudies in Rajasthan for the last two decades
and so far over 50 percent of the total area
of the State has been covered. These in-
vestigations have indicated the availability
o nearly 230 million cubic metres of addi-
tional exploitable fresh groundwater every
year in areas of Padru, Balotra, Asotra

of Barmer district, Shergarh-Balasar
& Agolai of Jodhpur district, Kantlibasin,
Singhana and Banganga Basins, Kuchawan-
Didwana area, Jaisalmer, Banas river valley
and Ahar river valley.
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(c) In some areas bone deformities
found in human beings can probably be
attributed to the use of fluorine rich waters
in many villagos of Sirohi and Nagpur dis-
tricts. The Geological Survey of India is,
however, assisting the State Government
in locating fresh water resources nearest
to fluorine rich areas with a view to trans-
porting it to the affected area through pipe
lines.

Prices of Steel

1256. SHRI PRABODH CHANDRA :
Will the Minister of STEEL AND MINES

be pleased to state :

(a) whether certan rolling mills n
Deihi have arbitrarily increased the price
of steel during the period 1st March to 15th
April, 1971;

(b) the steps Government propose to
take to control the price of Steel;

(c) whether Mfs Guest Keen Williams
Ltd., Delhi, who are primarily manufactur-
ing steel used for the production of motor
spring has increased the piice erbitrarily
over six months ago resulung in great set
back to spring industry; and

(d) the action Government propose to
take to control the price of this category of
steel?

THE MINISTFR OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN) : (a) Since
there was no confrol on the prices df re-
rolled products during this period, precise
information regarding the prices charged
by the rolling milia is not available.

(b) In order to regulate production
distbution and prices of steel items rolled
by the Bitlet Reroliers, Government have
introduced & new scheme with effect from
L5.1971. A copy of the Announcament
(No. 1 dated April 28, 1971) giving the
detalls of the scheme as also the schedule
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of prices i daid on the Table of.the House.
[Placed in Librgry, See. No. LT--30(71]

(€) M/s. Guest, Keen Williams have
reporiéd & small inCrease in the prices of
their gpring steel flats due te normal
commercial factors.

(d) There is no proposal at present to
control the prices of spring steel flats,
which are made by a number of other
parties as well.

Area yader Forests

1257, SHRI M RAM GOPAL
REDDY * Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the area under forests in the coun
try;

(b) whether the mrea under forests n
the country has gone down during the last
three years;

(c) if so, the reasons therefor, and

(d) the measures Government propose
to take to increase the area under forests®

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) . () The total area under
forests in the country during the Yyear
1968-69 was 75,273 thousand hectares

(b) Yes, Sir.

(c) These areas have had to be released
Permanent alternative use, such 3%
rive valley projecis, agricultural purposes.
travsmission  lings, establishment  of
industries and other miscellanoous purpoes-

(4) “Forests” is included in the Stie
et of the Soventh Schedule of the Co™
stitution, Kowever, tho Central Board
Foresiry of which the Minister of A¥"
culture (Krishi Mantri) is the Chaumat
has recommended time and egain that
encroachment i any form upon forest®
hould be ludthlllhﬁwm“‘

atcas be augrmentod o brivg it fo 33% O
the total land Area of the country &8 Preect
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ibed in the Nationa! Forest Policy Reso-
lution of 1952, by Consolidation of
holdings and by bringing under forests all
available lands such as waste lands
panchayat and Panchayat Samuti lands
ravines, canal banks, etc.

Man-days lost due to Strikes and
lockouts

1258, SHRI M. RAM GOPAL REDDY:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the number of man-days lost during
the last three years (year-wise) on acconnt
of strikes and lock-outs; and

(b) the steps Government have taken
to improve the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI BALGOVIND
VERMA): (a) The number of man-days lost
(in millions) during 1968, 1969 and 1970 on
account of strikes and lockouts was respect-
ively 17,28, 19.05 and 17.17 (provisional).

(b) The main effort is to minimise
industrial disputes through the processes
of preliminary discussions, as informal
mediation, conciliation, and adjudication
or arbitration, as necessary, under the
existing statutory and voluntary arrange-
ments; Government have also been holding
discussions with the worker's and emplo-
yers’ representatives with a view to evolving
agreed measures for securing improvements
in the industrial relations system.

Ground water exploration in Orinsa.

1259, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRICUL-
TURE be pleased to state:

(®) whether the Central Ground Water
Board has taken up independently any area
in Orissa for ground water exploration;
and
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(b) if %0, the progress achieved 50 far in
this direction ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI SHER SINGH) : (a) and
(d) Cential Ground Water Board
(formerly Exploratory Tubewell,
Organisation) did groundwater exploration
work in Orissa in the years 1958-59, 1962.
63, 1963-64 and 1964-65. Exploratory work
was done in districts Balasoe, Cuttack,
Mayur Bhanj and Puri. Inall 34 Explo .
ratory bores were sunk of which 21 were
developed as full-fledged wells and handed
over to the State Government and reman-
ing 13 being unsuccessful were abandoned.
(A hst giving the details is laid on the Table
of the House, [Placed in Library, See No.
LT—303/71)

This year exploratory work isto be
taken up in districts Dhankanal and Bol-
angir. Arig has been sent and work is to
start shortly at Kumunda site.

Buffer Stock of Sugar

1260, SHRI MURASOLI MARAN:
will the Mmister of AGRICULTURE be
pleased to state :

(a) whether thereis any proposal to
create a buffer stock of sugar in the country;
and

(b) if 50, the main features thereof t

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI SHER SINGH): (a) and (b). Govern-
ment have removed control on price and
distribution of sugar with effect from the
25th of May 1971 except that releases of
sugar for sale by factories will contintue to
be regulated, By a process of judiclous
releases it will be ensured that a reserve
stock of sugar slways remain with the
factories to meet future contingencies.
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Setting up of Sponge Iron Plant ln
Tamil Nadu

1261, SHRI MURASOL] MARAN :
Will the Minister of STFEI AND MINES
be please 10 state

(a) whether any proposal was made for
seiting up a Sponge Iron Plant in Tamil
Nadu; and

(b) if so, the stage at which the matter
stands al present ?

THF MINISTER OF STATE IN THE
MINISTRY OF STFEL AND MINES
(SHRI SAHA NAWAZ KHAN;}: (a)

and (b). The Tamil Nadu Industrial
Development Corporation  Limited,
Madras  have  submitted an  apph-

cation in Decembar, 1970 for the grant of
an industrial licence for the sotting up of
anew indusutrial undertaking at Arkenam

District Chingleput, Tamil Nadu for the
manufacture of 60,000 tonnes of sponge iron
pa They were requesied in March, 1971
to depute their technical representatives for
a discussion on the oconomic wviability of
the proposed unit vis-a-vis the level of
investment envisaged Their reply thereto
is awaired.

Production of Drilling Rigs and
Boring Pipes

1263, SHRI BHOGENDRA JHA : Will
the Minister of AGRICULTURE pleased to
state :

(a) whether the country is in a position
to produce drilling nigh end boring pipes to
an extent required for boring tubewells to
irrigate all cultivated lands of the country
which cannot be irrigated by canal system:
and

(b) if so, the steps being taken to pre-
pare such scheme for completion during
the present plan period ?

JUNE3,497)
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THE MINBTER OF STATE N
THE MINISTRY OF AGRI-
CULTURE (SHRI SHER SINGH;:
(8) The requirement of drilling rigs end
boring pipes has been estimated only in
relation to the 4th Plan targets for boing
of dugwells and drilling of tubswells. In
general, the country is in a position to
produce this requirement, Only a few highly
sophisticated or extra heavy rigs may be
required 10 be imported

(b) Groundwater development through
tubewells or duggwells, depends on the type
of sub-surface geological formations and
on the guantom of groundwater recharge
available. Consistent with the
local feasibilities, several compact area
schemes of ground water development
are aheady in hand covering mosl
parts of the country and additional
schemes are constantly under prepara-
tron 1n accordance with the local potenti-
alitics for groundwater  development as
assessxd by systematic groundwater surveys
and studies. Arrangements for such mnfws
and studies are being intersifind wumw-
ly Because of financial and organisational
Jimitations and  technical consideration.
the full development of groundwater
potential i the country is expected 10 tahe
soveral more years beyond the 4th Plan

period.

Runping of Giridih Colliery in Bikar on
Co-operative basis.

1264. SHRI BHOGENDRA JHA : W :_l
the Minister of STEEL AND MINES
pleased to state :

(a) whether Government haié agreed
10 run the 23-B incline of Giridih Coflier
in Bihar on co-operative basis :

hether Labour
m“ir“emh applied for this (o the
National Coal Development Corparstin

ing to all 1!

M”:onﬁu Iloam;l“" by the aid
terms conditions t
Corporation but the agreement has
yet been finalised ; and

ive Socr
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(c) if'so, the reasons for the delay and

the steps taken to expedite the finalisation
of the agreement 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) to (c).
The National Coal Development Co rpora-
tion have agreed to run 23-B incline of
Giridih  Collieries with the Labour Co-
operative Sociely on partnership basis.
The Government have approved the draft
agreement. It is likely to be exccuted
shortly.

S.C.and S. T. Educated Unemployed

1265. SHRI K. S. CHAVDA : Will
the Minister of LABOUR AND REHABI-
LITATION bz pleased to state

(a) the number of Matriculates, Under-
Graduates, Graduates and Double Gra-

duates belonging to the Scheduled Castes
and Scheduled Tribes unemployed in the
country as on the 1st January, 1971; and

(b) the intensive steps  Government
have been taken or proposed to take to
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neutralise that unemployment among the
Scheduled Castes and Scheduled Tribes?

THE DEPUTY MINISTER IN THE
MINISTRY  OF LABOUR  AND
REHABILITATION (SHRI BALGOVIND
VERMA) : (a) The only information
available in this regard relates to the
number of Scheduled Caste and Scheduled
Tribejobe-seekers borne on the live regi-
ster of Employment Exchanges classified by
educational levels. A Statement contain-
ing this information is attached.

(b) Various development programmes
in the field of agriculture, industry, irrigat-
ion and power, transport and communicat-
ion, social services such as education.
health and family planning and social
welfare included in the Fourth Five
Year Plan of the Centre and States are
expected to create increasing number of
employment opportunities for unemployed
persons including Scheduled Castes an.
Scheduled Tribes.

Statement

Number of job-seekers on  the
Live Register of Employment

Sh. Educational level Exchanges as on 31-12-70. i B
No. Scheduled Scheduled
Castes __Tribes o
1| 2 I 3 [ 4
1.  Matriculates. 83,749 12,201
2. Higher Secondary (including
Intermediates/ Under-
graduates). 32,759 5,207
3. Graduates. 10,830 1,519
4,  Post-graduates. 1,120 295

Total

1,28,467 19,222
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Modernisation of Metal and Steel

Factory, Ichhapur by Heavy
Eagiheering Corporation
Limited, [Ranchi

1266. SHR1 P. K. GHOSH ; | {Will§the

Minister of STEEL AND MINES bl

pleased to state:

(a) whether the Heavy Engineering
Corporation Limited, Ranchi took up the
work of modernisation of the Metal and
Steel Factory at Ichhapur in West Bengal
on turn-key basis;

(b) if so, at what cost and when this
job was scheduled to be eompleted;

{c) whether this job has been compicted
as per the schedule and at the estimated
cost;

(d) of not, the time by which it is
expected to be completed and at what extra
cost; and

(¢) the estimated loss of said Metal
Steel Factory for the delay, of any, in
completion of this job?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(8HR1 SHAHNAWAZ KHAN): (@)
Heavy Engineering Corporation had under-
taken the work of modernisation of the 28"’
Bar Mill of the Metal and Steel Factory at
Iohhapur and not of the entire factory.
This work was to be done in four phases;

(b) The orginal estimates of cost and
schedule of completion were as under:—

Estimated cost  Date of

(Rs, lakhs) Completion
Phase 1 29.515 October, 1967
Phase I 50.723 June, 1968
Phass I 88.520 December, 1968
Phase IV 62.225 March, 1969

230.993

JUNBY, 1971 '

Weitten dpewers 193
(©) aad (4).
below | The  progress is indicated

Phase il ﬁﬁm"““ by 8. 5. 70
Pected to be completed
! by 15-6-71,

WPhase I and Iv Givil works already taken
“P-. According to the
Tevised  schedule ontire
work is expected to be
completed ,by end of
August, 1972, The esti-
mated revised cost is
about Rs. 415 lakhs,

©) It is not possible to

. make any
MM of the loss suffered by the Ichhapur

Oryasa result of ‘the delay in the
completion of the project.
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1969-70
1970-71

26.22
32.66

29.27
3295
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Bill Re. Rights and Privileges of
Hospitals Employees

1268. SHRI K. M. MADHUKAR :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government propose to
introduce a bill in the current Session -to
protect the Rights and Privileges of the
Hospital Emplopees, which were snatched
away particularly after the recent judge-
ment of 1970 of the Supreme Court of
India; and

(b) if so, salient feature thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA): (a) and (b). The question of
undertaking legislation on this and other
connected matters is still is under Govern-
ment’s consideration.

12 Hirs.

CALLING ATTENTION TO MAT'PER
OF URGENT PUBLIC IM PORTANCE

RepoRTED DISCOVERY OF A PrRO-PAKISTAN
ESPIONAGE RING IN CALCUTTA

SHRI1 TRIDIB CHAUDHURI
(Berhanpor) : 1 call the attention of the
Mininster of HOME "AFFAIRS to the
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following matter of urgent public impor-
tance and 1 request that he may make a
statement thereon :—

“The reported discovery of a pro-
Pakistan espionage ring in Calcutta
involving a former Cabinet Minister
and a Deputy Minister of West Bengal
Government and one ex-Member of
Parliament™,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA)

Mr. Speaker, Sir, Government have
seen Press Reports about the activi-
ties of a Pakistani spy ring operating in
West Bengal and the alleged involvement
therein of some ex-Ministers of the Govern-
ment of West Bengal and a former Mom-
ber of Parliament from that State. The
State Government have intimated that two
persons, Shri Badrudduja, a farmer Mem-
ber of Parlia- znt and Dr. Golam Yazdani,
a former Minister in the second United
Front Government have been detained
under the Maintenance of Internal
rity Ordinance, 1971.
are in progress.

Secu-
Further inquiries

SHRI TRIDIB CHAUDHURI : Be-
fore I proceed to ask any question I must
register my most emphatic protest agai-
nst the way the Government has replied
to this call attention motion, It seems in
trying to be too clever the Government
has tried to convince us that they only go
by newspaper reports : they only see news-
paper reports and they hear no evil, see
no evil and speak no evil. This doubly
confirms in our minds the suspicion about
the insinuation that has been only made
by the same newspaper in which reports
appeared about Pakistani spy ring, insi=
nuacions that have also been made by cer-
tain eminent public men of West Bengal.
This report appeared in the Anand Bazar
Ppatrika and the Hindustan Standard on
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26th May m which 1t was specifically
stated that “a Manister in the United
Front Ministry used to hand over strictly
confidential files to the Pakistan Govern-
ment; a well-known Member of Parlia-
ment of this State received money from
Pakistan for acting as its agens.” “Going
back a few ycars, a Congress Deputy

Minister collected information for Paki-
giani intelligence depaciment.” Pakistan,
it has been alleged, helped two political par-
ties in tlus state in different ways. Deal-
ing specifically with the activities of the
former Congross Minustet the reporl says
that *‘the Congress Mimster always moved
close to the thon Chief Minister and other
important leaders and passed on all sorts of
information to Pakistan.

The Pakistani authorities would graat
various facilities to his relations over there,
«that m3ans m Pakistan"”, *‘as & reward".
It was stated that these facts were rovealed
in a dossier that has come mto the hands
of the Governmeat of India. That was the
report; not in the State Government’s hand,
but in the hands of the Central Govern-
ment. The House should bear in mind that
this involves the security and defence of the
State and we are living in very troublesome
times. Things that are happening Bangla
Desh, the hostile posture taken by Pakistan
QGovernment, clearly indicate thav any
moment, any aggression can (ahe place.
In spite of thohosule posture taken by
Pakistan and by the friend by powers of
pekistan, the Government says, and wants
the House to rest assured, that it has only
seen the press reports. aboul the spying.
Is this way the Centrsl Government
the Union Government, charged with the
secutity and defence ef the country, 13
expected to function and operate ?

‘With regard to the inginuation made in
the paper, the Government of India should
have certainly seen thess insinuations also
when they have seeén the press reports,
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it has been specifically siated on the 26th
in the same group of newspapers—the
Ananda Bazar Patrika and the Hindusten
Standard group—and they have specifically
accused the Government as follows: The
India Government however does not waat
any information to leak in the press; all
attempts are being made to throw a curtain
of secrecy over this news.”

About the two arrests that have been
referred to by the hon. Minister. the paper
alleged that the Governments, both the
Central Government and the State Govern-
ment, were rat her unwilling to nstitute a
case agamst anybody. not because of lack
of documents and incriminating evidence.
The real reason is fundamentally different,
The facts in tha possession of the Govern-
ment reveal that more than one person
was implicated m this, not only politicians;
there are Government officers, businessmen
and many people who arc very infiuential
in social life. 1f a prosecution is launched
in a court of law, then the names of many
of these people would be drawn In. [hat
is why neither the Central Government
nor the State Government of West Bengal
were at all enthusiastic to proceed to take
any move mn the matter. The paper has
hinted that the two arrests made wunder
the Maintenance of Internal Secuiity Acl
have been made only as a sop to puble
opinion.

1 he question that naturaly arises 1s this
We all know wn this House, Syed
Badrudduja, a former Member of this hon
House. Sit,1 hold no special briet for
Syed Badrudduja. But he 15 & man
eminent in public lfe, and to put the
record straight, 1 should also mention that
in the last mid-term election, he worked
against me, against my cendidature. But
cven then, there is a thing called natutal
justice, and it must be put on record, 1t
is already on record; it is e historical &t
that Syed Badrudduja wes one of thes®
fow Mustims in this coystry who had the
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courage of convictivn  tv  oppose
Muhammad Ali Jinnah on the Pakistan
issus, who oppused the formation of
Pakistan Statc. He was almost ostracised
by the Muslim community in those days
for having opposed the formation of
Pakistan. Heisnow as the fag end of
his life; he isaged74. He 15 a man
eminent in Public life. If you givc a
stigma like this, and then arrest him, whet
happens 7 Curiously envugh these arrests
have been made under newly passed
internal Security Ordinance. 1 dv not
know why he has been detained only, and
why thc arrests have been Selectivc.

Apart frow the former Cabinet Minister
of the United Front Government, and a
former MP who is now sought to be made
out—Syed Badrudduja—it was also men-
tioncd in newspapers as [ hayc already read
out from the rcport itself, that one former
Congres Deputy Minister was involvcd.

Sccondly, a very senior Government
official —I do not known whether of the
State Government or of the Central
Government was nvolved, There arc
many other important M who, 1t
appears, are involved. In view of the very
serious situation and the serious charges
that have been made, | specifically ask why
these arrests have been made selectively
and why they have been made under the
Maintenance of [nternal Security ordinance
oxcepting that they were acting against
the security of the State, no specific charge
has been laid against them. [ do nol
want to go by press reports, but 1 havea
right to ask of this Government, who iy
the Congress Deputy Minister who was
hanging about the former Congress Chief
Minister, got the jnformation and passed
it on to Pukistan and why that person has
not been arrested? Who is the Government
Official invelved and why has he not been
held? 1t has been reported in the papers
that this dessior camé into the hands of
Government abour 112 months back.

DD.'IM [;U\Gl'ﬂlllmt scri(mw want us to
believe that they were only going by press
reports and this dossier was not actually in
their hands and that the Waest Bengal
Government has acted entirelv on its own?
One of the officials of the Special Branch—
his name has also been mentioned in the
papers—Mr,  Arun  Mukerjee, Deputy
Commissioner in charge of the Special
Branch or Security Intelligence, has speci-
fictlly stated that they have enough evide-
nce to prosecute certain people in court on
the charge of espionage. [T that is so, why
is the Government not gianting clearance
so that at jeast Mr. Sycd Badrudduju can
have the change of clearing his name in
apublic trial? I stand for no spies, If
they arc any spies who act against the
security of the country, let them be han-
ged by all means, but give them a fair
trial. There is such a thing called natural
justice, Thete cannot be anything called
selective justice. When you took the
powers, we knew how they would be used.
These are the first two arrests under the new
detention ordinance. You have to bear in
mind that three by-elections aie in the
offing and another bye-clection was to be
held. It has been publicly alleged that
these airests have been made to influence
publice opinion on the eve of the bye-
election M1. Syed Bandrudduja was likely
contest the bye-election to Parliament
that is ~oon comming. Therefore, 1 ask
the Government, why they should not
immediately start proceedings against
these prople against whom allegations have
been made.,

SHRI1 RAM NIWAS MIRDHA : There
1s no question of government adopting a
causel attitude on this puint, Governnient
thinks this to beof a very serious nature
and it has been dealing with this matter in
a most serious manner. Why 1 mentioned
abuut the press report was because the hon.
Member himself, while calling the attention
of the government, referred to press reports
end as it turned out he himself quoted
exlensively from the press reports, That is
the only reason.
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SHRI TRIDIB CHAUDHUR] ] am  government have seon the press repotts. 1s

not the gevernment, he 1 in the government
When 1 ask him a question he should apswer
1t on the base of fact at his disposal Does
the hon Munister realize that he 1s making
a lsughmmg stock of himself and the govern-
ment

SHRI RAM NIWAS MIRDHA [he
question was bascd ona piess report Since
the bon Member has guoted extensively
from that, I merely said that government
has seen the press report 1do not know
what 15 wrong 1n that 1hen I piocesded to
say what action the Government ot West
has taken in this matter 1 have myself
satd that actrton has becn taken under
the Mauwtance of Internal Security Ordi-
nance, in view of the extraordinary situation
whech the hon Member himself admis
ex1sts 1n that part of the country, I think it
15 paoper use of the Oidinance and the
discretion of the State Government has
been properly exercised

As regards the insinuation that it has
been done in view of some impending by-
elections, well, as a matter of fact, some
by~election or mud-term election 1s always
takung place in the cauntry and if this kind
of plea 1» accepied Ido mot think any
#clion can be taken under this Ordinance

event when there 15 an  extraordinary, situat-
1on

As regards the other point which the
hon Member raised, some Deputy Minister
belonging to the Congress Party being in-
volved m1t, I will refer to & press report
that the Deputy Chief Mimster of West

Bengal has denied that any ex-Congress
Mimster 18 involved in this case

SHRI B K DAS CHOWDHURY
(Coach Bihar) The hon Minuster has tued
his best to give & clear answer to the point
raised Even then I must say that it was not
very nuchclear 1t was specifically stated in
the calling Attention that this news has
appoared 1n the press The hon Muauster
stated m reply 1o Caling Attention that

1t enough * Are we here simply to hesr whyt
the press report? Should the Minister
merely repeat that 7 Should we not kaow
the real facts which are within the know-
ledge of the government ? 1 must say that
this 1s very much reprehensible The facts
s stated very clearly show two things An
€spion age ring has been 1n existence tor a
long ume Immediately aftes the 1963
debacle ansing out of the Chinese aggress-
1on on the NEFA border then Defence Min-
ister adnutted on floor of the Lok Sabha
that there are serious gaps of efficiency in
our intelligence depaitment and ntelhgence
branch  Though both China and Pukistan
arc our neighbouning State, we are not hay
mg good relations with them Yet, our
ntelligence department and mniclhgence
officers did not take so much care to go
In to the entire matter verly seriously when

an espionage ring was functioming for Pak
istan and Cluna

Some hon Membeis seem to be very
much agitated that this 1s being done just
befole the nud-term  elections or the by
tlections 1n West Bengal In the press
report 1t has been stated that these two per
s0ns are Dr Golam Yazdani a former Uni
ted FrongMinister—at that time he bulo
nged to CPM  and shn Badrudduja,
{Intnrruption)

SHRIJYQTIRMOY BOSU (Dssmond
Harbout) Sir, 1 would request you not to
permit hum to make an nmnuatson What
he 15 saying 15 baseless

MR SPEAKER but he did ot object

when the name of a Congress Minister was
mentioned ?

SHR1 JYOTIRMOY BOSU 1! the other
stde s sleeping, why should I worry about it
{imterruptions)

SHRI B K DASCHOWDHURY
Bven during the last election it was menti
onéd that a sum of Rs, 10,000 was given
sdiri® of the palitical elements
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In view of all these facts 1 would like to
know from the Government whether the
Government has got the full report. The
report says that the Government hasglot a
dossier of mot only the persons but the ms-
try and could created against some of the
persons. Some public men and political
party leaders are also involved. Will the
Government be good enough to state
the names of those political

leaders; otherwise, all political party
Leaders mignt be involved. Let it be very
clear and fair. Who are those political
party Leaders; or, should we presume that
some of the political elements I would not
mention the names who aie still think-
ing of and are utilising the position of this
Government, particularly the Primc Mini-
ster, with that of Yahaya Khan in relation
to East Bengal and West Bengal, are also
involved this espionage ring? That also
should be made very much clear.

In some papers it was also mentioned
that the Headquarters of this espionage spy
ring, though apparently from the recent
press reports, it seems is in Calcutta, But 1t
isnot so; 1t is in Delhi. One gentleman,
who used to work as courier in the Pakitan
High Commission 1n Delhi, Mr. Quddus, 1s
in possession of certain incrimunating docu-
ments. Have the Government got this
information and have they referred the
matter to the intelligence branch to ing-
uire against all the persons with whom Mr.
Quddus had a relation ? It will give some
more revealing facts to the Goveinment.

So. I roquest the hon, Minsster to muke
a very beief and frank statement clearly
setting out thenames of those persons,
political party Leaders and political elem-
eats who are involved in this espionage
ring.

Finally, T would also like to know from
the Government whether shis Government
is in touch with the gtate Government of
West Bengal and wheacher they have said
that the Staw Government of West Bengal
aro alfeady coming to the bonclusion that
un open trixt and proceedings will be start-
od vety soon.
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SHRI RAM NIWAS MIRDHA: The
hon. Member, wants to know the names of
persons and political parties who are impli-
cated in this matter, where the hoadquart-
ers of this spy ring are and who the courier
Is.  AllIcansay 15 that is not in the pub-
lic interest 1o disclosed all these facts.

SHI.II SAMAR GUHA (Cuntar) : It 1s
m the interest of the Government, not at
all m the interest of the people and the
:_ncurhy of the nation, not to ginve this
information,

SHR! RAM NIWAS MIRDHA: The
whole matter 1s being investigated by the
West Bengal Government and were in
touch with the West Bengal Government.
All possible dssistance that can be given to
them s being given 1 this  matter,
It would notbe proper that we go
into the various details about names of
persons e, before the investigations
are over.

SHRI DEVINDER SINGH GARCHA
(Ludhiana) : A few daye ago the Minister
of Home Affans made a statcmant in
this House that the situation obtaining on
the borders of Bangal Desh was a very
obnormal one ..nd that the normal ground
rules could not bc obsered. Now we come
on the revelation that we are faced with a
very serious problem of interval security,
that tieachery has seeped up to the very
highest echelones of our nattonal life, of
our body politic as such, [ think, this isa
situation of very gave cmergency. My que
estion or suggestion 1> simply this, Would
the Government have the courage to recog-
nise the situtation as une of grave emer-
gency and declare it as such i all Staies
surround or touch upon Bangla Desh
borders ; or, will it be deterred by the
semantics of parliamentay debate?

SHRI RAM NIWAS MIRDHA :
Government does realise that the situation
;s very serious one and Anyone, who
would be found guilty of treachery to the

country, will Be vary seriously dealt with,
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But we are committed to a parliamen-
tary system of Government and, I think,
we should work it as well as we can, There-
fore, whatever extraordinary measures
would be taken would be limited to whal
is most essential as happened in this case.
It was exactly to meet such situations and
emergencics that this Ordinance was pro-
mulgated. This Ordinance and other legal
powers available to the Government wiil be
used to put down these things.

‘SHR1 INDRAJIT GUPTA (Alipore) :
Sir, T am not much encowaged to ash ques-
tions because it is obvious we are not going
to get any information from the Govern-
ment. 1 think, about 90 per cent or more
of the Call Attention Notices that you con-
sider everyday are based on press reports.
There is no other way by which we can get
information. The hon. Minister is studi-
ously refusing to go beyond anything that
we have seen in the press.

Al T would like to say is this that in
these cases of arrests which have taken
place, cither they have got evidence or they
have not got evidence. | do not think there
can be any third position. If they have not
got any concrele evidence on the basis of
which specific grounds can be given or spa-
cific charges cun be made, then, it means
they have acted only on suspicion. 1In that
case, 1 would say that the use of the Ordi-
nance on the basis of mere suspicion against
prominent public men is something which
is most reprchensible and this method
should never be resoried io.

The Government refuses to give mfor
mation. It mecans the Government is put-
ting a premium on any type of rumour or
speculation or anything which may go on

.in this country. The hon. Minister refuses
to take Parliament into confidence which
means he keeps the doors wide open to any
kind of rumour or speculation regarding
anybody, any person, or any party, that
anybody may choose to indulge in.
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- | cannot forget that Mr. Badrudduja
was put under preventive detention in the
year 1965 also during the Indo-Pakistan
hostilities. At that time, it was not statod
anywherc that he was acrested for, or found
indulging in, any type of espionage activity.
No grounds were giveu at least as fur as we
know. He was kept in deiention for seve-
ral months, and ultimately, he was released
after the hostilities were over. Subsequent
to thal, he again stood for clection and he
came to this House as an elected Member
of this House. He discharged his dutics
here. So, quite obviously, upto that time,
at any rate, neither the Central Govern-
ment nor the State Government, nor any
body e¢lse, had any grounds on which they
could say that Mr. Badrudduja indulged in
cspionage activities.  Yet, some sort of
stimga was a ttached to him. Not enly (o
him. At that time, a very large number of’
persons belonging to the minority commu-
nily were put under preveninc detention
and were subsequently released. They can
say it was @ preventive measure based on
suspicion, based on nothing more than that.
But such is nol the present case.

A story has been made out, at least m
the press, and it is upto the Government
either to deny that story or to corroborslc
that on the basis of whatever evidence they
have in their possession, The story in the
press is that some documents or some
papers in which thc names of certain per-
sons have been found have come into the
possession of the Government and that
these documents were intercepted by ou!
Border Security Force when some person
or persons who were employed in the Paki-
1an Deputy High Commissioner’s Office 10
Calculta- the Deputy IHigh Comusione?
who laler defected to Bangls Deshi—welt
trying to smuggle out papers and documents
to Pakistan, '

‘They were intercepted by the BS.1. and
these papers have come into our possessiof-
Will the lion. Minister at loast rell us Whe"
ther there is any semblarice of truth 1o th!



story and, if so, who are those persons,who
wers trying to sumggle out these things and
who were intercepted by the B.S.F., presu-
mably apprehended by them. They have
not been arrested; they have not been detai-
ned. Who are they? Are they Pakistanis
or are they Indian citizens? We know no-
thing about it. The hon. Minister refuses

tell us anything,

My only point is this, On the face of
it, we can all speculate on many things. 1
am not prepared to accept either of these
versions, [am not prepared to dismiss that
~ anybody cannot be iddulging in espionage
simply because he is a political figure, We
know what has happened in other countries.
We have many famous espionage cases on
jecord, But those cases were all brought
to light, public trials were held on the basis
- of concrete evidence and, either people

were found guilty and convicted or they
were aquitted. Noboly in this country or
-in this House, I am sure, wants that if in
respect of any person. no matter to which
party he belongs and however eminent he
may be in public life, 1t is proved that he is
guilty of espionage. he should be left off.
Nobody wants that. On the face of it,
one can go on speculating. If some
Miinster is involved, whether of the
Congress or of the CPM or some other
party, I am not interested on the face of it.
A minister, presumbaly, by virtue of being
a minister, may have access to certain infor-
mation which may possibly be of some use
to the other side if it is passed. But, T do
not know about it.

Here, Mr. Badrudduja was not a Minister.
He was a very ordinary humble sort of per-
son leading a very modest sort of life.
What possible access could he have to
such  top-secret  files and f(op secret
information which would be of value
tothe Pakistanis? We can go on spe-
culating anything and we can go on talking
things like that. But I want to ask the
Government whether they have got any evi-
dence or not. If they have not got evidence,

il they are proceeding only on the basis of
suspicion, then they will lay themselves
open (o the charge which has been hurled
here, that this is a matter of vindictiveness,
political motivation etc. elc.

If they have got evidence, we hope, they
will tell us that the necessary process of
open trial will be gone through, that they
will take action in a court of law and that a
proper (rial would be held so that these
people have got a fair chance to defend
themselves. If they are guilty that can be
proved only on the basis of concrete evi-

dence, not otherwise.

SHRI RAM NIWAS MIRDHA : The
State Government has taken action under
the Maintenance of Internal Security Ordi-
nance, which also provides a cerfain proce-
dure for dealing with such matters. Whatever
allegations the State Government have
would have to be conveyed to the detenues
within five days. Then there is a procedure
in the Ordnance for bringing up that matter
before a 3 man Advisory Committee which
would consist of High Court judges or
persons of that status' Therefore, it is not
irue to cay that things are done in an
arbitrary manner.

It is true that extaordinary situation--as
the present one—need extraordinary legisla-
tion of the type that has just been enncted,
Bui care is taken 1o see that necessary
safeguards are provided at every stage and
protection given to the persons concerned
as the law would permit.

About the holding of an open trial, it is
too early to say what the State Government
would do in the matter. They are still
investigating the whole thing and if their
investigation reaches a certain stage, a
regular case would be filed and prosecution
launched, I think the State Government
would do that when they reach that
stage. But, at this stage, it is too early to
say what action will be taken with respect
to this matter,
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SHRI SAMAR GUHA : We would like
to know why the Government have taken
& hush-hush attitude in regard to a serious
matter which opens them up seriously to
the criticism that has been offered that
they have acted with political motive and in
a vindiclive manner against some political
leaders and some political parties. This 18
what one would think unless the Govern-
ment come forward with the full story and
with the foll seized documents which they
have in their possession in regard to the
activities of the Pakistani espionage ring.

The hon. Minister stated that it is not
in the ‘public interest® that he should
disclose the facts found in those seized
documents. Ido not understand how this
public interest come in. In the press report
names have been mentioned. Tt involves
the integrity of Congress, CPM and other
parties t00. A number of top leaders,
political leaders, figure in regard to thi
Pakistani spy-ring.

Also, it has categorically mentioned the
names; of conrse, 1t does not mention the
name but refers 10 one lournlist. It has also
mentioned about a few top officials. The
integrity of the pohtical lcaders, political
partjes, a journalist and also a few top
nfficials is seriously involved. Is that not a
matter of public importance ?

Secondly, in view of tae fact that mn
the eastern region of India today, & serious
situation is developing and every day the
Pakistani spy-rings are operating and they
are being armrested, is it not also in the
interests of the nation that the functioning
of thuse two parties and those political
leaders who are supposed to have been
involved in.the activities of Pakistan espio-
nage should come to the limelight so that
the people may know 7

{ am very sorry to note thar secretary of
the Communist Marxist Party has said that
this is a sorid conspirscy to terrorise the
people of the minority community. To me,
any person who is involved in espionage
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activity or spying against his own nation
does not belong to any community or 10
any political party, Helisa traitor, Heis &
spy and he siouid be treated as such.

No political party or no community has
any relevence to this question of a minority
community or majority community being
involved as such, But if Government kecp
it hush-hush. then, naturally, the other
parties will 1ake advantage of it and criticise
them and say Government want (o take
political advantage out of this,

The whole matter is an alarming comm-
entary on the inefficiency of our intelligence
working in the eastren region, because this
espionage ring has been operating there
for the last five years, but they could not
unearth even a little bit of it. Even now,
they have not unearthed those documents
but only the border security force people
have done that job for the intelligence,

Agamn, as regards the Cabinet Minister
of the UF Government, Mr. Ya.zdn.m.
he was in charge of pass-ports and issuing
visas for Pakistani nationals, It has appear-
ed in many papers in West Bengal that Mr
Yazdani, violating the Central rules, was
issuing & number of viwas to Pakista
\nfiltrators 1o moves about i West Bengal
and to go toany place whatsoever. These
reports appeared two years before in any
papers. Iwant to know from Government
why they have not taken...

SHRI JYOTIRMOY BOSU ! on & point
of order the hon. Member has mentioned
the name ofa former Minister of UF
Government, He is not here to defend him,
self. So how can be mention his nam¢
here 7...... (interryptions)

Mr. SPEAKER : ]am not allowing any
points of order, The hon. Member is only
repeating what has appearcd in the papers,

MRIIWHOYDOSU:WGW“
aboat this Member, We kuow how he is
2 CIA agentt... .. (Interruptions)
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SHRI C M STEPHEN (Muvattupuzha)
These people are trators and they shonld
be dealt with as such (Interruptions)

SHRI JYOTIRMOY BOSUI
marks should be expunged

those

MR SPEAKFR Why should thev bhe
expunged ’

SHRT P R DAS MUNSI (Calcutta
south) They ate trymg to protect the tial
tors Why should anvone object to that ?

SHRI SAMAR GUHA Shn lvotirmoy
Basu has got elected for a second time, and
he should now fecl tired ol repeating the
accusations of ClA agent

MR SPEAKIR  May | request the
hon Member (o conclude and ool down
also ?

SHRI JYOTIRMOY BOSU  Are you
going to allow anyone here to malign some
body who has been detained for the political
interest, and especially a forme: Mimster *
The hon Membe: has no right to do that
How can he be allowed on the flows of the
Hovse to mahgn a person who s not here
to defend himsIf, a man who has function-
ed as & minisier ?

MR SPFAKFR I am not allowing
him Bo, why should he get upand
inferrapt ?

SHRI KRISHNA MLNON (Tr vendiam)

Anyhow, he lis smd 1t all the same

SHRI SAMAR GUHA  lhese reports
apreared in many papers in West Bengal
Iwant to know from Government why
they did not nrervene in the matter and
take steps If thay had found that the
reports  appearing m the papers woie
wrong naturally those Minsters against
whom accusations were levelled could have
been absolved
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But no contradiction has come from any
quarter Govunment also did not take
action

It will be absolutely wrong on the part
of Government to use the Mamtenance of
Secunity Act tw imprison & person charged
with such grave charges as those of espion-
age [ wantto know whether Government
will without delay bring those persons who
have heen arrested public trial

Thirdly the Deputy Chiel Mimister
of West Bengal  has mentioned at a press
conference yesterday that nvestigations
against 7 other pursons are also conuinuing
It s also in the interest of the country
that he should disclose the name of these 7
purson as nho the names of those political
pailies dgainst accusations have been made
In addition, he should also disulose the
names ol the journalists and top officials
implicated n this

I want to ask whether Government will
repeal the samie thing which they did during
the time of the India Cnina war when they
refused to disdlose the names of those
person who were having account m the
Bank ol China whose names have not even
today been published Arc Government
gomg 1o publish the name of those person
mnvolved in this espionage ring caught for
workmg for Pakistan ? Also are Govern-
ment gomg o overhaul the whole intelige-
nee service in West Bengal and other eastern

regions of India *

SHRI RAM NIWAS MIRDHA The
hon member has raised a number ol pomts
and made 8 number of observations He
seys that our intclligence services 1 Bangal
should be strengthened and should be made
to mquire into these things [t 1s exactly
becamne our intelligence has been working
in an effective way that these things have
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{Shri Ram Niwas Mirdha]
come to hght and have come to aslage
where a definite investigation could be
commected and aclion taken

SHRI SAMAR GUHA : The BSF found
this out, not the, Intelligence

SHRI RAM NIWAS MIRDHA The
hon Member mentioned about several items
of news which have appeared in this press
and asked why Government have not denied
them 1f he expect Government to deny
or accept all or most of them, I think it
15 not possible to do so All these matters
are under investigation by the State Govern-
ment They have just taken certain steps
they are still delving mto the maiter na
serious way, 1f more things come to hght
definuely action will be taken

1 would certanly appeal to the hon
member not to bring in polilical moiives or
communal considerations In a siuation
hhke thus I think 11 18 very improper 1o say
that these gentlemen have been arrestad
hecause they belong to a minority commun-
ity The question 13 one of national secunity
and (o brmg m a communal element m an
imporiant and delicate matter hke this 15
not at all defitting the dignity of the House
or that of the hon member

12 43 Fms

PAPER LAID ON THE TABLF

RFVIFW AND REPORI OF 1HE RPHABILI-
TATION INDUSTRIES CORPORATION

LmvrTen, CaLCUITA

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI BALGOVIND
VERMA) On behalf of Shri Kindailker,
1 beg tolay on the table a copy each of
the followng papers (Hindi and Enghs
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versions) under subsgsction (1) of section
619A of the companies Act, 1956

(1) Review by the Government no the
working of the Rehabilitation Indust-
ries Corporation Limytedd, Calcutts,
for the year 1969-70

(2) Annusl Riport of the Rehabilitation
Industries  Corporation Limited,
Calcutta for the year 1969-70 along
with the Audited Account and the
comments of the Comptroller and
Auditor General thereon

| Placed in 1 sbrary See No 1T-287171)

Frriiuser (CoNTROL) AMENDMENT OQRDFR

TH} MINISTER OF STATF IN THF
MINISTRY OF AGRICULTURE (SHR1
ANNASAHER P SHINDF) I begto lay
on the Thale acopy of the Fertiliser
(Control) Amendment Order, 1971 (Hind
and bnglish versions) published in Noufi
cation No G SR 690 m Gazette of India
dated the 12th May, 197} under wnb
section (6) of section 3  of the Essential
Commodines Act 1955 |Plared in the Tib

rary See Na 288(71]

Deilhi, Meerut and Bulandshahar
Milk and Milk Product Control Order

THE MINISTER OF STATL IN THP
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) 1beg to lay on the table
a copy of Deiln, Meerut and Bulandshahr
Milk and Milk Product Comtrol Ordet,
1971, (Hind1 and English versions)publishep
in Notification No S O 1911 = Gazette
of India dated the Hd May, 1971 under
sub-section (6) of section 3 of the Essential
Commodities Act, 1955 [Placed in Librar)
See Mo LT 189(71)
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12 44 Hrs.

ELECTION TO COMMITTEE
NATIONAL FOOD AND AGRICUL-
TURE ORGANISATION LIAISON

COMMITTEE

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) I beg to move

“That m pursuance of the Mimstry of
Food Agriculture, Community Develop-
ment and Cooperation Resolution No
F 10-1/165-FAIT, dated the 9th Septem-
ber 1966, the members of this House
do proceed to elect, m such manner
as the Speaker may direct, four members

from among themselves to seive as
members of the National Food and

Agriculture Organisation, Liaison Com
muttee for a term of three years, subject
to the other provisions of the sad

Resolution™

MR SPEAKER The question 1s
* That in pursuance of the Mimstry of
Food, Agriculture, Community Develop-
ment and Cooperation Resolution
No F 10-1/65-FAIT, dated the 9th
September, 1966, the members of this
House do proceed to elect, in such

manner as the Speaker may direct, four
members from among themselves to
serve as members ol the National Food
and Agricultare Organnation Liaison
Commuttee fora term of three years,
subject to the other provisions of the
said Resolution™

The Mocion was Adopred
12 45Hrs

BENGAL FINANCE (SALES TAX)
(DELHI VALIDATION OF APPOINT-
MENTS AND PROCEEDINGS) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI KR
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GANESH) 1beg w0 move for leave to
introduce 4 Bill to vahdate appont-
ments  of certain  officers under the
Bengal Fmance (Sales Tax) Act, 1941,
asimm force in the Union ternitory of
Delht andto  vahidate proceedings taken
by such ofhicers under that Act and the
Central Sales Aot, 1956

MR SPEAKER The question 18:
“That leave be granted to introduce &
Bill to validate appomtements of certain
officers under the Bengal Finance
(Sales Tax) Act, 1941,as in force in the
Unwon territory of Delhi and to validste
proceedings taken by such officers under
that Act and the Central Sales Tax Act,
1956 *

The Motion was Adopred

SHRI K R GANLESH I .ntroduce the
ball

STATEMENT RC BFNGAL FINANCE
(SAL LS TAX) (DLLHI VALIDATION OF
APPOINTMENTS AND PROCEEDINGS
ORDINANCE)

THE MINISTER OF STATEIN
1HE MINISTRY OF FINANCE (SHRI
KR GANESH) I beg to lay on
the Table an explanatory  state-
ment (Hindiand Fnglish veruons) giv-
ing reasons for immediate legislation
by the Bengal Finance (Sales Tax),
(Delm Valdation of Appomtments and
Prowedings) Ordinance, 1971, as
required under rule 71 (1) of the Rules
of procedure and Conduct of Business
in Lok Sabha [Placed in Library See

No LT 290/71 ]

“Published m the Gazet to of India_ Fxtraordinary Part Il Section 2 dated 36N
tintroduced with the recommendation of the President
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12.46 Hrs. across the border, there iy rwed for

MAINTENANCE OF INTERNAL
SECURITY BILL*

THE MINISTER OF STATE'IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): 1 beg to move for leave to
introduce a Bill to provide for detention in
gertain cases for the purpose of maintenance
of internal security and matters connected
therowith.

MR. SPEAKER: Motion moved:

“That leave be granted to introduce a
Bill to provide for detention in certain cases
for the purpose of maintenance of internal
security and matters connected there with."

Three Members have given notice to oppose
it, Shri Banerjee, Shri Jagannathrao Joshi
and Shri Jyotirmoy Bosu.

SHRI S. M. BANERJEE (Kanpur) : I
rise to oppose this Bill which, n my
opinion, is a carbon copy of the preventive
Detention Act with certain more harsh
provisions and is therefore worse than that.
It is & sad commentary on our parliamen-
tary democracy that even after their massive
victory in the elections where the people
ungrudgingly voted for the presont
ruling party under the leadershup of
Mrs. Gandhi, thy have to come with
such a black Ordinance.

My objection is on thres counts. The
first is that the Ordinance was promul-
gated on Tth May, 1971, when it was
known to cvery one of us, including the
Councll of Ministers and the Prime
Minister, that both Houses of Parlia-
ment were meeting on 24th May, 1971. The
Siatement of Objects and Reasons of
the Bill says:

“In view of the prevailing situation
in the country and the developments

urgent and effective preventive action

in the interests of national security.”

Sub-clause (2) of Clause 1 of the Bill
says:

‘It extends to the whole of India except
the State of Jammu and Kashmir.”

This is discrimination and the Con-
stitution never allows discriminations
between man and man, between people of
one State and another. It is something
extraordinary and passes my comprehension
that in the State of Jammu and Kashmir,
which is so near Pakistan and where spies
enjoy immunity, people cannot be arrested
under this Act or Ordinance, becamse it
is not extended to the State of Jammu and
Kashmir, but somebody in Kanyakumari
can be artrested, as if spies go only to
Kanyakumvri and they do not go to
Kashmir. Secondly, the provisions of
the Bil] violate article 19 of the
Constitution  relating to freedom of
speech and expession. Clause 3 of the
Bill reads:

*(1) The Central Government or the
State Government may —

(a) if satisfied with respect to any person
(including a foreigner) that with a view
to preventing him from acting in any
manner prejudicial to —

(i) the defence of Indis, the relations
of India with foreign powers, or the
security of Indis, or

(ii) the security of the Stateor the
maintenance of public order, or

(iii) the maintenance bf supplics and
seryices essential to the community, oF

(b) if satisfied with respect to any foreig-
ner that with a view to regulating his
continued

N

“Published in the Gazette of India Extraordinary Part 11, Section 2, dated 3-6-71.
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“presenice in India or with a view to
making arrangements for his expulsion
from India, .

““it i3 necessary so to do, make an order
directing that such person be detained.”

The hon. Minister said that an oppor-
tunity will be given to the person detained,
but Clause 8 says :

“When & person is detained In pur-
suance of a detention order, the
authority making the order shall, as soon
as may be, but ordinarily not later than
five days and in ‘exceptional! circum-
stances and for reasons 1o be recorded in
writing, not later than fifteen days, from
the date of detention, communicate to
him the grounds on which the order
has been made and shall afford him the
earliest opportunity of making a repres-
entation against the order to the appro-
priate Government *'

There is a further provision made .

{2) Nothing in sub-section (1) shall
require the authority to disclose facts
which it considers to be against the
public interest to disclose.”

The grounds will not be disclosed if
they think that it s in the public interest
to do so.,The person concerned will have to

totin the jail for months together before
he is introduced before the court

It has been said that forsign spies and
agents who enter our country should be
punisted., Is there no provision inour
various Acts to runish such people® Then
egain, how are we todo it in Kashmir ?
The tragic part of the store is thateven
after the promulgation of this, there arc
people who are constantly abusing national
policies and there are people working as
spies, peaple who arefspreading communal
batred, In Caloutta even today Mr. Mehdi
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Mahsud as Deputy High Commissioner of
Pakistan is moving from street to street
and from village to village, preaching com-
munal hatred but he has not been arrested,
This Is brought in to take political venge-
ance agrinst some political parties who are
their opponents In il fairness, in the name
of rarhamentary democracy,equity and jus-
tice, this should ke withdrawn, Otherwise
the impression will gain in the country
that though the Government has massive
majority 1n Parhament, it wants to rule
the country with certain hlack Acts. 1
oppose this Bill lock, siock and barrel.

ot T T et (ST ¢
weaer wveg, ¥ ww fam w swrifew
vaeqr ¥ e s § g &t gr
graga @ Td woAAw g
oft At & ggrax @ & sfw
gfam ¥ off @aerar & § ST A8
FoTTIeTa & | AT ¥ EWRT IIEN
aagﬁﬁfmmmmwmwﬁa
qEr qew W w@w (@ W) @
yrwaam vey arfy o w@ &
fau ARt g, ¥aw gy vy ¥ fq R
feg ey e fr war & fag & W@
st o @ ¢ 1 frgt AR W W
GO FT agHG A97 [T 97§ T
faret aTe AFY FY T AT WX TH G
mar ) e v fogd 14 W@y ¥
it o @ forwa o wf & freey
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Foar AR @1 W T FETCH
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qf ¥ O &% 37 ¥ T AAT
aeft o wfeT s P gTE A
mmz......
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SHRI JROTIRMOY BOSU (Diamond
Harbour) * 1 oppose this measure, on legi-
slative incompetence, and I want to oppose
the Bill totally  Thus ordinance was hurr-
edly brought into existence I call 1t & law~
less law : just when & knock at the door of
Parnament was heard, they tried to pass
it m thet month when wo sat may be for 10
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days After that they vould not wailt, and
they brought m the ordidance, because they
had some political mission m their min‘s
to further their own political purpose,
They want tocreatea real d otatorship in
this counitry  So, they are steadily moving
towards it

What about the PDA ? It was enacted
sometime ago They have detainad no less
than 3,000 persons i West Bengal alone
and most of them are political workers
beloning to the Congress-opposed forces
In one case, I am & member of the Govern-
ing body of this cancer hospital , the Can-
cer Research Institute They had arrested
three persons in Chandanpagar 1saw Mr

Mirdha and 1 showed him the original docu-
ments The chargesheet said that those
sons gheraoed the Director, threatened to
stab him and beat him up Asa Member
of the Governing Body, I asked for a report
form the Director m writing, and the Dirce-
tor gave In wnting saying that these pei-
sons newer came near him, never threate
ned him and never tried to beat him or
stab him or shoot him The whole thing
was absolutely a stringof lies So, this 1
how they are bringing in thess summary
laws

Now, Mr Nanda's Whate Paper It was
a mockery , 1t s stll a joke, The Whiic
Paper of Mr Nanda 1n 1965 did what 7
With one stroke of the pen, 8,000 persons
belonging to the munority community weic
put behund the bars, and by another stroke
of the ren afier a few months, thesame
8,000 people were released without any-
thing being stated about their gult or mno-
cence Them, m 1962, 3,000 people,
wor kers—

MR. SPEAKER  You can make those
points 1n your speech later, Not now

SHRI JYOTIRMOY BOSU Syed
Badrudduja had been detamed four time®
before that (mterruption) It 18 yust for®
political purpose
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MR. BPEAKER : I mequest you not to
80 into such details. You will bave your
time at the appropriste time. You can
mow raise only the question of legisiative
ocompetence or ofherwise,

SHRI IYOTIRMOY BOSU : T am just
finishing. (Imterruprion) 1want the Govern-
ment to withdraw this Bdl.  You gave
Shri Bancrjee seven to cight minytes, You
give me the same time. (Interruption)

MR. SPEAKER: But you must be
relevant,

SHRI JYOTIRMOY BOSU - Yes, Sir.
Let not my friends opposite get provoked.
This is all politically motivated. Mr.
Badrudduja told me that he was offered a
Governorship and then a Cabinet position
by Shri Siddhartha Shahkar Ray and Shr
Atulya Ghosh who went to him, He dech-
ned This has been the complaint against
him. ‘The whole thing is politically moti-
vated. (Interruption)

I will show you that there are ample
provisions in the emsting Act. Sir, you
are a lawyer. You understand the law
much better than 1 do, Iwish to draw
your attention to the Official Secrets Act,
1923. T want to draw the attention of the
Ministers also ; if they will kindly read
section 3 at page 3 of the Act, they will
find that It gives thetn powers to impose an
imprisonmerit Yor fourteen years in certain
cases. That being the case, why do you
want to bring in alaw to put the people
behind the bars for just one year at the
most ? T will read the relevant section—
section 3 (1):

“If any person for any purpose preju-
dicial to the safety or interests of the
State—

(a) approaches, inspects, passes over
' or 1s in €hé viclity of, of enters, any

prchfblu‘tﬂﬂk‘w N
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(b) makes and skeich, plan, moded, or
note which 15 calculated to be or might
be or is intended to be, directly or indi-
rectly, useful to an enemy ; or

13.00 Hrs,

MR. SPEAKER : All this is not rele-
vant at this stage.

SHRI JYOTIRMOY BOSU: Then,
shall T continue after lunch, because I will
take some tme. I want to quote from the
Act, the ordinance, the Bilf and other law
books to estalish that there are enough pro-
visions existing at the moment and bring-
ing a Bill of this nature is unntcessary,
unless they have some political motive in
mmd. There is noneed to introduce this
Bill.

SHRIT INDRAJIT GUPTA (Alipore) :
Let him say that he is prepared to withdraw
the Bill.

MR. SPEAKER : I want to finish this
before lunch. How much more time does
he want ?

SHRI JYOTIRMOY BOSU: About ten
minutes

“(c) obtains, collects, records, or
communicates to any other person any
secret-official code or pass woed, or any
sketch, plan, model, article, or not or
other documenit or information which
18 calculated to be or might be or is
intended to be directly or indirectly,
useful to an enemy or which felates
toa matier the disclosure of which
is likely to affect the wmeisntylg.nd
integrity of India, the security of the
State or friendly relations with foreign
States;

he shall be punishable with impﬁscn
ment for a term which may q:lo\sd
wlm-o the pffences committed in uu-
tion to mywork of defence, ;runl.l
naval, military 6r alr force estabifshinent



203 Maintensnce of JUNE $
or station, mine, minefieid, factory,
dockyard, camp, ship or aircraft
or otherwise in relation to the naval,
military or air force affairs of Govern-
ment or in relation to any secret official
code, to fourteen years and in other
cases to three years "

Under this ordinange, the punishment
is not exceeding one year

*“(4) In any proceedings against a
person for an offence under section 3,
the fact that he has been in communica-
tion with, or attempted to communicate
with, a foreign agent, whether within
or without India shall be relevant for
the purpose of proving that he has,
for a purpose prejudicial to the safety
or interests of the State, obtamed or
attempted to obtamn information which
is calculated to be or mught be or s
intended to be direct'v or indirectly,
useful to an enemy "

This 18 a blanket Act There 1s no lack
of power If you go to the Indian Penal
Code, there are other blenket provisions
contained In sections 1204, 120B, and
121  Is it not cnough ?

Why 18 1t that they are bringing an
ordinance ' I will read out what the
ordinance says This was 1ssued on 7th
May I ook at page 130, para 8 (2) It says

“Nothing i sub-section (1) shall
require the authonty to disclose facts
which it considers to be aganst the
public interest to disclose

Arowe talking about democracy,
natural justice, and not giving summary
powers to poople who are almost fascist
in charactér ? At the same time, you are
bringing & legslation of thia sort so that
you can arrest & person without disclosing
to him even the reason for which he is
being taken to custody In the Bill also the
same provision has been kept.
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This 18 a clear cuse where the Congress
Government, taking advantage of its being
1n power at the Centre, 18 misusmg the
power that it is enjoying in every sphere
of ife They are trying to deprive even the
common man, the working class people
who are opposed to the Congress Party,
their ¢clementary rights They are making
use of the offictal machinery for the
purpose of furthering their party cause
They are depriving the people of thelr
mmimun human liberties

Take the case of Dr Golam Yazdam
and Shn Badrudduja A lot of temptations
were offered to them They refused to join
and serve the Congress Party That is why
they have been taken mto custedy The
Deputy Chief Minister repeatedly kept
saying for 15 days “‘we shall prosecute
them" Shri Nahar, the former Hmndu
Mahasabite, said ‘““we shall prosecute
them ™ Yet, they were taken into custody
under the Maintenance of Internal Security
Ordinance Why not under the ordinary
law of the land ! If you have got any
evidence in haend you could have done
that Then we would have welcomed that
We challenge you, go to a court of law,
produce all the evidence and prove that
they have béen dommg what you say they
are doing, otherwise, withdraw all such
charges

Finally, I would appeal to the govern-
ment through your good offices that this
sort of Bill should not be presented before
the House They should withdrawit |
oppose the Bill lock, stock and barrel

SHRIK C PANT This s not the
occassion for a full-dress debate There
fore, I would not like to touch on all the
pomts that have been rawsed But the
Statement  of objects and Reasons clearly
states

SHRIJYOTIRMOY BOSU We will
not be s party to this optrage 8o, we ar¢
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all walking out
your hypocrisy

Shame on you, shame on
(interruptions)

SHRIK C PANT He should have
the courtesy to hear me beforg he goes out
I will deal with his point He must wart
Ul I fimshto know whether I am with-
drawing the measure

SHRI JYOTIRMOY BQSU  Are you
withdrawing the Bill?

SHRI K C PANT You must histen
to me to know that How can you walk
out before you have even heard me? You
have made the position nidiculous How
can [ help you? Yon have not heard me ,
(Interruptions)

Shri Jyotirmoy Bosu and some other hon
Members then left the House

SHRJ K C PANT ] am surprised at
this behaviour  They wanted to make
specches 1n order to persuade me to with-
draw the measure Now they are not pre-
pared to hear mc to know whether [ am
withdrawing it or not

As I was saying, the Statement of Ob-
jects and Reasons states clearly why such
a measure 18 necessary in view of the pre-
vailing srtuation n the country

MR SPFAKER Whom are you going
to convince?

SHRIK C PANT [ am saying u for
the purpose of record. The Statement of
Objects and Reasons says

““In view of the prevailing situation
1n the country and the development
across the borde:, there is need for
urgent and effective preventive
action n the interest of national
secunity It 1s, therefore, consi-
dered esscntial to have powers of
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preventive detention to deal effecta-
vely with threats to the defence of
India and to the security of India,
especislly from external sources and
espionage activities of foreign agents
Since the existing laws available to
deal with the situation have not
been found to be adequate, the
Maintenance of Internal Securty
Ordinance, 1971, has been promul-
gated It is mow proposed to re-
place the Ordinance by an Act "

My hon. friend, Shri Jyotirmoy Bosu,
cited certain laws T have not gotall the
laws he has cited but the position
briefly Is that those laws come mto effect
after the commission of an offence whereas
this Is a preventive measuic There 15 a
basic difference between the two

My hon friend, Shr Tridib Chaudhurs,
has walked out carlier today in the course
of the calling attention notice He used
some phrases whichI jotted down He
said that we are living 1n troubled times,
that the question of the stcurity of the cou-
niry was involved, that any moment aggres-
sion could take place, that the Central
Government 1s charged with the securny
and defunce of Ul ¢ cc untry, that we should
not be complacent and asked why arrests
were not made under the MIS Ordnance
That 18 impheation of what he said  And
now lc Fas walked out along with them !
Iam swprised that, after describing the
situation 1n such alarming terms in order
to have a dig at the Government, when
this situation faces the country and must
take steps, he has chosen to walk out

Another point was made that this Bill
does not apply to Jammu and Kashmur
when an extraordnary situation—so my
hon friend sasd—exists The sumple pomt
1s that the Bill does not apply 1o the State
of Jammu and Kashmir because the rele-
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vant entries in Lists T and IIT are not appli-
cabl= to Jammy and Kashmir. Parlia-
ment is not, therefore, competent to legis-
late on this subject. That State has a sepa-
rate law on this subject enacted under the
Constitution of Jammu and Kashmir.
That is position with regard to Jammu and
Kashmir.

My hon. friends, Shri S. M. Banerjee
and Shri Joshi, in referring to Jammu and
Kashmir indirectly admitted that the situa-
tion there was grave and that it would have
been good if this Bill could have been exte-
nded to Jammu and Kashmir. That is the
logic of what they said, They said that spi-
es could not be arrested in Jammu and
Kashmir without this. That is not a fact.
But the fact is that they expressed their
anxiety that a situation exists in which
this Bill could be justified. I take it as
their indirect support for this Bill.

I would not go into the other points
because my hon. friends are not here but
I was surprised to hear Shri Jagannathrao
Joshi ask us whether any trouble; kya apati
a gai hai ? Weare every day debating in
this House the extraordinary situation.

MR. SPEAKER: [ Directed them to
raise objections on legislative competence or
on certain constitutional provisions. As
for the other facts mentioned, they can be
replied to in the debate.

SHRI SEZHIYAN (Kumbakonam):
They can oppose the introduction of the
Bill even without those’points. The Rules
of Procedure that they can oppose
other grounds also.

it on

MR. SPEAKER: On certain earlier
observations we are basing this. As far
as the details are concerned, they could
wait for the consideration of Bill.

SHRI K. C. PANT: All right, Sir. 1
will not reply to the other points but I
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will merely say that I do want to state that
the insinuation or the charge that it has
been-brought to crush Opposition parties,
is really most extraordinary and is farthest
from the truth that any charge can be. It
is because of the situation in the country
that this has been brought forward.
I can say that we shall use this only when
it is absolutely necessary to do so.

‘Finally, Shri Jyotirmoy Bosu is not
here. I am glade thet he has developed a
very deep loyalty for democratic values.
He has expressed his sorrow that this will
give an opportunity for the Government to
deny some of the citizens of this country
their liberty. AIllI say is that we stop at
liberty; I am not sure if his party would
stop at liberty. They do not seem to res-
pect even the life of citizens who oppose
them,

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to provide for detention ir} cer-
tain cases for the purpose of mainte-
nance of internal security and matters
connected therewith,”

The Motion was Adopted.

SHRI K. C. PANT : I introduce the
Bill.

STATEMENT RE - MATNTENANCE OF

INTERNAL SECURITY ORDINANCE

THE MINISTER OF STATE IN THE
~MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Ibeg to lay on the Table
an explanatory statement (Hindi and
English versions) giving reasons for imme-
diate legislation by the Maintenance of

Internal Security Ordinance, 1971, as B
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sequired under rule 71(1) of the Rules of
Procedure and Conduct of Business in Lok
Sabha. [Placed in Library. See. No. LT—
291/71)

MR. SPEAKER : We will resume fur-
ther discussion on General Budget after
lunch. The House stands adjourned for
lunch 10 meet again at 2.15 P.M.

13. 16 Hrs.

THE LOK SABHA ADJOURNED FOR
LUNCH TILL FIFTEEN MINUTES
PAST FOURTEEN OF THE CLOCK

The Lok Sabha re-assembled after Lunch
at cighteen minutes past Fourteen of the
Clock

(Mr. Deputy-Speaker in the Chair)

GENERAL BUDGET, 1971-72—GENERAL
DISCUSSION—Contd.

MR. DEPUTY SPEAKER : ShriR.D.
Bhandare to continue his speech.

SHRI R. D. BHANDARE (Bombay
Central) : Mr. Deputy-Speaker, Sir, yester-
day, when I started specaking, I was try-
ing to emphasise as to how the Finance
Minister has tried to explain the new ori-
entation of policy. After going through the
Budget, we come to the conclusion that he
has tried to glve new direction and new
dimension to the economic policies of the
mm‘wn

When the Budget was presented to this
House, all sorts of criticisms were made,
Some of the hon. Members said that the
gap between promises and performance
has widened. Some of them have gone to
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the extent of saying that by thess Budget
proposals presented to the house, the Con-
gress party has given a go-by to Socialism
and ‘Garibi-hatao’. But Iam not dealing
and I shall not deal with the cheap criticism
that has been levelled. I shall take note
of some other important criticisms which
have been levelled and more especially the
criticism levelled by Shri Samar Mukherjes,
while speaking yesterday in this houss,

He said, and the majority of his school
of thought maintain, that the Budget
sumply distributes poverty and rich and
monopoly 1nterests have not been touched
in this Budget. That is the first point
they made.

The Second type of criticism that was
offered was that the Budget distributes
poverty and that the poor and the middle
classes arc taxed to the breakmg-point,

I shall deal with these two types of
Criticisms presently.

Let us see the first point whether the
richer classes have been touched or not,
When we talk of the richer classes, two
types of taxes have to be taken into consi-
deration; one 1s the corporate tax and the
second 1S the personal income-tax which
has been levied on individuals, Now,
the budget for 1971-72 proposes certain
changes 1n relatton to (1) moome from
priority industries, (1) long term capital
gans, and (ii1) surlax. There are some
changes sought to be made by certain pro-
posals in the budget. Among the structu-
ral changes which were made to achieve
the objective and which affcct taxation of
corporate incomes, the following are more
important. The first is the exclusion of
debentures and long-term borrowing from
the capital base forthe purpose of tax
holidsy exemption. This tax holidey
exemption has been to some extent given
up. Sccondly, the deductible amount of
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sxpenditure on payment of saiaries and
perquisites to directors and other emplo-

yees gotting more than Ry, 5,000 salary and
Rs 1,000 perquisites has been put & Limit
to. The third 1s that the hmit over daily
allowances of employees while on tour, for
the purpose of computing business profits,
ts also being taken into consideration
The revised limits of daily allowance will
bo Rs. B0 per day in the case of an emp-
loyee drawing Rs 1,000 pm and Rs 40
per day In the case of other employees,
except in cities like Bombay, Calcutta and
Delhi, the hmit s Rs 120 in the case of
directors drawing Rs 1,000 and Rs 60 per
day for the others The fourth s that the
withdrawal of development rebate after
three years’ notice perlod has also been
introduced, that is to say, from 1st June,
1974, the development rebate will be with-
drawn

Apart from these four proposalsin the
present budget, the proposals of the Finan-
ce Act of 1970 had also made certain struc-
tural changes, the result of which brought
the following changes Firstly, the rate of
development robate on new machinery and
plant came down with offect from 1st April,
1970 on priority industries from 35 to 25
per cent and on the other industries from
20 per centto 15 percent The second 13
that the provision for granting tax credit
certificates granted on their manufacture
income and also central excise duty lapsed
from the accounting year of 1970-71 Third-
fy, in computing the taxable profits, no
reduction 18 now allowed for the enitertamn-
ment expenditure inourred in India or the
expenditure on muintaming guest-houses.

What is the result of these structural
changes 7 The result of these structural
changes will be summarised In the follow-
ing form The period of stagnation in
yield of revenue from corporate tax has
now virtually passed, as will be evident
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from the following siatisities of volieotions
under the hoad doring the past tén pears.
1 meed not bother the House by reading
the figures for all the years, but I shall
start withc 1968-69 The base has been
widened in 1968-69 and the collections were
Rs 299 crores. In 1969-70, st was Rs 353 39
Grores, in 1970-71, it was Rs 382, 21 crores,
andin 1971-72 budget, 1t 18 estimated to
be Rs 395 crores

S0 my hon friend will notice that we
have taxed the corporate sector and the
base of the taxation has widened from year
to year

My hon friend also said that the richer
and monopoly classes have not been tou-
ched 1 have dealt with corporate tax I
shall now deal with taxation of personal
mcomes I shall not take much time on
this  Itis proposed to increase the sui-
charge on income-tax from 10 to 15pe
cent on incomes exceeding Rs 15,000, and
then there s the tapering arrangement
Secondly, regarding wealth tax on wndivi-
duals and HUFs, it 18 proposed to raise
the 1ates particularly on net wealth in ex-
cess of Rs 15 lakhs Thus even the indivi-
duals and HUF have not been left out

Thurdly, the rich farmers are touched, they
are now Ifble to pay excise duty on the
purchase of tractors  Therefore, none
shouid conclude that we have not touched
the richer classes.

Criticism has also been levelied that the
poor classes, the working classes and the
middle classes have been heavily taxed. The
extent of taxation in the budget proposal
s four-fold (1) proposals relating to con-
sumers goods of mass consumption inclu-
ding 1tems affecting the low income groups,
(2) proposals relating to consumer goods
not affeoting the low income groups mclu-
ding huxuries, (3) proposals relating to other
goods Dike ndustrial raw materials and
producer goods and so om; wad (&) propo-
sals tonchiag the agriculturs! sector. AS
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regards (1), 1t 1s bound to be said, as is said,
that the mcidence on the poor classes 15
heavy. Let us ses what 18 the extent of the
revenue from wage goods available to Go-
vernment from year to year I we examine
1t, we come to the conclusion that it 13 only
22 1 per cent or Rs 461 crores only

SHRI INDRAJIT GUPTA (Alpore)
What 18 1L?

SHRIR D BHANDARL Wage goods
means 1tems such as kerosene, sugar, mat-
ches, vegetable products, coffec and tea,
foot wear, soap and cotton fabics The
excise duty on these items 18 only 22 1 per
cent, but from the other sourcesit1s 779
per cent  The poor classes and muddle
classes have not been taxed to the extent
the others have been, but that 15 not to
say that 1 am {ully supporting whatever
taxation has been brought 1n on the former
On the contrary, | am making & suggestion
that Government should come forward
with a proposal withdrewing the excise
duty on mada, bread, coarse cloth, soap,
petrol and ready-made garments

SHRI INDRAJIT GUPTA
inspired proposal?

Is it an

SHRI R D BHANDARF Do you
think that it 18 inspired?

SHRI INDRAJIT GUPTA 1am hop-
mgso 1am only asking
SHRIR D. BHANDARF 1t 1s not

mspired. It is of my own thinking and of
my own making By this time you must
have studied the Members and their tho-
ught process.

My second suggestion is that more allo-
cation for improvement of slums and rural
housing should be made m the Budget,
You know the position of the slums in the
bigger cities. So long as the Government
does not come forward with the necessary
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aliocation for this purpose, the State Gov-
ernments and the municipal corporations
or mumcipalities are not gomg to deal with
this problem at all It is no use passing on
the burden to the States and the Corpors-
tions Some of the States are very allergic
to the report of the Finance Commission.
They would hke to have more allocations,
I would certainly like to suggest to the
Central Government to give them more
funds for slum clearance and rural housing,

When the Centre gives some amount,
it 15 not spent for the welfare of the Sche-
duled Castes and Scheduled Tribes or Back-
ward Classes. It 15 spent on something
elee and then they give & report to the Cen-
tre that they require more money. My
suggestion s that the Centre must forge the
States and the Corporations to better the
lot of those hiving in slums

There must be rural housing schemes in
order to create mixed localittes This 18
not the ume for to be vociferous,and 1
need not mention that in India i every
village there are two parts, one occupied by
the general community and the other by
the members of the Schedule Castes.

SHRIB P MAURYA (Hapur): Mas-
tors and slaves

SHR1 R D BHANDARE. As 1mid,
I1do not want tobe vociferous, today I
only want to make some suggestions, The
suggestions may or may not be accepted,
but 1t 1» my duty to make them

My tlird suggestion 1s that more alloca-
tion should be made for the welfare of the
Scheduled Castes and Scheduled Tribes,

Then, I would hke in all seniousness to
ask the Government what happened to the
granting of facilites, not political but edu-
caticrel to to the Buddhsts Two years
have passed since the then Law and Social
Welfare Minister, the late lamented Bhri
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Govinda Menon, announced in this House
on 12th August, 1969, that faeilitics, both
educational and economic, would be
granted to the Buddhists, I do not know
what has happened to it, I have not seen
any provislon =u the Budget. 1 do not
know whether the Government is sleeping
over the promise given or decision taken.
I do not know whether they are aware
of the existence of article 25 in the cons-
titution under which the Buddhists are
entitled to get educational and economic,
if not political, facilities.

The hon. Minister has dealt with the que-
stion of price rse. It is not emough to
lament on the rise in prices. Government
should have the courage to take the necessary
measures to bring the prices under control
and try to reduce them gradually.

Internal and external savings and loans
and taxes are the three sources for getting
funds—resources for economic development
and investment, Taxation is also the instru-
ment to bring about economic and social
justice in society. This has been repeated
often, nay, ad nauseam But I do not find
any change either in the mind or attitude
of the Government for utilising the instru-
ment of taxation for bringing about econo-
mic and social yustice. It 1s not enough to
pay lip service to and often quoted proposi-
tion: growth must be accompanied with
social justice. Ithink there is no growth
to that extent, but there 18 absolutely no
social Justice; social justice is absent in toto
(Interruption) To some extent there is econ-
omic growth in country Economic Survey
has shown it in a fashion that you cannot
make out anything out of it. Even then
wesce some slow rise and some figures
are given and diagrams are given. As for
social justice, Mr. Deputy-Speaker, you
know the status of the tribals and the
Scheduled Castes who had been clamouring
Yor social justice for ages. We thought
that after Independence Swaraj will bring
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in Swarajys—good Raj or Rz Raj \..(An
Hon Member: Now it is sociallsm):...which
means the gocialist society. Schaduied Caates
are subject to suppression and oppression
everywhete,

AN HON. MEMBER : Ram Raj was not
good.

SHRI R. D. BHANDARE : I do not
know in what sense you are tatking, This
was the slogan given from time to ttime. 1
am reminding the party in power to which
1 belong of the slogans given by them from
time to time without going into the conno-
tations of the slogans. 1 am emphasising
on the fact that even though all sorts of
atrocities are committed on the members of
the Scheduled Castes, no relief is given to
them either by the CBI or the Central
Government or the States. What happened
in Madhya Pradesh the day before yester-
day, or for that matter in Rajasthan, When
complamnts are lodged by the Scheduled
Castes, some of the prominant public men
come forward and say that those complaints
are false, It is curious fact to reflect upon
that in Rajasthan one of the Deputy Minist-
ers undertook a fast because of the atrociti-
es commatted on the Scheduled Castes. The
Government went to the extent of accusing
their own Deputy Minster that he had
Joined the dacoits and that he was in league
with the dacoits and asa person in Jeague
with dacoits he was making false complants
because the dacoits from the Scheduled
Castes were arrested,

I do not think that the house wil] agree
that it is the monopoly of tho members of
the Scheduled Castes only to be dacoits.
It is not their monopoly. (Imterruptipn).

AN HON. MEMBER : They are only
followers.

SHRIR, D. BHANDARE : [ do mnot
want the Homse to take jt lightly.



. SHRI R.D, BHANDARE: How can
such a person be a leader in the village so

_that he can take the whole village according
to his whims or his ideas or .imaginstions?
‘Therefore, dacoits have no caste. They
could be found and located anywhere. But
then especially when atrocities are commi-
tred, . the poor Scheduled Castes are
branded as members belonging to dacoits.
That is my grievance, and that should not
happen.

Therefore, if we are to talk in terms of
socisl justice, if we are to talk in terms of
socialismi, then we must pay more attention
to the downtrodden and the wunder-
privileged classes of society.

With these words, I conclude.

SHRI INDRAJIT GUPTA : Mr.
Deputy-Speaker, I rise to oppose these
budget proposls; and I am opposing them
on two grounds. One, that they contain
neither anything to do with social justice,
as my friend Shri Bhandare has said just
now before me, nor do they satisfy even
modestly the requirements of growth and
investment which are necessary today. I
am not talking within any framework of
socialism, or whether it is socialism or
" not, because nobody cxpects & socialist
budget from this Government. I am talking
about the existing framework. (/nrerruprion)
What is the use of talking about socialism?

' . We are a long way from socialism. The

.. . point fa whether within the existing frame-

~ work it was possible or not to do something
" more and at least to make a show of
" ‘redeeming the pledges which have been
'_Mnmly'bythmlmm to the
- mlLlions in this wttamr.

_themsclves up to, because they are taken

_will just recall soon after the geners|.

- biggest anticimes, T would sy, In many

tain of pmnm about” :armm
bml.uhx forth the proverbial mwu
best thermometer, as we nlw_uya knw-. :
the stock exchange, the share  market,
These people who.run the al\lremarmwd
the owners of these big business-houses
were probably feeling a little nervous thems '
selves before the budget was preseated, -
because there had been so much talk about .
the “massive mandet for socialism™ and so ..
on and so forth. So, they wore a bit -
nervous, not knowing exactly what ﬂu’ -
might have to face. Naturally, they m
completely taken aback now; they never
expected that they would be let off so
lightly. The initial response which you
found on the day after the budget propos - .-
als were amounced was that the share
markets were absolutely buoyant and mjo—
icing, and it is only jnow after they have ..
betrayed their injtial reaction, that recently .
in the last three or four days, they have i
started talking about having second ﬂwu-‘
ghts, being at bit cautious: oh, after all,
of the big business sector perhaps han-- !
always got some burden to bear. '

If you read through their remarks now,
what they say is boiling down' to this. . T' .
was reading in & paper this morning, on the ..
commercial page, and they say that *it . ..
will take a little time for us to study and
find out how far these proposals may be.
a disincentive to further investment.” =~
This is the maximum that they can work' .~

by surprise. They heaved an immense

sigh of reliel, such asigh of refief"
that one heard the windows in Lyons
Range or Dalal Sireet rattling. They
never cxpected this.

This is not surprising at &1, becavss -

ions md soon after thie mmm v!elme
mwthemlinzm thel'rimemg
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of this country addressed the conference or
the annual session of the Federation of
Indian Chambers of Commerce and
Industry here m Delhi Coming just
on the morrow of the elections, all
theee big captans of business who
bad  assembled there also wanted
some sort of assurance from the Prime
Minister that nothing very drastic was go-
ing to happen In her speach to the I LCCI
seasion, the Prime Minister assured them
saylng, ‘“Please remember that 85 per cent
of the economy of the country 18 n the
private sector and the Government has no
mtention of brinzing ahout a state of aff-
airs where the private sector will not have
sufficient scope to function and 10 carry on
business ™ This 18 nothing new  They
were assurad as soon as the elections were
over The next step 1n the chain came in
the President’s Address to both Houses
of Parlament after the election 1 had
pointed it out at that tume in my speech
during the discussion on the President’s
Address that while so many things were
mentioned in that Address, not a word was
mentioned, there was omunous silence, on
the question of growth of big monopoly
houses and concentiation of economic
power in the hands of monopoly houses
There was no mention m the President’s
Address whether the Government s at all
snzed of the question after the elections
and proposes to do anything about it So,
what hes crystallissd now in the form of
this budget 18 not somethmg which has
happened overnight These are all links
ma chan and they started rmmediately
after the elections, the last milestone
having been laid now by the Finance
Minster

Yet, you find that the total tax increase
which 18 being proposed amounts to Ra,
220 crores, all taken together Some ecos
pomic journal, 1 think the Ecomomic
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Times, commented on this & fow days sgo,
assuring Mr Chavan a place m history for
no other reason than this that “this {s far
and away, the most massive tax increase
over proposed in peace time” Om the one
hand we have this unprecedented tax in-
crease and on the other, we have the big
business sector on the whole realsing that
they have been let off cheaply and hghtly
If you put these two facts together, the
conclusion 18 obvious that somebody else
18 having to pay for the brunt of these
budget proposals

The mmciease 1o the corporate and
direct taxes taken together Rs 27 crores
of that he wants to realise this year and
Rs 57 crores next yeai—will not work ont
to an incrcase of more than 4 per cent,
taken as a whole If you add op all those
imposts tabulated heie by Mr Bhandare
and take irto consideration the rebate,
tax holiday, etc, the net burden of all
these on the corporate sector will not come
to more than 4 percent This 13 mv cal-
culatton You mre at hiberty to correct
me It means that this 15 an extremely
marginal impost, a little bit of nibbling at
the corporate sector and nothing more Of
course, you have made a lot about wealth
tax, but even there the companies have
been left out There 18 no wealth tax be-
ing placed on companies m relation to
their gross assets It 1s reserved for indi-
viduals, undivided Hmdu famihes and so
on Behmd all thesc arguments which are
put forward, the dominant sector which
18 bemng protected and shielded s the
corporate sector of business, particularly
big business

The mamn burden has, therefore, been
thrown on the common man I do not
know what the expert advisers of the Fina-
nce Mimistry consider to be the common
man If you say that the middle clags man
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living in the cities is much better than the
poorest of the poor in the villages, well, of
course, that is a fact. But this has no rele-
vance in this context for the simple reason
that the entire rural sector, the biggest Sec-
tor in this country, Is left completely out
of these taxation proposals, So, why should
you compare the poorest of the poor of the
villages with the common man, or the wage
earner, or the middle class employee, or the
ordinary citizen in the town when he alone
is being taxed? So, the entire tax structure
Is being confined more and more to an n-
creasingly narrow base, and that 1s the ur-

ban sector, because you refuse to go beyond
this.

I warn Shri Chavan that in this grim
battle for resources, which is the key to
development, in future also he will be faced
time and agam with this problem if you in-
sist on refusing to touch the rural sector
(interruptions) I know there are members
in the ruling party who arc extremely sensi-
tive whenever the name rural sector 1s men-
tioned. 1 remember that befor the elections,
in the last Parliament I had made a sugges-
tion during the course of some discussion
that at least the wealthy and rich section of
the farmers who have received some benefits
as A result of 20 or 22 years of develop-
ment, not others, should also be made to
pay something and I remember that half
the Congress Party stood up in their ben-
ches and would not allow me to proceed
further. So, I know 1 am treading the
ground where angels fear to tread. But the
Finance Minister has taken refuge behind
the constitutional argument that this is a
Btate subject. So, I woutld request him to
consider seriously amending the Constitu-
tion at least to give some powers to the
Centre in this respect. Otherwise, what
are you going to do in the future? Where
are you going to get your resources from?
Because, after 20 years of development no-
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body denies that there is a section of agrk
cultural comamunity which hss become
prosperous, which is rich by any standards;
nobody grudges that. But if they want to
be left out of the tax net for ever that can-
oot be done.

Then, a hue and cry has been made
about this 10 per cent duty on tractors, Well,
they may have to pay 10 per cent more on
tractors. Here | would draw the Finance
Minster's attention to a statement which
was published in the press a few days ago
by the indigenous tractor manufacturers,
who are hailing him and greeting him, say-
ing that this is the best thing he has ever
done. While you have put a 10 per cent
excise duty on indigenous tractors, you
have imposed a 20 per cent customs duty
on the imported tractor So, the indigen-
ous tractor manufacturers are extremely
happy that they will have a completely pro-
tected and sheltered market. Even the in-
digenous tractors are not made completely
indigenous. Almost all of them are made
with foreign collaboration. But, in any
case, imported tractors will become much
more expensive and the farmers, atany
rate those farmers who can afford tractors,
will have to go n for indigenous tracto.s.

THE MINISTER OF FINANCE (SHRI
YFSHWANT RAO CHAVAN): That is
not true, When you speak on this peint
you must have some knowledge about what
1s hap perung m the rural sector. You have
certainly every right to criticise the propo-
sal. But you should know that with all the
heavy imposts on mported tractors the
price of Russian tractor would be still less
than that of the indigenous tractor. :nm
would be a happy news for you,

SHR1 INDRAJIT GUPTA : If that is
80, then your 10 per cent excise duty is also
futile. I am quite willing to imbibe knows.
Jedge from these champions of the rural
sector but I say that these are the peaple
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who are not being taxed I am guite aware
of this fact that when I touch this pomt
there will be opposition  But some way or
the other you will be faced with this pro-
blem because the country is still, by and
large, an agricultural country So, you
cannot leave the majority of tha people
outside the net of taxation and still get re-
sources for garibi haiao It 18 not poss-
ible I may not know much about rural con-
ditions but some people do not know much
about either economics or planning gene-
rally

MNow let us tabe a look at some of the
articles which he has selected lor excise
duty T can understand the Mimister say-
1ng that he has got to get money and, there-
fore, he has decided to tax these commeodi-
ties  But if huis advisers have told hum that
here are some commodities which are not
consumed by ordinary people but only by
people belonging to the affluent sections os
leading an atAuent life, then 1 wonder what
sort of advisers he has got, where they live,
what they think about and what kind of
reality they have any connection with

Take this maida for bread

SHRI YLSHWANT RAO CHAVAN
1 thought, you would begin therc

SHRI "INDRAJIT GUPTA 1 begin
with this bocause it1s so extraprdinary
[ know that he has very cleverly pegged
it with the children’s nutrition programme
s0 that 1f 1 oppose this tax he will say that
I do mot want the children’s nutrition
programme But Iam not opposed to the
¢hildren’s nutrition programme, I am
opposed to this argument being put forward
ot the 1dea being given that bread made out
of maida 18 not an artile of consumption
of the ordmnary people

SHRI YESHWANT RAO CHAVAN:
T cahcede that 1t 18 a food of the industrial

warker.
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SHRI INDRAJIT GUPTA Immy tell
you that in Bombay ({uterruption)

SHR! YESHWANT RAO CHAVAN -

The urban poor man eates 1t I concede
that

SHRI 8. M BANERJET (Kaupur)
He has conceded one pomt,

SHRI INDRAJIT GUPTA Besides,
only & few years ago you have invested
Government money 1 setting up the
Modern Bakeris At that time we were told
that the object of this was to change the
nutrition habits of the people so that they
would be accustomed more and more to
consuming bread Now you place some
curb on this

SHRI S M BPANERJIJIE On the All
India Radio theie should be no ‘Mvmm),
nummy, Mcdern Bread '

SHRI INDRAJIT GUPTA There 1s
this kind of & contradiction Either there
18 no coordination between the different
mtinstries or the imphcation of this s not
bemng studied at all If that kind of a,
levy s carmarked for a programme like
the children’s nutnition  programme
1 do not see why, followmg the
same line, a few more levies could
not be imposed on the richer farmers
or on the big business houses and
carmarked, let us say, for the employment
programme because everybody knows that
Rs 25crores for the educated unempolyed
and Rs 50 crores of the earlier crash prog-
1amme, these Rs 75 crores, will not touch
the fringe of the problem If we can have
alevy on bread for children’s nutrition
programme, why can we not havea Jevy on
the big busmess houses or on the nch far-
mers 10 some form or the other form bemg
earmarked for an employment programme?
1 do not see anything wrong with it

Then I come to hair oils,

SHRI JAGANNATHRAO JOSHI
(Shaywpur) : Lipstick,



225 Gen. Budget 1971-72  JTYAISTHA 13, 1893 (SAKA)

SHRI INDRAJIT GUPTA : 1 am not
worried about the lipstick,

Much has been made of this adjective
*“perfumed” to hair oils. Iwould like to
have a list of those hair oils sold nowadays
in the market which are unpeifumed. 1
do not find any. All hair oils have some
sort of a scent or pérfume nowadays. That
is a normal thing. 1 know that the Finance
Minister—]1 hope, he would not mind it—
probably does not have any need for hair
oil but certainly he has no right to force
all the people of this country to join his
fraternity sooner or latter, beause Iam told
that the absence of oil 1s one of the contri~
butory factors to baldness. I do not sce
why everybody should be forced to give up
using hair ouls,

Then, margmnal adjustments on cloth,
coarse and medium, as he called it or
suggests, Certainly, that will lead to some
rise in the price. His colleague, Shri L N.
Mishra, has made a categorical statement
only yesterday in this House in which he
has said that under no circumstances will
the price of medium and coarse cloth be
allowed to rise. 1am trying to reconcile
these two statements. Fither Shri Mishra
is right or Shii Chavan is right If Shri
Mishia is right, then the imphication is that
this increase in the duty on coarse and
medium cloth will be absorbed by the mill-
owners and will not be passed on to the
people. That is the only sense in which it
can have any mesmmng. Tv that what 18
meant ? Have they got the machinery
to enforce that? Can they do that ? If
not. then these levies are bourd to lead to
arise. As cverybody knows, the actcal
rise in the market is always more than what
is pat in the Budget proposals

If that is s0, then Mr- Mishra is wrong
and he must withdraw the assurance which
he gave on the floor of the House yesterday.

15 Hrs,
Suger, of course, isnot in the Budget.
Put it has been decontrolled only the other
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day. The price of sugar has already gone
up from Rs. LL75 P. to Rs. 2.00. A
peneral price rise is on the cards. Itis
quite obvious to anybody.

Then, kerosene has been taxed...... ...

SHR] YESHWANT RAO CHAVAN:

No, no.

SHRI INDRAJIT GUPTA: Kerosene
will come under petroleum products. The
price has already gone up ... ...

SHRI YESHWANT RAO CHAVAN:
Thatis a different matter. But kerosene
has not been taxed.

SHRI INDRAJIT GUPTA: 1 would
like to have an assurance from the hon,
Minister that the prices of higher variety of
kerosee will not be touched by the impo-
sts he has imposed. 1 will be satified

Coming to ready-made garments, there
are different varieties We khow thete are
some very expensive ready-made garments.
But there are ready-marle garments on the
making of which depends the hivelihood of
tens of thousands of small tailors.. ... ..,

SHRI YESHWANT RAO CHAVAN :
They have been exempted,

SHRI'S M. BANFRIJFE: Ready-made

garmente of Corgressmen have not beon
taxed

SHRI INDRAJIT GUPTA: Tt is not

clenr to me. You have not said
that. You have said that ready-
made garments making of which

power is used will be taxed What
does it mean ? I do not follow Ready-made
garments of a cheaper variety which are
consumed by middie-class people, children
and so on are manufactured on a big scale.
Thousands of people depend on that for
their livelihood Please be careful to define
your proposal in such a manner that the
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impost is only restricted to the group of
higher-priced products of ready-made gar-
ments and not to the general run of it.

As regards patrol, as far as private car
owners go, they will have to pay more.
Already, this 20 P. per litre increase has
become 25 P. I checked up in Delhi yester-
day. It hasrisen by 25P. Now, we are
paying, instead of Rs. 1.20P., Rs. 1.45 P,
It may go up even more.

I do not know whether the advisers of
the Ministry think that affluent people ride
in buses or affluent people ride in auto-
rickshaws, but people who do not have
private cars either have to walk or have to

use public transport. Therefore, inevitably,

all these transport charges are going to
BO up.

I find, actually the Finance Minister
has accomplished somecthing which even
the foreign oil companies were not able
to do. The petroleum Ministry has given
us a detailed statement a few days ago
saying how these new imposis on crude oil
imports which have been insisted upon by
the foreign oil companies are going to be
accepted by us willy-nilly. There is a long
argument into which I do not want to go
now. Al the end, they have given a table
showing an increase in the basic selling
.prices of bulk refined petroleum products
ex-storage point at Bombay. Thisii after
absorbing the risc in crude prices which is
being enforced by the suppliers from Middle-
East countries on us because taxes have

* gone up in Iran or somewhere and, there- -

fore Indian consumer must pay the whole
of it. After absorbing all that, in respect
of motor spirit of two varieties, variety 93
and variety 79, the increase works out, acc-
- ording to the Ministry’s calculations, to Rs.
31.71 per kilo liter and Rs. 27.90 per kilo
liter. This is what the foreign oil comp-

"... anies say. And the Finance Minister has

_ increased it to Rs. 200 per kilo litre, So,

Compwe e

I hope, be will reconsider it because, what-
ever the private car owners may be able to
sustain, it will certainly not be possible at
all for thousands and millions of commuters
who go about their daily business by means
of public transport.

So, these are some examples which
certainly negative the prospect of holding
the price-line or bring in any kind of
stable price level within which to operate
our development plans. Prices are bound
to go up; they are going up. It is obvious
that even if higher varieties and more ex-
pensive varietes of certain goods are taxed
like soaps or cigarettes, it is inevitable that
the prices of the cheaper varieties will also
rise. This is the common law of Supply
and Demand. There will be a general
price rise.

One of their Election promises given
was that stermer action will be taken to
hold the prices. But, here, we find that
just the opposite is happening. Many
friends have spoken about these things and
many others will. Just want to spend a few
minutes on the question of growth,

Social justice is nowhere to be found
here. Our filend Mr. Bhandare has said
enough on that. 1mneed not dilate much
on that point. But what about growth?
People are prepared to bear certain bur-
dens if that will go to finance develop-
ment and growth programmes which will,
in the long run, really raise the standard
of living and combat the spectre of upem-
ployment. But, I must say, the biggest
disappointment in this Budget is from that
point of view. :

The increase in the Plan outlay that
is proposed is only of the order of Rs. 155
crores. This is nothing. This s a most
routine, ordinary humdrum type of Budget.,
You will find that the growth in the public .
sector which is visualised is mostly in the
ter has dealt with this point in Part Two . -
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of his speech. This relates to shipping,
ports, harbours, roads, Post and Telegraphs
etc. Well, all these are very important
things no doubt, but this is what is gene-
rally called ‘the infra-structure’ and the
bulk of the investment there is going to
go into this sector which is alsn what the
private sector needs very badly for its own
business activities. May I take it that this
idea of a Plan outlay is that it will act
as a kind of catalyst for the private sector
to prosper ? Where is growth for the
public sector visualised 7 You have brou-
ght forward a Bill—which, as far asit
goes, we welcome, though not all the
detailed provisions, which we shall deal
with lster,—to take over General insu-
rance into the nationalised soctor. At
the same time, you are allowing private
sector to penétrate into the sector which
has so long been reserved for nationalisa-
tion. You are counter-balancing nationa-
lisation of General Insurance by de-
nationalisation of the steel sector and
allowing private parties to be licensed in
order to set up what are called mini-steel
plants, which 1s rathe: a new departure.

Therefore, where is investment and
where is growth visualised for the public
sector 7 That is whatl am not able to
find out anywhere :n the Budget,

Certain relatively--I won’t say absolute-
ly, but relatively, favourable factors
in the development over the last few years
have been listed in the Economic Survey
on the basis of which bolder steps for going
ahead could have been taken, but, unfortu-
nately, have not been taken. The Econo-
mic Survey has said this, Tdo not want
to go into the details, 1t has said that
there has been considerable growth in fore-
isl‘l men may be temporary, I don't
know, but this Survey says that our obli-
gation to the International Monetary Fund
has been discharged and to that extent
at least the foreign exchange position has
improved. There has also beon an increase
in food production, a corresponding fall
in food imports. At least somae
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industries, consumer goods industries,
have been stepping up and Government
control over institutional and corporate
sector has bren established. Well, these
arc favourable factors which should give
the Finance Minister an opportunity to
present the Budget with bolder plans of
development, even within the existing
framework

But, I humbly submit, thix Budget has
thrown away this opportunity and I would
like the Finance Minister to consider its
political implications also—not only its
econumic implications.

Do not let this massive majority which
you have got blind you tothe type of
development which we have seen taking
place in Ceylon where promises were made
snd assurances were given by a popular
Government which came to power with
a huge popuiat majority but which itself
now admits that because of being blinded
by its majority and allowing itself to drift
year after year the young people in the
country found that promises were mot
implomented which resulted in certain
things happcning there. This is a very
unpleasant state of affairs which we have
seen. Please do not become complacent
and let pot this najority blind you of
the need for development in this country.
People are not cairied sway by your
brohen promises and unimplomented assu-
raNCeS.

We are today faced with a national
crisis on our borders, Tdon’t want togo
into it in detail, as everybody knows it.
We don’t know where it is going to end.
Wedon't know how it is going to be
rolved or of what proportion it might
assume tomorrow.  Nobody can rule
out the possibility of this country
being embrolled in another war, At a
crucial time like this, we should not
have a budget which in any way aggravaies
political instability in the country. Why
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should the Finance Minister do that?
Why should he put forward proposals
which create disaffection and discontent
and disunity among the people ? This 18
not the way in which the budget should
be looked at simply as asct of economic
proposals,

There has been some increase in in-
come-tax, 1say that Government have no
moral right to increase income-tax unless
they could tell us what they propose to
do about the unrealised taxes and the iaxes
which are in arrears. It has assumed a
sencdalous proportion in this country. But
the hon. Minister has not said a single
word about it except that there will be
more tightening up of the machinery. The
income-tax arrears for 1970-71 are calcula-
ted at over Rs.700 ciores. That means
that even if one-third of it is realised, the
deficit in the present budget will not be
there, and the deficit budget that he
has placed before us need not have
been a deficit budget at all. But what
has happened in regard to these
arrears 7  During the last session, a
statcmment was made here that Govern-
ment had decided to write off Rs. 7§
crores because 11 was unrealisable.
Income-tax evaders, particularly those
in the upper brackets arc geotting some sort
of premium. The budget has not come down
hard on them. The hon. Minister has
not said a word about that

Only a few days ago tn the Calcutia
aewspapers, there were paid advertisements
issued by the Incom-tax Commussioner, in
which he has given the names of parties
with their assessed incomes, but who have
not paid up their taxes on those assessed
incomes, and the years covered ranged from
1962 to 1967. This means that these part:-
es whose names have been listed in the
public newspapers are parties who have not
been paying their taxes which were due even
for those years up 10 date. Let me give a
few examples taken from the income-tax
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Commissioner’s own Hst. In the case of
Bird & Co., their assessed income is Rs.
194 lakhs, that is, assessed for purposes of
taxation, but on which the tax has not been
paid. In thecase of the Turner Morrison
group belonging to our famous Mr, Hari Das
Mundhrs, it was Rs. 154 lakhs; in the case
of Rohtas Industry, it was Rs, 38 lakhs, in
the case of Ashok Marketing, it was Rs.
34 lakhs, in the case of the Atwal group, it
was Rs. 44 lakhs, in the case of the Jitpaul
group, it was Rs, 28 lakhs, in the case of
Surajmal Nagarmal group, it was Rs, 62
lakhs, in the case of the Khaitan group it
was Rs, 22 lakhs, in the case of Binani, it
was Rs 24 lakhs and in the case of the Jalan
group it was Rs. 14 lakhs, and in the case
of the Jain group 1t was Rs, 7 lakhs and so
on. Instead of tightening up the machinery
for tracking down and punishing these tax-
dodgers, why shiould people be asked to pay
higher income-tax ? In fact, is it or is 1t not
a fact that certain courageous and honest
and active and energetic officers of the
Revenue Intelligence Department, even of
directors’ rank. who were doing good work
m unearthing and finding out these tax.
dodgers have been transferred wunder
pressure ? 1 do not waut to mention names
here 1 hope the officers are known, because
their names have been given many times.
Isit not a fact that certain conscientious
and reliable persons who have been acting
as unofficial informers to fidd out the secret
details and who have been grving the infor-
mation regularly to the Ministry have been
blacklisted and prevented from doing this
work, though they had been responsible for
catching some very big tax-evaders ? I sub-
mit that the Central Board of Direct Taxes
15 colluding with and shiclding and protect
1ng some of these criminals,

As regards the nationalised banks, Shri
Y. B. Chavan has given us many assurances,
I hope he will be able to carry them out.
But it is a fact thst even now vajuable
resources in this country like loans from
the natioualised banks are still flowing to
the big business-houses, some of whom
are doing nothing but speculative buximess,
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The Turner Motrison group of Mr. Hari Das
Mundhra is using this money for buying
shares and selling shares from one company
to another in their own group, with the
result that some of them are on the point
of closure, and some have closed down.
Only a few days ago, we heard that in
Bhavnagar in Gujarat, Al cock Ashdown
which is one of the biggest enginecring
concerns is facing closure, and they belong
to this Turmer Morrison  group.
They have got a crore of rupees as loan
from the SBI. I could multiply examples
of this type.

Therefare, 1would say there is no use
turning a blind eye (o this thing. The
people of this country will resent paying
higher income taxes when they know that
there is a big circle of powerful people like
this who are getting away with crores and
crores and no siop 15 taken against them
and no punishment given,

Then there is the question of smuggling.
How many hundreds of crores of rupees
worth gold are being smuggled into the
country every year ? This is a known fact,
From the Middle East, from Dubai parti-
cularly to the Western Coast along
Maharaghtra, from where the Finance
Minister comes, there is a rcgular and
lucrative trade with these vessels coming
and transferring their illegal gold to people
who are receiving them at this end. Itis
calculated that something like 200 tonnes
of gold worth over Rs. 400 crores in the
black market are landed yearly on the wost
coast. What is being done about it? Hardly
any, not even 10 per cent of it, is cver
seized because powerful rings are operating
there. Corruption is rife. I do not think
that the Customs and Central Excise is
efficient enough, equipped enough or honest
enough to deal with this vast smuggling
trade. Government is apathetic about it.

Sometime ago, thore was a case whore
11 oxcise officers implicated in one of these
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smuggling cases were interrogated and were
reported to have made very valuable con-
fessional statements, bui no further action
was taken on that by the CBI or anybody
else.

In every country where this type of
smuggling goes on along the coast, at least
the authorities are equipped with some type
of fast amphibian craft called hovercraft,
vessels which could move quite fast on
water and on land. Government will
have to import some of these craft. If you
have half a dozen of them operating along
the western coast, this kind of gold smu-
galing which is going on can be stopped.
But we will not spend money on buying
them. On the other hand, we are spending
Rs. 37crores to buy three Jumbo jets.
Of course, the passengers who will travel
by these jets will now have to pay 20 per
cent more on their tickets. They can look
after themselves—1 am not likely to
travel on this Jumbo jet. But when we
can spend Rs. 37 crores on three Jumbo
jets, can we not give these Customs and
Excise people a few hovercraft, modern
type of craft, to track down these smugglers
who bring into this country hundreds of
crores worth of black market contraband
every year ? Instead of doing this, Govern-
ment want to add fresh burdens on the
people. Naturally the people look at it
from a different point of view.

1 forgot to mention one thing. This
concerns the dircct taxes on the agricul-
tural sector, Ten years ago, in 1960, the
income of the agricultural seclor was com-
puted at Rs. 6,707 crorcs and the direct
taxes paid by it that year was Rs. 106.7
crores. In 1967-68, the income went up to
Rs. 11.545 crores and the dircct taxes paid
was Rs. 100.1 crores. I am not an enemy
of the agricultural sector, but 1 think somo
proportion should be there. Something
should change sometime or othet. Why
should those people who can afford to pay
not pay? How it has to be done has the
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Constitution to be amended, what type or
shape of tax it should be, are all matters
that can be considered and decided upon.

SHRI R, V. SWAMINATHAN (Madu-
vai) - The figures he quoted are the old fig-
ures.

SHRI INDRAJIT GUPTA :
Let him give the latest figures. All I
wish to say in conclusion is that we
cannot support these budget proposals
on these premises, that not only the ends of
social justice are being subverted, the mid-
dle class people, ordinary working people
are being heawily taxed— whether that is in
keeping with Government'’s promises or not
is for them to face the people and explain
to them—but growth, investment, with-
out which this country will be landed in
a terrible crisis, is absolutely not being pro-
vided for here at all. All that is being done
is that some outlay is being provided for
an Infra-structure which will help the pri-
vate sector to grow fast. This is my bone
of contention with this Budget.

After all he has said that the benefits of
investment and development should be
spread out as far as possible, decentralised
in all parts of the country and all centres
should share it. But I would like to know
if this very good theory, that concentration
should not be at one place or in one hand,
apply everywhere. For example, you will
find | do not know whether it is a coinci-
dence, that in Bombay City there is a re-
markable concentration of the head offices
of all the credit institutions, Why are they
all localised ip Bombay? The head offices
of the Reserve Bank, State Bank, Life In-
surance Corporation, Unit Trust of India,
Industrial Development Bank, IFC, ICICT
are all located in Bombay. Qut of the 14
nationalised banks, six have their head
offices in Bombay. Forty general insu-
rance companies which are now nationa.
lised have their offices in Bombay, All I
want to ask humbly is : when you talk
about commanding heights of the economy,
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do you mean only the heights of Malabar
Hill and nothing else?

In conclusion I want to say that this is
a thoroughly pro-capitalist budget, and this
throws the poor man, the ordinary com-
mon man, once again to these big mono-
polist wolves and the little bit of tinker-
ing with Wealth Tax the proposed abolition
of the tax holiday after 1974 etc., have
been taken at their face value for what they
are worth by the gentlemen who run Dalal
Street and Lyons Range. They are not
able to conceal their joy and they are sur-
prised also to some extent, and now they
have realised that things are going to go on
merrily in the old way. Therefore, the
people of the county will have to come to
some conclusions, and unless you change
this policy and divert from this path and
try to act in consolance with the pledges
you have given to the people, the country
is going to see big upheavels in the near
future. 1hope you will not mind my say-
fug so, but there are Members opposite
who have not yet become very big leaders
and Ministers, many young men whom 1
welcomed on the first day, who at least
will give top priority to carrying out the
promises and assurances given to the peo-
ple, on the crest of which they won the ele-
ctions, Ihope they will stand up and join
hands with us in the interests of the people
and see that the development of the country
takes place at the cost of the big monopo-
lists and rich and big industrialists who are
ruling the country to exploit it.

@t meem fawf (i) -
Jyrsae agred & faw S o gro
ST AN FT qWGW TR & fag =y
BT E I YW AWz ¥ fory araft oy fawr
wh ot & I fear § ot frr
fearal ®r fedwr fiear §, & arem &
TF S gw A § o g ey
¥EE v qF gt o woawr
IR wudt e 0 wedt o g
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TN gt 8, R Aferay o
wfrarea fFar war @ o AT wemT
e faer oot oft xw are =) wet
WY AT 5 TOR gy A o
XA AP ger W Y aa
WIFH IR E N ©F s 8, qB
T TF HIA T 4T OF A FT G0
AE & N gATT e & qg e
TRT Y R ¥ X gwTATE WAw
W WA = wHw fear g oWk
TaN g Wwer & of@, i §
@ s1am Fa@r § ok gfrad ok
wif & gt T8 9X w9 w7 d
&) e A ¥ wifas gy Y F=r
FEIA R | TET FTX WWA oY qUHY
W wgge s owed qowTd 2,
FART A FIANW T@A Y ITATT ATAT
gigwA S wer woET § q@ A
feeh wrgfrre T a wwr & Wlv A
frag fodl qolar 2w & TR ¥
¥ @rar § 1 gwTw o faera @
G TEAT § 1

15.24 Hrs.

[SHRI K N. TIWARI i rhe Chair.]

g & v W TR § Fva W
wa S & aweAr gE frar § 1 e
e wvay ore} § | AT SER 99
RETT WY gyEA S FEL Ao wren ¥
Wit §, 7Y st W o et w
IAET GTHAT HTAT T¥AT &, IV gfeway
¥ xg TR I AN FLEH AW Q|
g g wearater @, o
o e g1 1971 #
OFITEAT & EETT AT 30 WY ST
5470 Qe g | W X CFEE
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frsz ol gfrwr § st g st
drattrs Wk g o % ¥ g
T ATET & 1 gw owyy X9 ¥ amre-
9% AT 9TEd § Wi agt &t adhi
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FIfere £ &1 ¥® TwE ¥ A A
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U AITW Y FIT ITHT AF A )
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&Y FWT gE SN, qFaT FY JT T
¥ @ & & Wi Iad a2 ¥ fag
Fg T ¢, Wiz 1 ¥ A AAN § Wi
gy weA § e s few & @@
gU W AW X wwwEy A WoEwar
g



2% Gen. Budget 1971-72

oft q@o gWo wASL: T W &
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WA AR Ny we §t vt w
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Iud qeAT IRy fw war ag gt ain-
0% & T § = ek,
O W Ao e A wfr ¥ g



241 Gen Budger, 1971-72—
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wrfaw gfar qeT wAT AR ¥, 98 &
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Aghea ¥ aga & qwm FIE
FOq-F0T 39 Ffaw & a9t ¢ o
v & Fora s srwer &7 Are WA
AT & 1 97 9 93 ug ¢ 85 wfa-
W o7 A wq w97 wfawa @
ORI TIATE W W TR
fafme & agT T gare F WA
Toar 31 g atg ¥ Fike dweT F
o) &9 T §, IUHT A9 TW IR F
Tz ¥ w07 16 AT T FT § W
gfefase ) faar #x g w7 27
FE qTar &1 uE ww ata foaay
HNT I WA 9 A Y, AW
fraz & a7 1 78 far &1 WA
1974 a5 ¥ for §, ™ zrewr F R
WK A% REae A8 s@r g, a
ori www 9g P fagr & awar @,
TEET FIAR AT A€ TG § ) GHT
AR 1§ —WACATEIX 1974 q%
™ fe 1 fagr G ar 90 & 100
FUT I & AN 0F FA X W
9T & g faerd areft @1 78 o Ad
qrferaw arw § ) fa 7 o & e fea
¥ a7 @ I q wyr § ool
¥ ool AwRT FY, e W
Aforg, 2w & geax @ATAHE @A F
Hez FIfaq | T Y gRIR §I9 TR,
dar WAEY, GIOET SIEY, W Tar
78 w7 wnar &7 Graer fwemr ar @
ol | g w1 wdwe feEm gwt
£ WX SEET HAE A A § W
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e ot grm A WY & e
g 1 xafeg g Sgw 7 T ¢
fir argdT Arex Ao 7 &1 &
g § F Srgde Jwc F A Fa-
9 a7 Wi ofeds AR & FA-IY
art @ #9if% g ffaa qelant ¥
famare 7@ § 1 W) g wror *y AT
¥ fggra ¥ 9a Tt &1 Y-
FU FLE, A A% fag s &R
FFIAAA #7 e A FY @O A
& & 1w gw faam § qfdw W
%2 A Fg & 5 1 H90qqw A
faar srgm @t sER A sw wfeeEl
Ag @1 guTaY a<g 47 faewad g@d
A oA, Sy W AafEe o9l
fesdt =nfgw 1 zafec @@ =g ¥
graar s grgde T F fag g
At TG § w gfearm TE & ar
a7 FgAar fe g% FA A A0 STAT
2 @8 &9 §— ¥ awwar g fF ara
qfzfeafaat & gq 992 97 e FTrE
TT FY 4% FI6r & a9 (F ag arar
R a7 & fag 4@ 8 1 afg R ars &
feama s e @Y @@ w4
57 vt ®gq FAM | AY efee ¥
Arerargsad e featas & fao ag
are S A gL

e AR, 9w W IR
FRw AY arq wrady § A qrEf
& o o wraAg gEEr WA § o9aw
g i Y ¥ ogE W@ o)
mctﬁ‘et{'ﬂo & fedt #zT 7 wgar
AW 72 #1 Fw gE fvar | o feal
#2 9T 10 G¥ v wAv § | AT B
wouW T § 7 % a5 g ¥
@ §, fafew wm & & g, 79g<
TET A A oy gAML W
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TR T N wed axg q @
WY qw § 1w sy o faf
FATH FT O TR A1 78T 4T
€ a1 Suiar ¥ warar o, @ ar @
fral e w¥ & wew Fem) W
ST A uw w@A X @, A" oar
TR 98 T @at & IaFT F@m
(vwwre) & mOR aT@ W TR
@ § AT ATEY @AW wy s
WY #T @ § WY WW AwE 9% |
uE wAFT @A VA =y ¢ gwfaw
AR §g SATA1 AT 937 | HY @AY
gAwA #i1 wifaw Y & 1 faerg, TEw-
AN WX A=A =y AT Ao @A
¥ satar ¥ smEr oF wqT Hfew @
FEI 9. 1w oy v qfvar
R A AT R ww gy A
AT FG 7-8 FT Tl 00 A7 AE
AT T ew AW & wlE sl 9%
gy fFgr ST 1 T FR TH WM &
T gv=y v gAar G857 f AfT Aw
T WAA § VA AaNWAT g auw) ag Tar
ot ¥ I oarfegw | AdE aey ®Y
warg & fao fE5df a7 o N wmw
#1€ dam woaT AT @ A R A 7
Iaw1 3 & fom AAR g1 gw AW A
& Fq 7a7 goar  Sraq W faar
fFa ot =7 29 &) orw AveT 9§
FAHT q1 AT T WeF IATE, ITAHT
§g wegl faarsd w7 o9& fzwm o
wegr qATLY | 7t wEEw A ¥@r f¥
25 qe@ee wda & afdlaw me0
FY SRraefig 3HT qETAr TIETW— I
aga wa ara § | afFa a dar AR
{=ear @ &, 9% a7 a7 g *

uF arq 42 F@ ¢ fF w9¢
qragrars g | & wRar g 5 @
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MY F98 T gy wer dTEAA
s oY Tfgv ) w9 gwv W A
foer a1 w92 AY awrw Fergder ;AT
FAT #T T qTaT ¥4 § A¥ G
VA 7 Ty 2 BR oW OWH
FATNATE AT AEd ¢ TAfAU AL =7
gwE 97 Fgy @ifvaasd S
FeW & 1A W ¥ & ¥ gurA
Y SgT @F AT , Wit 9EY TH gEA A
Tga ST Y, T /€y difega @
g9 &7 oex ™ 2w ¥ oy gar @k
w§ fr agr ax & Y g & T
) WaE ¥ e ¥ A A o
A fael & wrzA Wy 89T wred
gagl aar faa faaw fr gas) saré
sarEr gt &1 afew awrk qwm  fawm
€€ ¥ %19 5921 g7 qwar g, fowsr
w1 qgw 250 vo gfy ateds @r
IGHT wF 150 7o TS IT W 1%
aied & fam qux agrg) @1 &
faded Fxar=awgar g & mow F93
FT T AUGAT 1T A 239 F9AAT &
AW WA HIT GIOFLT 97 AT H
guwAr g fad@r FroAmm A #)
ng {19 &7 a1 dnaE Aty o
IR g 1A # 1 Wifsan 97 weA 0w
4AT W7 T 97 wTAT 9AT 9y He}
&Y @wgr ) wa ardy 7AW o3
F9T &1 GILAT IA 9T IAFT AU
aiw 37 faara T 16 F712 gTemme
SFm W EI R AT | WA KT AT
FAaT § a9 16 $41% ~FT HUCgH
IA4Y F2Adl & forg W FAT WEA B
&1 5A% pPAT WATA AT ST ;AL
zq ard &1 W 17E 7 ogrfud -
(T@EaiR)* " W9 KAAT F1 S WAET
d1 9Far &3 ararw AF Py @1 o
71 &) AaTiad A WA & o
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ag AN Qi g v (swEew)
AMTagag @ ar e gw faemee
HAr AT wE FATE 9T G OF 90
Mifern sre 9x qgrar T § WfE
oA wgEw A 9gw ¥ & aga @
AHH KT TET & | g1 54 w4 w
9T BT gE 16 $7rE I wwdT g A
woH qaTy o 1 arr aE § ) e
qeedt a1 wfge olx & wwwar g
TRz W o Jox €)1
frex qugrer doreix T3 §F

femrer &Y T 7€ @y @Y 1 gwieg
T TR § OF S §1 AT 299 290
Faemmar & am T 2

ug 3% ara & 5 qQirea A gy
WEAR W EH Ay A Ty TR
g § Sfew ot ard a1 F Qs
1 w0 A wE AT AW FQ
T @ AP T X FWF LT w@r
oW g w3t @t wE fAw Ad
qFAT R |

16 Hra.

WA A FETw gW %@ AW
NgRifFmaeR Y5 deE
2 #Y gay fagr, W¢ g O AT
qte ZOTX FUT & 9T TH¥ W 9T
g1 T | oY a1 ¥ uw wredy § 99Er
o fatw fvar ot &, 39 WM
wt fadty frar amar & W &S 1
fadrer firar wrar & Wl FTX A Far
arar § & et frer 10 #f sy
e tgwe ¥ o wif wig w7
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g1 A & ) W ¥F U Y gF w9;H
giam g & fr &7 7t & g ot
SR N wrRr 9w € g v
qEf ¥ wgA A 6 gher A A
qga SqTaT WA qrEg] ¥ fear § e
qga T qEagi o W W g gfF
gaTt wfoser 91 § weifw g wE
AN @ Ega Wy faww &
fot 1 ga qrraerd & wat 9F §
T A HEY | AT AT A T
HIT AT § T IAH AITHT §T THATR
g P (wmmwnw) gw wAT T AV IHET
faQy, Z7q s oY Ia%T fadw, fex
AW q T $7 gEn ? adEr
I WY avd A SFar 7 Afcgas
AT & WYY AgT A9 AWRFT A
fear & w'= gwd oY e F6 € A
TAAETY & g fawdir ) gw 9@y
gframdw ¥ fasrm &Y aArd
¥ ¥ = AT o afmar & oSFay
g fean o 1 fagwre 7 A g
g F arg wgt 97 uramade fde
E1r, AW TORE By HTA o FEar )
AN F wie S ¥ wurRT TEEwT
g AR foam wwe fearda &y
AL &Y, AT T FY A O B
&Y Frar Wy HYT SqTET AT ¥ ¥F FOH
1 QT fear s ) (sqEw@)

oraR g8 aar &t § omt Ad
aga @ od @ f § ¥fwer Fearoga
& 1% 9T IART @A FT AT F& AL |
TAAT KEHT & awnq s g )

SHRI MADHAVRAO SCINDIA
(Guna) : Mr. Chairman, Sir, if it werc
merely a question of palliatives, merely a
question of proclaimed objectives, 1 would
be the first person to offer my sincere
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congratulations to the Government for
having formulated an excellent programme
for the economic regencration of this
country, No one can possibly disagree
with the generally declared aims—removal
of mass poverty, reduction in disparities in
incomes, generation of savings, develop-
ment and growth and promotion of social
justice and so on.

Criticism, however, arises when one
sees that apart from coining vote-catching
slogans, the ruling party has no notion of
when, and in what way, the energies of our
vast manpower and equally rnich natural
resources can he harnessed to the cause of
national development, No doubt, there
has been a wealth of brave words, and even
braver promises, about the ruling party
having up its sleeves a plethora of prog-
rammes and policies for accelerating the
rate of economic and soclal progress. But
unfortunately there has been little of deeds
and programmes to prove the practical
ability of the Government to live up to its
professions.

We have heard of grandiose promises
of growth, but the inability to imslen: t
these promses in itsell reflects the weak-
ness in the very structure of the ruling
party. The ruling Congress claims to be
the party of the common man, but it is
obvious that it has made a bargain with
capitalist so as to create resources 1o win
the elections. The natural fulfilment of
these murkv behind-the-scenes deals has
rendered their very promises to the common
man meaningless. The slogan is one siep
forward for garibi atao but two steps back-
ward for sauda nibhao.

The ruling party believes in prosviding
for each and every Indian. For the
commaon man, it provides slogans; for the
vested interests. it provides loopholes. This
natural contradiction between how the
ruling party raises its finances for the
clections and how it phrases its election
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promises is now clearly manifesting itself
in this Budget.

‘We were promised relief to the common
man, but it is a well-known fact that in-
direct taxes increase the burden on the
lower income groups. Indirect taxes are
themeselves a8 sign of a ‘soft state’ of
inefficient and uncertain economic adminis-
tration. They are far more diffused and
uncertain than direct texes. Yet in India
this year, approximately 61 per cent of the
total reccipts of Rs. 4,162 crores s
proposed to be raised through indirect
taxation and only spproximately 12 per
cent through direct taxation. In last year's
Budget, the Government by increasing the
excise levies on tobacco, sugar, tea,
kerosene etc. Raised Rs. 135 crores out
of a sum-total of Rs. 170 crores of
additional revenue by indirect taxation, or
approximately 79 per cent, This year, the
Government by increasing excise levies on
maida, cigarettes. ready-made garments,
petrol, soap etc. has surpassed last year's
record of ‘reliel” by raising Rs. 193 crores,
out of a swn-total of Rs. 220 crores addi-
tional revenue in the form of indirect
taxation, or approximately 87 per cent. Is
this the relief that the Government has
promised? Is this the road to the promised
land? Ifitis, 1feal very few will survive
to reach the end of that road.

The Government incessantly assures tie
nation of price control. BRut with such an
increase in indirect taxation, this will be
almost impossible tn achieve, as can be seen
from last year’s Budget when indirect taxes
contributed heavily to the price spiral by
pushing up the rate of increase in the
working class constimer index from 1 per
cent in 1969-1970 to five per cent in
1970-1971,

Secondly, the deficit is also going to add
to the inflationary problem. FEven the
existing deficit figure of Rs 220 crores is
highly unrealistic, For example—a sum of
Rs. 60 crores has been provided for the
cost of maintenance of refugees from
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Baugla Desh which, according to the
Government’s own conservative admission,
is going to cost the nation Rs. 180 crores
in the year, Even assuming that we receive
Rs. 20 crores in foreign aid, this item in
itselfl adds Rs, 100 crores to the deficit
figure, a furthen impetus to inflation. Can
we believe that in spite of an increasc, both
in the proportion and in the quantity of
indirect taxation, and over-indulgence in
deficit financing, the Government with a
swish of its magic wand will control the
devastating inflationary monster?

Fairy God-mothers and magic wands
may create electoral majorities, but alas,
God-fathers and magic wands cannot alter
harsh economic realities ?

The budget is not addressed to the prob-
lem of how to generate savings for growth.
The 102 rate of savings in our nation is too
low, to achieve a rapid rate of growth.
In my opinion, there are two main factors
which contribute to the low saving rate—
First, the infationary aspect of the succes-
sive budget pushes towards hcarding or
wasteful expenditure and discourages savings
in banks and other monetary institutions,
as the value of money is constaotly declin-
ing. Secondly, high rate of income tax
encourages the increase of black money.
lostead of the income being saved and re-
invested, the flow of umofficial money is
spent on consumption expenditure, adding
to further inflation. Due to the high
income-tax, there is a disincentive to save
and an incontive to consume. Can we not
reverse this equation 7 1 strongly support
the suggestion to increase the income-tax exe
mption limit from Rs. 5000/, to Rs. 10,000
thereby providing direct relief tg the
common man. In any case, in these low
income brackets, I should think, the cost
of collection is almost as high as the revenue
collected. If at the same time a consumption
tax was levied along with alowering of the
rate of income-tax, it would succeed in giving
incentive to save and a disincentive to con-

sume, Under T.T. Krishnamachari's Finance
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Ministership, when the expenditure tax,
fairly similar to the proposed consumption
tax, was levied, it was not accompanied by
a lowering of income tax. This abortive
exercise simply made the over all tax
burden more punitive without changing the
incentive pattern. The suggested economic
exercise would have reversed the process,
by changing the incentive pattern fiom &
consumption to a savings oriented one, at
the same time leaving the overall tax burden
on the richer scctions of sociely and reve-
nue receipts more or less the same, It will
have provided both a direct and indirect
relief to the common man as this would
belp to gereiate savings leading to more
economic growih, and also help in combat-
ing inflation. The pation was assured a
rapid rate of growth. In a total expenditure
of Rs. 5,763 crores. approximaiely
Rs. 2368 crores has been allocated to
development. However, further inflation
in the year will reduce even this outlay in
real terms In the past, even in this
sanclioned outlay there has been a
continuous short-fall. Last year Rs.
25 crores were senctioned for rural works,
only Rs. 6 crores were actually spent in
the year; Rs. 88 crores were sanctioned
for Bokaro, only 54 ciores were actually
spent; R8. 50 crores for unemployment
relief was officially announced in January
this year—till 1st April not a Paisa had
been spent. Rs. 27 crores were sanctioned
for the Fertilizer Corporation only 19 crores
spent; For Hjndustan Copper, out of the
sanctioned 21 crores, only Rs. 13 crores
were spent.

Nuither is there any indication, givea
of the priorities of development. Nor
are there any new measures to combat
monopoly and create free access to indus-
trial sectors. In fact, the licensing system
is misused by the Ruling party 1o raise
fts election revenues and to perpetuate
a monopolistic and capitalist system. The
big businessman, once he has procured
his license, uses his influence to blot out
the chances of new entrants into that



261 Gen. Budget 1971-72—  JYAISTHA 13, 1893 (SAXA) Gen. Dise. 262

particular sector, sliminating fres access,
competition and expansion.

And without expansion, how is the
Government going to combat unemploy-
ment? We have brillient men and women
who, given employment opportunities and
encourangement, can restore India to its
rightful place in the international sphere;
but they are not extended the opportu-
nity; and frustration follows, creating an
explosive internal situation.

Mr. Chavan's maiden Budget does not
provide the answer to this countr’y econo-
mic problems. In fact, the very position
of the Vitta-Mantri scems to be connected
with bad luck and one of jinx. In the
history of Free Inda, we have had a
succession of emiment Finance Ministers—
Shanmukham Chetty, John Mathai, C. D.
Deshmukh, T. T. K. (twwe), Sachin
Chaudhari, Morary Desai. Fuach has had
to eventually resign duc to some reasor,
most becuming; wirtually poliical non-
entities. Mr, Chavan and my family have
known each other for a long time—over
two decades. Both of us belong to the
Maratha community, well known for 1is
horsemanship. Mr. Chavan has mounted
on the horse of the nation's economy. But
in this budget, it seems be Las been made
to dig his heels nto the side of the horse
so as to spur it on, and yet pull hard on
the reins to stop 11, both at the very same
time. The patural reaction of the horse
isto buck. 1 do hope the rider is not
unseated in the process ?

Our nation is being rapidly led down
the road of economic degeneration. We
should today, be engaged in comstructing
the fabric of a free, united and prosperous
India, brick by brick, line upon line. The
grandeur of this enterprise, which embraces
more than 350 million people and aims to
build a structure that shculd endure for
many generations utterly dwarfs all consi-
derations of ego and identity. We are
faced with a spine-tingling challenge. We
have the means, today, if we will, to set

every Indian free from the age-old spestres
of want, fear and ignorance, and enable
him to live a life of dignity and self-ful-
filment, But to achieve this, our Govern-
ment must inculcate a sense of purposs and
implementation, and not dissipate the
nation’s resources in simply trying to
achieve ts political ends It must take
immediate steps to curb its increasing
propensity for urealistic doctrinaire measu-
res which create confusion and uncertainty
in the public mind and contribute to the
unnecessary dislocation of the country's
economy.

To end in the words of Abraham
Lincoln:

*“You cannot bring about prosperity by
discouraging thrift.

You cannot strengthen the weak by
weahening the strong.

You cannot establish sound security on
borrowed money,

You cannot escape trouble by spending
muore than you earn

You cannot build character and
courage by taking away Indopendence.”

SHRI § R. DAMANI (Sholapur) : 1
rise to support the budget proposals. Be-
fore I gu to that, let me refer to some of
the points made by Mr. Mukerjee and
Inderyit Gupta. Of course the hon. Fine
ance Minister will reply in deta:l to the
various points which both of them have
made, Shri Mukherjee says that our
economy has not made any progress during
the last year. | do not know on what
statistics he hos made this statcment.

16.18 Hrs.

[SHRI R. D. BHANDARE in the Chair)
During this yesr our agricultural
production has touched a new hight of
105 mulion tonnes which 1s a rccord, On
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account of that some stability has bsen
achioved in the prices of foodgrains, Qur
industrial production has also increased by
5.5 per cent. It is less than the targeted
percentage but it was because of what
their Governments have done. If they
had maintained proper conditipns, and if
they had avoided violence and intimida-
tion, industrial production too would have
gone up by more than this percentage and
we could have achieved the target. Be-
cause of violence and disturbance our in-
dustrial production has not increased as
much as was expected ; still it registered
an increase of 5.5 percent.

Sir. another point is this. This time,
during this year, our national income
has also increased by 5 1/2 per cent. I
want to repudiate the charges made by
the hon. member from the Opposition on
these points.

Now, they have said one thing more.
I do not know from where they got it ;
that after the budget, the share market has
gota boon : that there was a boon in the
share market. But actually, if we see the
day-to-day events a3 reported in the papers
the prices are going down; there was no
rise. It was only imaginary according to
me. After this taxation, the trend Is
downward ; not upward. The hon. Fin-
ance Minister has not given any incentive
or sop to theshare market as alleged by
them.

Then, they said that the hon, Finance
Minister has not touched the corporate
sector. I do not think so, 1 think that
if the Government had imposed a five per
cent increascd in the corporate (ax, the
yield would have bsea Rs. 35 crores. But
instead of that, indirectly they have taken
Rs. 16 crores to Rs. 17 crores. So, this
allegation that the companies or the cor-

porate soctor has not been touched is not
corrett.

The hon, Finance Minister has taken
Ree 17 crores indirectly. Ome thing we
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have to remember is this. We heve to in-
crease our production. We have to ses that
new factories, now undertakings come up.
We have to create more employment, We
have to create more surpluses. As such, it
is essential that some incentives arc left so
that production can be increased, and new
industries may come up and more employ-
ment can be created.

Before I return to the next item, § wany
to ask at present what is the rate of tax
that the companies aie paying. The tax on
private limited companics is 65 per cent,
and on public limited companies it is 55
per cent. More than half the earnings is
taken by tax on these companies. If
there 1s industrialisaton, 1 want to
make it clear that theindustry does
not belong {10 any one person
or {0 any particular house. The shares of
these companjes are held by the public,
For example, 25,000 to 30,000 people are
shareholders of 4 company; these are the
common people. Therefore, to keep their
investment safe, you give them an incentive
for further investment. It is, therefore,
essential, as T have said, to keep the pace
of industrial production in a rising trend,
and to create more industries. 1 think the
hon. Finance Minister has (aken a very
right'decision to give an icentive for in-
creasing the production.

Having said this, let me turn to other
criticisms.  But before we criticise, before
we say one thing, we must know what is
the position, what is 1 he circumstance and
what are the needs of the country and how
the Finance Minister has to meet all the
obligations. During this year, the Finance
Minjster had to provide Rs. 150 crores more
for our planning, for the plan targets, and
that is to create more employment, more
production and to fulfil all the targets Iaid
down in the Plan. So, Rs. 150 crores
more were rgrited and he that
provided Rs. 150 ¢rores. They were
of the opinion that employment
should be¢ created in the rural areas, for
people living there should get employment.
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So, for creating employment in the rural
areas, Rs. 75 crores have been provided.
Then, to meet the requirements of the
Bangla Desh refugees,Rs.60 crores have been
provided, Then, over and above this Rs. 63
crores more have been provided for defence.
Additional asistance to States is Rs. 75
crores. Thesc five items total up to Rs. 425
crores. Over and above this, there is
increase in cxpenditure. Therefor, it was very
essential to increase the taxes, in some way
pleazant and in some other way unpleasant.
Except for one or two items, I do not think
the taxation proposals of the Finance
Minister are unrcasonable and are going
o increase the cost of living or hit hard any
sector, as alleged by many members
opposite.

Out of Rs, 177 crores, if you take away
import duty, excise duty and direct taxation
will come to Rs. 120 crores, out of which o
large amouint will go to the upper class.
Only Rs. 60 crores will be horne by the
public. It comes to between one and two
rupecs per head and it is not going to affect
them very much. According to me, the
taxation proposals are not going 1o affect
adversely the gencral masses, as has
been said.

We request the Finance Minister to con-
sider giving some relicf to the small tax-
payers by increasing the exemption lumit At
present the limit is Rs. 5000. It should b=
increased to Rs. 6000. Tndirectly he has
given some relief to the lower income group,
but because it is indirect, it will not benefit
them very much. If the limit is increased
to Rs. 6000, the department will have less
burden of work. They can concentrale more
on scrutinising other cases and the public
will get the benefit. Any person having an
income of Rs. 500 a month should not be
required to pay tax, because the riss in cost
of production is also affecting them.
Their case deserves to be sympathetically

cpnsidered,

JYAISTHA 13, 1893 (SAKA) Gen. Disc. 266

Income-tax has been increased for people
whose income is Rs. 15000 and above. At
present, we are receiving savings from these
people for investment. But if their tex is
Increased, they will not be able to save much
and invest as they used to do. Therefore,
there should be no increase in the rate of
their tax for groups between Rs, 15,(001
and 40,000,

This time the Finance Minister has increa-
sed (he contribution 1o provident Fund, life
insuranceetc. from Rs.15,000 to Rs.20,000.
But he has changed the slab, Therefore, the
public may not get much advantage.
If the same slab is continucd as before, the
public will get more advaniage and they
will he able to save more.

Then, some hon. Members said that
there is no socialism in the budget. I
think they have not gone through the budget
By increasing the slabs on income-tax and
wealth-tax the Finance Minister has
indirectly put a ceiling on income and
wealth without changing the Constitution.
Under the present rate of income-tax nobody
will be able to save more than about Rs,
65,000 even if the income is Rs. 10 lakhs,
Similarly, if one has a wealth of Rs. 10
lakhs one will have to sell his property or
liguide his savings or some other invest-
ment to pay his tax liability. So, virtually
the Finance Minister has introduced a
ceiling on property, wealth and income
without amending the Constitution. There
fore, the present budgel is in consonance
with the policy of the party in power.

Coming to the developn.ent of back-
ward areas though it is the policy
of the Government to set up
industrics in the backward arcas and the
States are supporting this policy no indus-
tries are coming up in such arcas, There
is still concentration of industries in big
¢ities and towns and no industrics in small
towns in spite of all the incentives and
financial assistance given by the government.
Take the case of Sholapur, Sangli,
Kolhapur, Jalagon or the towns in Uttar
Pradesh. They are towns with a population
of 4 1akhs or 5lakhs. Because no industrics
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have come up in those towns the people of
those towns have to go to bigger towns for
employment. During the election time when
we g0 to our constituency we promise the
voters that we will give them all facilities,
we will give them employment at their door
and more industries in each town. But we
find that we are not able to fulfil, our pro-
mise. In spite of the State Government
offering incentives and financial assistence
why is it that industries are not coming up
in small town ? The reason is that they are
not connected by air. Unless there is quick
means of transport the industries will not
come up.

The Civil Aviation Ministry is not in a
position to provide transport facilities to
smaller towns because they have no funds.
The construction of one airport will require
Rs. 40 lakhs and they cannot spend that
much of money without providing for it in
the budget. So, the construction of airports
is held up. Therefore, government should
give serious thought to this matter. At the
same time, Civl Aviation Ministry 1s spen-
ding Rs. 15 crores for the devclopment of
international airports like Bombay, Calcutta
and Delhi and for the purchase of Jumbo
Jets to bring more tourists to our country.
But at whose cost? Atthe cost of the
development of the small towns. They can
afford to spend Rs. 15 crores but they have
no money to establish any airport in small
towns. That is a serious thing. At least
20 airports should be established every year
in small towns. At present there are 23
airports in the country—in UP there are
four airports; in Maharashira, including
Bombay and Poona, there are four; if you
take Bihar, there are four and in other
States there are three airports. The total
number of airports is 23and ail the indus-
tries are in big towns. Unless these small
towns are provided with the facility of air
service, they are not going to have the deve-
lopmental benofit. Therefore my request is
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that you should consider this point and
should include the development of air ser-
vices to small towns in the Plan target and
not leave it with the Civil Aviation Mini-
stry. If it remains there, nothing is going
to happen. I can give many instances, Ten
years back Poona was linked with Bombay
and in ten years all the industries have come
up in Poona. 100 of factorieés have come up
there, because it is just 20 minutes run
from Poona to Bombay. From Poona to
Sholapur, Sangli, Kolhapur and other pla-
ces it will be 40 minutcs run whereas the
train takes 15 hours. These are the advan-
tages. Unless these things are done, [ do
not think development of industry, which
we want to develop in small towns, will
materialise.

The textile industry, which is one of the
primary industries in the country, is in
difficulty. Every ycar two or three mills are
closing down. Some people say that this
is due to mismanagement. -1 do not know
how far it is correct. | know something
about the textile industry, The reason is
that cotton production has not come up
according 1o our targets, It is lagging be-
hind much. Our target to achieve cotton
production was 72 lakh bales by 1962. It
has come only to 58 lakh bales. We are
meeting the gap of 14 lakh bales by impor-
ting cotton and paying Rs. 80 crores to Rs.
90 crorer every year in foreign exchange.

As against that, what are we doing for
the development of cotton? The provision
in the Budget is Rs. 50 lakhs, There is 2
crore acres of land under cotton cultivation
and for its development we have provided
Rs. 50 lakhs. It works out to 25 palse per
acre. For the last ten years we have been
spending Rs. 50 lakhs but without any re=
sult. Om the other hand, we are spending
Rs. 80 crores to 90 crores for the import of
cotton every year,

This matter has been raised many times
before but still no action has been taken. It



269  Gen. Budger 1971-72—

is & serious thing and T will request the
hon. Finance Minister to look into the
matter because it is causing a heavy drain
on the foreign exchange of the country.
Besides this, it is making this industry a
sick industry.

Why has this industry not been included
in the priority industry list? What are the
criteria for including an industry in the
priority industry list? This being the pri-
mary industry, mills arc closing down and
for modernisation the industry is not gell-
ing any finance, unless it is included n the
priority industry hst, the position would
not improve. The hon. Finance Minister
is much awase of this industry's position.
Thercfore 1 would request him to include
this industry in the priority industry list.
This is not going to cost anything. Theie
will be no loss of revenue on that account.

In conclusion 1 would say that m our
public sector undertakings thore is more
scope for improvement in management.
After such huge investment, still the returns
from the public sector undertakings arc
very poor. This is not due to any fault n
the plant and machinery installed there but
it is duc always to some non-cooperation
of workers and some management troubles.
Unless they arc improved, these public
sector undertakings which arc very vital
and which contribute to the develop-
ment of the country to a greal extent will
not give any return or will not give any
support to the country’s economy. There-
fore, 1 suggest that whatever your Plan is,
whatever your scheme is, you should impli-
ment it so that the working of the public
gector undertakings will improve and they
contribute to the development of the coun=
try's economy.

With these words, I support the Budget.
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Wt ke fep (wgrern):
garafa @giqg, awe fedr g ®
gL # @y ¥ fav oF wrgAr v
ramame ¥ ey ¥ gw A
aTET F T ¥ 0§ s
w1 gRIE g fw s @
a9 & WY ¥ woTr g R awe
Fomt wE faar fr 2a) 2w A B
ag #ar ¥ Wi AT w91 § ? ag QW
7 AT WG TR S F qra <
fe@ | o7% oz wow A & gw @
ar | fam AT #Y gy wwt &Y 3
WG F gra & ggwa ¢ gg AW
Az A & ol A ET F A7 9T
ot e ggraz d ot & 4@ @@
faw s gw @ foeel § Wi oY g
& g an—"3 53 & fr efiww e,
TfigT St Ted) @ TR P, v
utT @ 5fa¥ " 2@ ¥ 97 ferar e dvw
& oo Y parar wgd @ a1 woR
< famm § wfrg g mear &
T2 AR O agET @ RW & ma-
graTar ¥ A 9 w1 fear arag g
& et 3@ W, waraifa®s sgaear §
9T wwg  qgeT fEEr # oA
fasr 21

16 42 Hrs.

[suel KWN, Tiwary in the Chair.)
afs ag agaa ¥4 & ATX WGA I
Tt & ary Fa far 7 oA o dw
AT & 94 Zaw wr mfow A wfew
wre, g =g wrw @ fead o g4
wWfer, & FgaT § Fegny WEA ¥,
firdt 7t wo-qTedT ® Q19 @ T H
o< ¥ 9 &, 90 sfawa dns g
aAat & fag agam far g swee
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¥ v 7 N AF AR ¥ =@ TS
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ad F@ T8 @ &) 9 S o wad
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FAAT & AN, FHA HF F FIC AN
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9T qE A7 FET FI @ ¥ A ¢ A
ag aver @ ¥ fF TQa & ww & fag
gt HAFEw & fAm gg awq g,
w fradt 59 aeg & Id  FATRCT,
forat garer w1 drar fwon, w9
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AT, AT S AT, w A W w
W ¥ AN ATT IAEERT WO AW
ﬁ*rﬁr:m fea® aamorEmd & 7 wrey
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it wfeaer oft ¥ wge aew
et AAT | JAFT ETHY G
frerat + & qear § @, agt dur fear
S Tt A | qwwEgy! @ a| aw
ff asdft o, wav o av f s

wamafy aftew : o7 o @5 gy,
WY &7 g §Y 99T § |

ot tww fag: ¥ orwr § 9@
NEx T fear amgmr waife ¥ o
W & qHeg AT WIC |

SHRI R. V. SWAMINATHAN
(Madurai) : I rise to congratulate the hon.
Finance Minister for presenting this budget
if 1 may call it, a socialist budget, for the
first time before this Parliament. The
Finance Minister has made an honest
attempt and has done his best to avoid
taxing the pocket of the common man.
He has tried to raise all these resources by
taxing those who can shoulder the burdens,
He has tried to solve the problem of unem-
ployment that is staring our country in the
face. He has followed up his earlier pro-
vision of Rs. 50 crores in the interim
budget by another provision of Rs. 25 crores
for educated unemployed. He has in-
creased the Plan outlay by our Rs. 155
crores. In addition, he has provided for
children’s nutrition programme. Then,
he has had to face the problem of relief of
evacuces from Bangla Desh.  Ail this is
commendable, and Finance Minister has
risen to the occasion.

The budget in something more than an
annual statcment. It is an instrument of
Development policy and economic growth
process. In our concept of socialism, the
goal has to be growth with social justice.
1 can only say that the hon. Finance
Minister has made a beginning. He has to
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go very far before the expectation of the
people would be fulfilled.

There are three things that people expect
immediately, namely solution to unemploy-
ment, stabilisation of the price level, and
better standard of living. The question will
be asked : What has the Budget provided
for in order to tackle these problems ? I
am afraid [ am not in a position to give a
clear-cut answer to this from the budget.
1t is likely that the price level may rise. It
is likely that in spite of the provision of
Rs. 75 crores, unemployment may not be
solved fully, It is possible that the stan-
dard of living may not have any visiblo
improvement. My feeling is that the
investment in development should be much
bigeer than what it is now, for than only
employment of a perminent nature will be
created and growth!will be fostered.

Iapp:zal to the Finance Minister to
increase the size of outlay on production
investment and see that the money now
spent to solve unemploymentis invested
on schemes which have permanent resuits.
Such schemes should be selecred as would
yield quick results. That is possible in the
field of agriculture. A great deal of emplo.
ment could be created in azriculture itselfl,
particularly in the dry areas.

I do not want the money to be frittered
away in schemes which do not yield per-
manent results. Investment in agricul-
tural schemes will provide employment not
only for unskilled labourers but also for
engineers and technicians and also for other
educated people.

16.52 Hrs.
[MR, SPEAKER in the Chair.]

Many schemes of modernisation of agri-

culture can be thought of and selected for

' the purpose. The green revolution has not
touched the small farmer
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A great deal has to be done still, One
of the obstacles in increasing production
in agriculture is the present price of food-
grains, in comparison with the cost of
production, particulerly of the highyielding
variety. The high-yielding varieties require
more costly fertilisers, pesticides, labour
etc, etc. The Agricultural Commission,
due respect to the economists. I have to
say, has not seen the real position. The
economists there do not appear to have
any touch with the farmers. They sit all the
time in the Secretariat here in Declhi and
decide the fate of millions of farmers in the
country by looking at the figures sent by the
Government officials.

1 would submit that the commission
should consist of more farmers. Then only
justice will be done, and the green revolu-
tion will be fully successful. T we look at
the world price markt, we find that the
price level is showing a downward trend.
According to the FAO, rice production has
increased in developing countries, parti-
cularly in South-east Asia. FAO has urged
developed countries to reduce rice produc-
tion to overcome this crisis. This will have
a bearing on and definitely affect India.
I appeal to the Government to take suitable
measures to safeguard the interests of our
farmers.

Socialism means greater production and
better distribution. But today the problem
of employer-worker relations in industry
is not favourable to this. I am sorry to
find that the budget makes no mention
about this. Everyone wants labour pro~
ductivity to be increased and everyon®
talks of linking productivity with wages.
The employers blame the workers and the
workers blame the employers, Thus the
argument gocs on. It is high time Govern-
ment found a satisfactory sulution to the
question of linking wages to productivity.
The productivity can be law if the manage-
ment is poor; it can also be low if the
workers are not efficient. The co-operation
of workers should be sought by manage-
ment and Government must help bring



277 Gen. Budget 1971-T2—

about a better undersianding by creating
at better atmesphere.

We are faced with certain shortages in
many fields, Shortages are felt in steel,
cotton etc. Arc these shoriages real or
artificially created ? If thcy are real, was
our planning wrong ? I think we must do
better planning in future, In a socialistic
socicty, there arc cerfain prioritcs; ercugh
and cheap fcod, clothing, housing and
cheap transport. These should be available
to the masses of the people.

1 am sorry to find in this budget that
the price of bicad is going to be increased.
Perhaps the Finance Minister might be
thinking that bread is taken only by the
burra salibs on their table served by the
bearers. But these days are over and today
the workers depend upon bread for their
morning meal before ikuy rush o their
factory or field. I request the Finance
Minister to rcconsider this proposal and
withdraw the levy on meida.

I may also add that the bread has
become the national food item, the food of
the common man, and we must do every-
thing possible to popularise this and dis-
courage taxation on it.

The Finonee Minister wants to fax
ready-made garments. I'e feels that the
nylon pants and arrow shirts are worn only
by tte rich reople. Tt seems sometimes he
went to villages, 1f he meets them, he will
see the rcor men living in huts having,
readymade garments for their children, The
parents may be in rags, but they want to sce
their children in fine garments, You c&n see
the display of readymade garments in every
village skanty. This is a recentsign of
village prosperity. We must not take a way
this innocent pleasure from the poor people.
I know the Finance Minister has provi-
ded this levy only for readymade garments
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manufactared by power and having regis-
tered trade marks. But the important
point is how to enforce this. Tt will affect
the poor children's ready-made garments.
If it cannot be totally withdrawn, at least
children’s garments of a certain sizc range
may be exempted.

There is some talk of slums in the
cities but the large and bigger rural slums
in villages are forgotten. 1am sorry to
find no mention of this in the budget. T
think it is time we thought of a bigger
rural housing programme which will create
additional employment also. Further,
there are many villages in this country
where there is no drinking water facilities.
Itis a pity that cven after 20 years, we
are not able to provide potable water to all
our villages. A socialist Government should
have gone in the direction of providing
cheaper fransport to the mass of people but
unfortunately in 1his Budget the Finance
Minister has chosen to do everything possi-
ble to make transport costlier. It is no use
saying that the poor will go by bus and
diesel is not taxed. The Finance Minister
probably thinks that the tax on petrol will
aflect only the higher income group people
who own cars. Today even the villagers
use taxies and it is those people who will
have to pay more by way of taxi fares.

17 Hrs.

There is a loop-hole in the wealth tax
provision and I hope the Finance Minister
will do something about it. Many indus-
trialists who live in palatial houses do not
pay wealth tax, because such houses are
owned by the companies they manage.
Companies do not pay wealth tax. They
live in the houses which do not pay wealth
tax.

About the ta, on forcign travel, Ido
not know whether the Finance Minister
has taken jnfo consideration the position
of Air India. It is ore of the public sector
undertakings. When Air India intro-
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duced Boeing 707 P forms was introduced
on account of which Air Tndia suffered
in revenue. Now they are introdacing
Jumbo Jets and at this time again there
is this tax on foreign travel. Thisis not
going to affect the business people be-
cause they can afford to pay and in fact
they would pay this amount from the
company's earning. Foreigners also will be
buying air tickets with foreign money in
foreign countries and so they will not be
liable to pay this tax. Only the other people
who are not foreigners and who are not so
rich will have to pay this tax. The hon.
Minister should find some way to help Air
India.

st wam femre mwt (1)
wEqet q{‘l‘q‘d‘, faer weslY ST maﬁ
W ¥ qoe seqm e g
suh g ¥ & e ge § 1 At
ot & e A ¥ o % A favww
WX 0% T WTET &7 9T gAT W R
ANt A gg dren fr AR gETA WL
N gaeq feqr s ST GASERS
qarw ® TEAT @ 2w § 5w @ W
aroft 3w gfeesia & Wit gw W@ T
w1 fagraciton wXd & o 87 @ T
ot ggex § e ag woe sa fowr &
o i wEw § |
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1w Ay w o e A W sy
T a¥aT § e S felt ag @
IR E AT W T @ aw
¥ e e T et & ar fae
ag gRAThE aifadior gqaee g s
&1 foer it w1 F1F wod wo F 0w
st w14 § ok foR gAY
wO-qTedr ¥ WY OF sfaw wi-sqreay
& 3 4y ®w o1 R gfeww @ o
® 1 OF WX g¥ wTeAE dwet ) fawge
T ST §, g Ienr e

- TE &, WX W A ¥ e caar §

fir s afee & A #7 gamen agar
Q@ O INW @R A W Aoy
fodr 1 st agw & akow AT £
T T H R Y owwoawe

WEOH WERY : AT wEew
AFS §HT I ZTIT FT W €@ AT
wrfge awar difrs avg @Y & sy
g df aTd AT FEAY @ wwAr § )
10a1 12 fqae & o awra o
g

oft aaw fomtc i v g
a9e qT qyeAr § Ay 20-25 faAe &
#7 Aw w1 B wwEr A )

1 would better not speak. There is no use
speaking on the budget. 1 withdraw.

MR. SPEAKER : I am very sad if that
is the wish of the hon. Member.

st wwer fwsc amf: 10-12
fame & & oft O awar § 1 W s
FRQETA a0T AT WA § A &
frxyr sar 1 & 10 frrz & wel?
sz efiw ot ¥ o g g wf
frtyt 1
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weTw WG : oY ¥W aw o
FEA A a1 BY IR AB0T 7 W W
FE ¥ ol ufys gy aw S|ar
9 aY arg A gAY Ot & S AN
AT § g @ ardh ag F awEg
Teew ot | 3 gfeww ag ¢ oI
arEt T awT oW F ¥ w2

st 7aw fene i g W@
gfewrs & 1 9T qwz & w0 N 4-4
fomre aed w1 st foar war oY gad
T I |

MR. SPEAKER : No arguments. Next
speaker.

SHRI N, K. SHARMA : Iwill go out
in protest.

(Shri N. K. Sharma then withdrew from
the House)

MR. SPEAKER : Prof. S. L. Saksena.

PROF. S.L. SAKSENA (Maharajganj) :
Mr. Speaker, Sir 1 have studied the speech
of the Finance Minister on the Budget
very carefully and have also read some of
the documents supplied with the Budget.
There is no doubt that the Finance Mini-
ster has made a bold attempt to fulfil the
pledges that his party has given to the
people. But I sm sorry to have to say that
he has not succeeded. The tax on soaps,
on maida on coarse and medium cloth, on
petrol alongwith increase in Railway fares
which will make the travel of poor man
dearer—all these are taxes on the poor, and
will hit them hard, I therefore think
that he could have easily done away with
these taxes in order to build the image and
fulfil the pledges that his party has given
to the people.

But the whole discussion on this budget
seems to me to be unreal so long as the
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tragedy in the ecast continues. We
cannot be sure, or be happy at the daily
happenings; lakhs of refugees are pouring
in daily. Already their number excseds
about 45 lakhs, and after some time, it
may increase to over 10 million. What
will happen to this budget then 7 You have
provided Rs. 60 crores for six months for
these refugees but if 10 million people
come, then this sum cannot last even for
one month. I therefore think that the most
important problem before us is, how to stop
this wanton pushing out of the peaple from
Bangla Desh by the Pakistani butchers.
I really pity the pathetic efforts of our
Prime Minister and her Government in
trying to rouse world conscience to stop
the genocide i1n Bangla Desh. She is still
pinning her hopes on that. T learn from
the papers that the Foreign Minister him-
self is going to various foreign capitals like
Washington, London,Moscow, élc, to rouse
world conscience. How does he hope
that he will succeed in influencing their
opinion ? How much time will it take ?
She is not caring for time which is essence
of the situation. 1 therefore, think that
we are not seriously thinking as to how we
can stop this calamity of unending exodus
of evacuces from Bangla Desh. As [
said the other day we will have to stop
this subtle invasion by Pakistan by inter-
vening with our armed forces. 1f we con-
tinue to sit silently like this the exodus will
never end and the refugees will never go
back and all our hopes of buil ding a plann-
ed prosperious society in our country will
be shattered. I think the first and fore most

problem before us is to stop this exodus and
to send the refugees back by ending the con-
tinueing genocide which is only possible by
immediate recognition of the Bangla Desh
Government and by sending our army in-
to Bangla Desh on a mission of mercy
to stop this genocide and terrorism which
caudes this exodus. Although [ hate war,
war has to be launched immediately what-
ever be the consequences. If there is no
war wmmediately, it is definitely going to
come afterwards. Then why allow mil-
lions more of Bengalics to be butchered
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and uprooted. So, why not have it as
soon as possible 1 Otherwise, there is no
possibility of stopping this genocide and
exodus and of repatriation of refugees.

What is happening today 7 40 KM of
our territory on the Assam border is being
attacked by Pakistani forces with artillery.
How long can we tolerate this? It is
humiliating to our country. This is not your
real budget. You should have come to
the House with a war budget. You should
not hesitate to fight Pakistan by sending
our froops to Bangla Desh on a mission of
mercy because ultimately we will have to

fight Pakistan which has invaded us.

Pushing 50 lakhs of people into our
country is invasion and we are sitting silent-
ly. Our troops sit quiet when our territory
is attacked and suffer humihation. 1 do
not think this budget is real, We will
have to change it completely and make it
a war budget. If this exodus continues
and the number increases to 10 million
or more, how will you be able to meet
the situation with Rs. 60 crores which
ycu have provided for refugees ? Therefore,
the first and foremost proulem is, you
must immediately think how to stop this
genocide. Sending the Foreign Minister
on tour to L.ondon, Washington, Moscow
and other places will not help. It is
our business. East Bengal is our problem.
It is our declared policy that we shall
go to the help of the freedom fighters
wherever they be. We should have gone
to the help of Bangla Desh people in the
very beginning. If we had done that, there
would not have been any problem. At
that time, the Pakistani force there was
quite small, only about 30,000. Now it
is about one lakh. Ultimately we will
have to fight Pakistan. I, therefore, say,
do it immediately and have a real budget.

Unemployment is a very big problem.
I do not think the budget gives any real
solution to it. Providing Rs. 50 crores
in the last interim Budget and Rs. 25
crores in this Budget 1s not sufficient to
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tackle this problem sericusly. We have to
provide & much bigger amount if we
really want to solve the problem.

The effect of inflation on prices is
going to make matters worse. With such
a big uncovered deficit of Rs. 220 crores,
the prices are bound to rise still further.
If the Bangla Desh trouble continues it
will also contnibute to the price rise by
making things scarce and the peor man
will be affected. Therefore, I do not
think this budget is going to help us.
We have ignored and have not taken
sufficient note of some of these problems.
When so many refugees are coming to our
country every day I do not know how we
can get sleep. When 30 many people
are being uprooted from their country,
when our Deputy High Commissioner in
Dacca is bemng kept under virtual slavery
when our territory is being attacked by
Pakistan: army, it 1s a humiliation which
cannot be tolerated. I, therefore, hope
that the Finance Minmister will solve the
problem by presenting a real war budget
which will provide for our army going to
Bangla Desh on a mission of mercy, to
stop the genocide and put the refugees
back m their places and restore real peace
mn that arca. It 1s only if we have a
real war budget that we can make real
progress. Otherwise, if we today pass this
unreal budget and if tomorrow we have to
invade, all our figures will go wrong. I
say that this problem should not be tink-
ered with in this way, by sending the
Foreign Minister to various capitals. In
that way we will not be able to solve the
problem and save ourselves.

SHRI P.K. GHOSH (Ranchi): Mr, Spea-
ker, Sir, I welcome most of the budget pro-
posals. I differ from the Communist Mem-
ber, Shri Indrajit Gupta and thc CPM mem-
ber, Shri Samar Mukherjee,when they say

. that the budget is anti-people budget. Most

of the taxation proposals are for taxing
heavily the higher income groups and the
richer sections of the population, We
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have taxed only in a small way the poorer
sections of the people. In fact, I would
say that thisis a real socialist budget after
so many years. ‘It is true that it could
have been more radical. For instance,
wealth tax could have been imposed more
heavily on property worth Rs. 5 lakhs and
above, Then, no change has been made
by this budget on the rate of estate duty.
Whenever property worth Rs. 5 lakhs and
above is passed on to the successor on
the death of a person there should be
very heavy estate duty on that. Similarly,
gift tax could also be incroased.

Many people have said that the excise
duty on petrol and cigarette is going to hit
the common man., I would say that they
will hit more the affluent scctions of the
people. They are going to be levied more
on the richer section and less on the poorer
section. Those who maintain car will have
to pay very heavily for petrol while the
bus fare will go up by only a few paise. In
order to protect the middie class and the
poorer classes, the Finance Minister has
given some tax rcbatc. Scooter owners who
used to get a tax rebate of Rs. 60 per month
will now get Rs. 75. Others will get Rs. 50
instcad of Rs. 35, Therefore, so far as the
middle class is concerned, a major part of
the rise in price of petrol is going to be met
out of the tax concession given to the em-
ployees.

But on one point I strongly object, that
is, the imposition of 10 paise per kg. of
flour. 1am glad that the Finance Minister
has accepted that bread is being corsumed
by the poorer sections and labourers. But
he said in his Budget specch that flour is
consumed by richer scctions of the people.
1 can tel] you that 10 per cent of the flour
is being used in sweetmeats and biscuits
and 90 per cent of the flour goes in the
manufacture of bread.

I have been associated with bread manu-
facturing for the last 22 years, I had occa-
sion to visit England and have training in
biscuit, bread and confectionary manufac-
ture there. In 1957 when I was in England
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I found that the British Government was
allowing a subsidy un bread because it felt
that it was poor man’s food and it should
be sold at a wvery cheap price. Wearca
poor country. We cannot give any subsidy
to the bread manufacturers but we can at
least frec it from any excise duty or taxes.
Because of my very long association with
bakery business, I can tell you that 75 per
cent of the bread manufactured goes to the
poorer sections of the people. A rickshaw-
wallah, for instance, in the whole day takes
one pound of bread while a rich man or a
middle class man consumes two slices of
bread a day, Thercfore I will request the
Finance Minister that he should withdraw
the excise duty which he proposes to levy
on flour,

I welcome the crash programme for
rural empluyment for which a provision of
Rs, 50 crores had been made in the last
Budge!. Another Rs. 25 crores have been
provided for creating employment for the
educated unemployed and technical perso-
nnel. Many people feel that this sum of
Ra. 75croresis very little. T ajo agree
that Rs. 75 croresisa very little amount,
but what about the enlanced outlay in our
Plan? This year we have raised the Plan
expenditure by Rs. 300 crores, This Rs, 300
crores is alsn poing to be spent on creating
further employment potential. So, it is not
proper to say that only Rs. 50 crores are
going to be spent for creating employment
potential. A much more high amount is
going to be spent on creating smployment
potential and 1 am sure that this unemp-
loyment problem would be solved to a great
extent by these measures,

But I am afraid there are some privi
leged classes who always take advantage of
these provisions made by the Government;
others do not get them. Certain regions
take advantage of it. Other regions, spe-
cially the backward regions, arc deprived
of these advantages. [ can cite, for exam-
ple, Chhota Nagpur. Chhota Nagpur is a
backward area althogh people feel that—
there are so many industries in public sector



287  Gen. Budget, 1971-72—

[Shri P. K. Ghogh)

undertakings, private undertekings, coal-
fields, mica fields and so on and so forth.
But in the real sense all the development
that has taken place in Chhota Nagpur is
not for the people of Chhota Nagpur butt
for the people who have gone there from
outside.

Now we are going to have the district
scheme for employment. The Government
has asked the district suthorities to draw
up employment schemes. It has been said
that at least one person in each family
would be ensured employment.. But in the
districts of Chhota Nagpur and Santhal
Pargana, not a Chhota Nagpuri will get
employment under this scheme. People
from other parts of Bjhar will come and
get employment there.

It is because the local people of Chhota
Nagpur are not st the helm of affeirs and
that the people from north Bihar are the
officers who are going to implement the
Flans and they bring their own friends and
relations.

SHRI K. N. TIWARY (Bettiah) :
do not get any jobs in south Bihar.

SHRI P. K. GHOSH : You do get.
You go and see in the public undertaking,
inthe H. E. C., etc. The local people
who gave their lands for constructing
H. E. C.are not getting any chance for
employment there. It was decided 11 years
ago, when the lands were taken from the
local people of Chota Nagpur that at least
one member por family of displaced per-
sons and affected persons will be given
employment in the H. E. C, 11 years have
elapsed and the H. E. C. has not fulfilled
that commitment.

As regards their employment, the local
people have been fooled. With the same
qualifications, the people from outside are
absorbed in the permanent cadre whereas
the local people who lost their lands,
hearth and home, are employed as muster-
roil workers. Itis justto fool them, to
say that they are being given some jobs
there. This is happening in the H.E.C,
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in the Bokaro Steel Plant, everywhore.
We always fought for employment of local
people in the committees and the Govern-
ment of India aiso had agreed to it. An
officer from the Government of Bihar has
been entrusted with the job to see that the
local people get adequate opportunities of
employment in the H. E. C. Butin the
name of local people the people from
north are coming and getting jobs whercas
the local people of Chota Nagpur are being
deprived of the opportunities of employ-
ment in the H. E. C., the H. S. L., the
Bokaro Steel Plant, everywhere.

In Government service also, in the State
Government service, 99 percent of the people
are from north. I am speaking not about
my feelings only. 1 am speaking about the
feelings of my electorate. They say that
even a chaprasi in a block is brought from
north Bihar. ..... ...

SHRI K. N. TIWARY : Why are you
creating difference between north and soath
Bihar. Do you want separate identity from
south Bihar ?

SHRI P. K. GHOSH : This isa demand
of Chhota Nagpur people.

If this state of offairs continues, the
Government should note that the situation
will go out of control,

Even in the field of education, it is so.
These people donot want that Chhota-
Nagpur is get educated. You go and sce
that 99 per cent of schools are in
dilapidated condition in the villages of
Chhota Nagpur. In the case of appointment
of primary teacher, because the officer comes
from north Bihar they charge Rs. 500 for the
appointment of a primary teacher. For pro-
motions also... (Imerruption) I must tell the
facts. I am expressing the feelings of my
electorate. They are very much sore about it.
1 am telling you that the people there are very
much disgusted. They are very much sore
it. When I go to my constituency, I find,
that the people there are very sore about it
and the situation is very explosive.
«The Government should take note of it.
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The people of Chhota Nagpur aic being
exploited. It is the same as in Telengana. . .

SHRI K. N. TIWARY : This kind of
speech is creating difference between north
and south Bihar.

SHRI P. K. GHOSH : Unless the Gov-
ernment trics to stop this exploitation to
which the people of Chhota Nagpur are be-
ing subjected, the situation will go out of
control . ..

SHRI K.N. TIWARY: I protest against
this kind of speech. You are creating difi-
erencc between north and south Bihar.

SHRI P. K. GHOSH : I am expressing
the feelings of my electorate. They are yery
much sore about 1t ITherefore, 1 suggest that
tLhe Government should do something on
¢ pattern of Telengana  You are now
t hinking senouslv about Telengana  You
should also think about Chhota Nagpur
and (ry to remove the difliculties ol the
people of Chhota Nagpur

=t i AN (Fger @gy) -
wFAT weae wglEd, § gioiAaa gw
wra-saas 61 fa Jifaat o7 ag faaf-
fva faar aar 8, 37%1 999 FvArg |
tad #1f widp A8 & & faa Afadn
¥ g & W) qrdl { ag gA
agr, 99 Afaqt & @wrare 97 A oW
TIg-=UT &Y gAY F FifEw w5 T%
tiagam @ @ f5ew Y s
wtorgu ¥, It g faw eEd @ wrar
g afr g @) &, Foraeh a7 o
& fau gwd e N @ WX o=
Aifaa) #) gax owar § FTAA a7 °r,
9 g% smifag Fv EE 1)

R fe st o ¥ dw
wgrar T § WX 39 v e o &
& 1 fier 7g dt Y wwar & Fr Ak e
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AITAT g1, 9% Fiafaa & fog w=er
gAafa @ fFeifa at o, ) foodr
=7 3, IAFY At T Ay o fré
AT FL A A FAA T | W AT
WEY F1 [FAT AT EAT E, WX B
& favm & fav 7€ S #1 i
faa #wm , ot &« og> ¥ Frwifea
o 91 8, WA IAHY weAT ALY B,
at g fafewa & fx ou¥ foo wra &1
®E A W QYR gedr 9T WX
LI RUCCE S =R i
9T AT 9AT ], T G o6y i
T F T G AW Fea & faw
dar At wifen | & Awwar § fr
fag a7 1 a7 97 @@ g, WA
wAar 41 37 qv Mt fadqs vaww a
g |

FfFw % arg §vF7 A 7@ 9T
oY |raaTa vgar arfeu v fame
g § v w=1 &, fav wmy &, w1
1 FAFT FT &7 AT q@)qT 7491, 3T
AT M, gTHEAY FY A, qArg ¥ @y
mr fr gdY faym F wwerfey #Y
geata &  qfrmrmEew, St g9 W
FEY, g7 FAY ¥ A9 FY w8 Wt gqlar 9y
&7 &t 77 AT\

=4 Jra &1 Y =T AT Aifan
frafrea 3w & favm & foq s
Fr AT ger g, a1 foq fwm
FraTt & fog gw areAT T gad @
o I WA 3, 9% R &E A g
qiy Wt A AW ¥ ag S & wE
i & fzar 7 @y o) 9w
T F 9T 7 Fg, AfHA WA Tg WA
forpran ¢ f gverd Fwwrfaal & s
¥ fomrE mr T F ) wEWTQ q@A T
73 §, ok ¥aw oft qEd 9T W@, IR
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gY@ a1 @ § Afww FW
fagear o1 <@r &, w9 T TG AT
Wy

HT w77 arar § fF g AFA N
w1 3 ) a€ ard awear g ¥
i AETA FY w2 K AT w @A
arar g : & wgwa s § e qfesw
wF FIW F 1 wrafaar i F4 &)
¥fer AFTC & § o A wTASA &
¥ gz 9zw< freey &, ¥ wedT, AN
Font a7 A A & w0 AR &,
@) WY IETT 9¥ gy § AR ag A
W St A &7 WA gAar fEA
wTedz R 9 v fyer gom & At
IaF I ARA Ad gwA 3 W
FEA A FW FEA F FHAT AT
ITH) g A0 Ay 9 39y a8
STET 99w § | FE A wae fow
& arq A=Y A §, A A F HHAT @,
gax 2ar 6 @z SrgwA arEwET A
qeITaRT ATEAT §, a7 WITEA qay
T §, AHT AN FEAT g9 AG
F@T Y FF A Wi AG A g
T g W 5 W AR W -
afe @ 7€ & 1 qTEC D X oFW
w7 w37 gz §, gl vy ey
2, wafan saTRT ¥ SqTET HHTT 99 ATE
AT T ET & ) AR AT Ew AT ¥
forg wfTaTgE® @A ¢ fe e ag
W A F agrEr 3 ¢ O s gverd
NFd N AF R, W aE W
aq aY "I wH Y g ¥ FErdwar
w3 | OF a6 AW T Wi gad
ATE IR & A FT § 4g AR AA
E}! ‘1% IO W @, T qAE
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¥ M WA BT | TG ALE WO AEY
TG | AT IHT N3G FIY T I
¢ ) R =T s W &Y gzre g afwa
arer ¥ wregy avar dgw § | fegeary o
qa% 397 Ax ¥ Hfew ger & Ay N
78 fra w3 e @ sl saram}
wlgfa et @t & s At fordr ) wrd
FUNT §FAT TG FAT AMgQA AG WA
afY T R, AWM F Frv 9y I9 wfe
*fﬁmﬂtmﬂ%ﬂ@& z’ agr
TARTAT A ATy € AT ™ A
gAY wIH T FTE A AT ) W T
FreamTar feafy aar &7 gaw A
¥ g 41 qeaig ¥ fag geaw &
@i 1 @ aTE T gl g 91 T8
@I R w1 sl @E
graa ;fge )

gW W1 sy faer | susy v
23-24 AT GIA AT IE & | GW AT AT
& wifow T 78 § fs 3w ol 73 |
ww ¥ fav gz ave &t mfaa el 2
afyq emd aafprmet 5 fgr 5 st
& WA & 4r% ¢° amTET ¥ i faer
gor & ag adt s F1 @) T gur @ )
gAS R amIT FIH ¥ 7R 1 FATEN
W AT ar 1) wegy g v & fa
I wnafF giw ¥ qfadn frar s ?
w1 g 78 @ fa gaa) o vl
foeft gd &, ¥ @@ g o7 8w IW
¥ 3y 99 azw AW ¥ ) owm fed O
qzER ¥ & gAY ® ST ? qwrEA
ST W gw sw A Bm W)
HTALIHAT %) WY g FrE of i Agr
W § O W g o aR sy w7
FIT ¥ Ay ax ot fafy g, ag wrer
F fou g ®T a0 BAT ET SN B
for w=TAT 9T SR WA qTEA FT gE
a7 VI &Y WOy ¥ 1€ sarer FrAard
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Ay ZY awdY § | 3T NN 7F g 2,
AT FAE WA F oW A
frwwar g A ow 787 @ W g Y,
wrf foft St = A= T @R
afT w1 gy w9 5w " g AR
fear fe &% afusrd feg s & &7
Zfee § 7 wraga wawf@ ¥ |19
AT F7 & ¢ foFaar 41 7 FHardy
IR INT F wiawta) & wada g
Sa% W9 a9 F3Gr g7 #r ag G
e FT a7 sfsarsat I8 A @
[FAT & ! AT ArATHAT TA qTT F1 AT
g fF Y F FEAr NIV F -
919 W qWYT uF FAT & gfq oA
gy @Y % 92 9w Aggr & v
¥ & w3 ? Hfwa arw gz feafq 7@
g1

TETAT FT Y FhaT § SN M Aw
¥ @Y YT Iy IRT A §, T T
§G w7 987 & Afea mw i faar
# o sd=rd wE W I F T aT
D EFNTFL W I WELT G
ofeada & 3 & smar ) W R
w2 w7 fogr war ot gim FE T
BEAT gAT IAF qATfaF ag WAT T
f& araatw gar 3w F wwaT F oFW
¥ &) gaar ¥ gaq  gfafafaqr =
TR ¥ fasrr'oar oY qag § J9T
B a®F wiwx F qrdf &1 Far g
2, ag afrrew Famr § W fex
HHR a7 & a7 wiwwsrc g 7/
Ygag Hqmrarr g f& 3% v
afawrdr t ovar @ e wad wfa-
fafaat ) %o afer wfewrd X
Ay gy § e ey 7 gl
TR § 1 W T e Y g et §
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wfem ar s F  aaa

wqq #igswre #1399 s g v
fox Susr grid a2 & fv A% T
¥ FwmA wH ¢ alql F geET wrger
FrEaTd, IR w0 faaE g9 Fa%
wWageawn g w faag ¥
IAHI @A & TUEY wmEARr FYa g f®
FEERT FIE WA AE ) wAv I AAF
% qfeadq foran s ? gar Twoely
? qfaa ad gar g O ew 59 Iy
FTW @A AdeT g A e
Fe A, AA A A AG AT @
FAEY ff 3w & fgm & fam
arrara @9, § g7 9| ®1 A4 qrar
g oY Wt awe tmr Iy A fom
fag favidy ol arer WY Far GgaA Rl
qrét A ft QEAET WA WA gHIw
IAET F, 7€ T FE Aqfe, FE T #E
gra I 37 faea i €1, A SWR 7 AT
g=grzat &Y 3fFT (o7 ff faaF w92
IAFT AT MWy ¢ I saif=a
FW T IF IOET KT AT AT R
T, A9 O A1 TAT7 fic g
WA AT FT ATIHT &, A AT
FHHI & SFE 97 AT97 STAEIC |
guv ag gdl A A €FA g, W
g wq fasier 7 qfradq a8 frar
a1 gAY QAT qHA AT BT AHAT |
w1 ATeT AT gfaT g7 omar 2
feeft &1 fady qv fazam Agl @@ aar
1A &Y dvaw o fwara @,
7 Fead A1 qAar 07 fagme 3 9w
JH & Frg g9 IAWT ATT AT TIE gHA
TET, AF EET & 1 UF  FHATA FT
¥y At o7 fawmm T O
sfas A &1 3 qU0 ATEET FAw
Yz & ) oY feafa W apT A
gawt @ & B gt e avg A

W T
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& oF A W1 wAY St A ST
wrgar g fr #1€ dyomT @99 o @ A=
Megwda }Eswhag g1 & 5
FE qET Y qg@I AT §, WEL W
faeare faar wteT § Y 4@ AT WIS,
alt BT ATl gfass w1 e 9B
¥ a< fagr s & A q@T T AHFA
are ¥ gTy &) afgr @@ ¥ FEA
R g ¥l T Az @
g7 it z@-aw 9EE 9w WA A%
¥ @ @ o gEw w7 gt owr
& 78 &1 gwrw | ¥ wiwwty ath
a@ augur &) el wfa & &grar
fr

2w feegema Fat,
ag 94T I WA 7 )
afFa gn za g € ard ufada
faad qedl 4 fawm naa @Y & g
wfar & fawra o 447 an vfy & sAfy
Tt a1 & fawra 11 999 SR T° T
& 1 o afay & gz AES § AV agt
qgF MAAIT T 9197 & #T &
g% @1t § b et fartd o o
A1 5w At qgar & 97, W aF
7 NF 27t 97 qg v & w7 A Agt
fram #Y sk 39 7@ mfgg 2w 93
FT A% FY FATEAT | TEY A1 WA grAq
gz e alr A 5 o WA aw
AT § O WA WA FZ T W B
rdt & W g7 F Yoy A7 AW 0 T°X
qg 97 wWeelr @Y ardt ¥ 1 H oF TErgew
3 —gdr fema) BT ¥ wIgon W@ ey
skAfrgaa e s wr & T s
FAR AT 7 OF @Y &7 q@ feer
g fas w@r &) amrex W@t o
T fear & A faselt ¥ 7t Fawr
agl gAR MR A WY %7 w15 W
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fedY zarRY fawr | o2 grea § 1 ¥Aw
FgT gt W 9 W wEAT W 9%
srar g f5 7 sedsr £ ww@r Ae
famrar & wte 7 wta arer &1 qafa dar
faqar g | =@ avg 1 &fEArgar geqr
g

§ 99y I NRW A ATA TE AT
ATZAT § | WX WIE &Y g9g ar o 2
ag ¢ & afew gad v s W uw
TR &t ¥ e wamafas anfor
AW I T 87 7 fasrewe
afgr & oz § ot @@r @F we w@r
1@ wR oA A agt g oaw @
g wr e fr agree www g @ fe
AR HH WIAT I sy Fr ? A
oA @M ATAF 77 TAT & T AT feey
FRF TF AT E 1 Ar @z afvfrafy
A dar @ wE } gAd are 7y geay
38 FFEar < A% A1 TE Ppvar)
ENY | s geE & At W wqAl ArA
FATA AT § A g4 "R 7
T AT g |

SHRIMATI JEYAI AKSHMIL (Sivy
kas:) I represent the  Sivakas
constituency which 15 one of the worst
drought affected areas of the country
There has hardly been a year when the
ramn-fall has heen normal n that part of
the countty, Fortunately there is =
concentration of Match-Manufacture as
cottage industry in this constituency But
for it the reoplc may have had to emigrate
to the other parts of the country It
provides 70 ner cent matches of the country
and it was a cottage industry and the
excise duty collection 15 about 14 crores pet
annum

Now the industry is in penl of dying
out Tt was 1950 and 51, that the mdustry
was divided into 4 categories and the
cottage industry factories got a concession
rate of excise duty which enabled 1t to
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urvive in the face of competition by the
huge factories using machinery Dr. John
Mathai was the Finance Minister then and
Itake pride in saying that it was -my
father Shri Ramaswamy Naidu, M. P. who
ceded in persuading him to do so.

As such the excise duty was then collec-
ted by affixing band rolls to each individual
This system was fool proof
There was absolutely
evasion and no loss of revenue. But
_ on some over smart official was
‘apparently responsible for the advice to
give up this system in favour of what is
called self removal system. A  beticr
system to enable tax evasion! could not
“have been thought of.

You have now the curious spectacle of
¢ tax payer crying not for the reduction
‘of tax, not for the relaxation of rules which
‘enable him to evade tax, but for the re-
‘imposition of the original system to prevent
" gvasion of tax. This cry has gone forth
‘from the Chambers of Commerce,
‘political bodies and the labourers in the
~area. That is because the system of self
removal has enabled the big manufacturers
. to evade tax and then indulge in unfair
competition  against the cotlage
industries.

' 1 make bold to say, that if this is not
evented immediately, this cottage industry
“employing - hundreds of thousands of
‘ orkers will die causing untold suffering
‘tothem. I am aware that the Finance
" Minister proposes lo appoint a commitice
“to con51der this system. 1 suggest that
ittees have a way, not of solving
blems but of shelving them. What is
ded is immediate action to save the
lihood of thousands of workers.

" The fact is that the BS R system is a
ice ' to tax-evasion. It needs no
nittee to consider this question. This
shuold go. T appeal to the Finance
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Minister to take an mlmedlate dec1smn on
this question.

MR. SPEAKER :
Sworap —Absent. Shri

Shri Mohan
Taran  Gogoi,

SHRI TARUN GOGOI (Jorhat) :
Mr. Speaker, Sir, this budget has to be
considered in the context of the country’s
overall situation, social, economic and
political; and considering all these factors,
I can say that marked departures have been
noticed in the budget; the budget may be
described as a mini-socialist budget. The
Budget indicates the intention and desire
of the Govcrnnlen]. to move towards social-
ism, and a significant
made in this ai:ection.

beginning has been

Poverty and unemployment are the two
biggest problems and biggest challenges
confronting the country. It is heartening to
with that there is a tone of determination
and consciousness and a seriousness of

" purpose for alleviating the miseries and

sufferings of the poor and the downtrodden
and for the removal of poverty and unem-
ployment. The Government has takenjcer-
tain salutary measures. The increase in
wealth-tax, an increase in the surcharge on

" inceme-tax beyond a particular-level, the

tax on luxury goods and provision for
solving rural unemployment and for the
educated unémployed, are all salutary
measures; they are measures in the right
direction, and they are socialistic measures,
except in respect of certain minor matters.
For example, the tax on coarse and

“medium fabric cloth, maida, ready-made
. garments including those of inferior quality

would hit hard the poor and the downtrod-
den sections of the people, and it deserves
a reconsideration. I would request the
Finance Minister to consider thisin the
interests of the poor and the downtrodden
people.

The country attained independence
quite a long time back; 25 years have
already elapsed, yet there are millions of
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people who do not have any shelter, who
do not have even one square mcal a day.
The disparity between the poor and the
rich is ever widening. The difference 15
as between heaven and hell. [ do not
know whether such wide disparity among
human beings exist in any other part of the
world. The country has yet to travel miles
and miles ahead if these problems are to
be removed, and many more revolutionary
measures have to be taken. 1t is heartening
to know that the Government have started
certain revolutionary steps one after the
other,

There are millions of youth in our
country, who arc of full vigour and able-
bodied and willing to do work but unfor-
tunately they arc without any employment.
One can very well imagine under what
strain under what mental tensions these
ablebodied, unemployed youth have 1o pass
every moment of their lives. This leads
to disappointment, frustration and unrest,
and the frustration among the youth is &
danger to sociely, it 15 also a danger to
the country. [t s also heartening to note
that the Government have recalised the
gravity of the situation and have allotted
Rs. 50 crores for creating rural cmploy-
ment, and another Rs. 25 crores for edu-
cated unemployed. This step (s too nsig-
nificant, considering the magnitude of the
problem, and therefore, 2 much bolder

and vigorous policy is the need of the
hour.

Then, the allotment of Rs. 10 crores,
by way of an increase [rom 4 crores, for
nutrition to children is a step which will be
welcomed by all sections of the people, yet
it is no more than a humble beginning.

There are also thousands of children who
do ot have shelter, and food, and they
do not get adequate education and other
help. It is the duty of the Government
to sec that all the children get due care and
due protection. The children are the
assets and future of our country and it is
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their fundamental right to get food and
shelter and proper education.

Then, as regards the proposal for reser-
vation of 259% seats for meritorious stu-
dents in the public schools, I beg to submit
that 1 am not against the existence of such
public schools providing better education.
But 1 am against the existence of such
schools only for the children of the rich
and th: affluent classes of society.
One type of better education for the fortu-
nate children of the rich and affluent
classes 1uns counter 1o the principles of
democracy and socialism. T want cent per
cent seats should be reseved in public
schools for meritorious students and in the
case of poor students, all the expenses
should be borne by the Government

80 pet cent of our people live in villages
yet the difference between the rural area
and urban arca is ever widening. Sull
there arc thousands of villages wilhout any
provision for pure drinking water. I hope
Guovernment will take necessary steps (o
see that 1n no distant date all villages will
have pure drinking water.

One of the d clared policies of Govern-
ment 15 the removal ef regional imbalances
and disparities. But there are many areas
which are lagging far far, behind. | do not
know how far Government have been abl¢
to remove these imbalances. The eastern
part of the country— Assam, Meghalaya,
NEFA, Manipur and Tripura—ure lagging
far benind. Assam, from where | come,
was neglected during the British rule.
It lagged behind by a hundred years. After
independence, it received step-motherly
treatment from our Government. In the
first two five year plans, Assam practically
did not get any major project. Oniy 1.5
per cent of the plan outlay was spent on it
by the Centre in contrast to 17, 16or 12
per cent spent in respect of certain other
States.
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Tho budget by itself is not sufficient to
achieve our desired goal. The immediate
need is the amendment of the provisions of
the Constitution which are standing in the
way of socialism. Constitution is meant for
the people; the people arc not meant for
the Cons titution, People are supreme, not
the Constitution.

Raising prices does affect the economic
development and social justice. Pricos have
gone up by 150 per cent in the last 15 years,
affecting our development projects and
social justice also. 1 request the Finance
Minister to see that prices do not shoot up
in this manner alfectung development Pro.
jects and social justice,
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The budget as a whole is satisfactory one
and steps in the right direction have been
taken, for which 1 would like to take this
opportunity to  congratulate Mr, Chavan,
Only those who have seen the budget
through coloured eyes and who have not
seen it in the proper perspective will oppose
.

MR. SPEAKER : There arc two or three
names herc, but those members are absent.
They should either remain present or
should not send their names.

17.59 hrs,
The Lok Sabha then adjourned till Eleven

of the Clock on Friday, June 4, 1971
Jvaisthg 14, 1893, (Saka).



